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LEGISLATIVE ASSEMBLY.
Monday, 22nd September, 1924.

The Assembly met in the Assembly Chamber at Eleven of the
Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

PUNISHMENT OF RAILWAY EMPLOYEES FOR INFRINGEMENT OF RULES.

2297. *Mr. M. Yusuf Imam : (a) Will the Government state what
railway rule is infringed by the employees by going away for a few
hours from their stations to fetch provisions and other necessaries during
the rest hours ; and also state under what rule the various kinds of
punishments, namely, suspension with a forfeiture of pay, reduction in
pay, postponing annual inerement, ete., are inflicted on them for the reasons,
‘a complaint about which has been published in the newspapers
Lakshman dated 26th July 1923, and also Bheratjiwan dated 26th
November 1923 ?

(b) Is it correct that the forfeiture of a sum from an employee’s .
salary on account of suspension or reduction in pay is only permissible
in cases of infringement of the general rules 225, 226, 229, 231, 232, 233,
242 and 243 but in all other cases only a fine is imposable as per general
rule 359 (1), provided that no railway servant shall be thereby rendered
liable to be punished twice for the same offence ?

. Mr. C. D. M. Hindley : (a) Government have not seen the com-
plaints referred to, and, in the absence of information as to the facts
and the railway concerned, they are not in a position to give a reply to
this part of the question.

(b) A copy of General Rule 359 (1), which gives details of the
penalties for breach of the rules quoted, is being sent to the Honourable
Member.

RovaL ArRMY TEMPERANCE ASSOCIATION. )

2298. *Mr. C. 8. Ranga Iyer : (i) Will the Government be pleased
to state whether it is a fact that the Royal Army Temperance Association
has ceased to exist ¢ If so, from when ¥ And why ¢

(#t) (a) Was a committee appointed by the Government to inquire
into the affairs of the Association ¢

(b) Has the Committee reported ?

(¢) Will the Government be pleased to publish the report ¢

(d) Will the Government place on the table all the papers in its
possession bearing on this subject ?

. ( 3883 )
L245LA L 4
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Mr. E Burdon: (:) The Government of India are informed that
the Governing Council of the Reyal Army Temperance Association
(India) has ordered its branches to close with effect from the 29th
February 1924 but that the Association has not yet terminated its
existence. The chief reasons for the closure of the branches of the
Association are understood to be : .

(1) the standard of temperance among British soldiers has much
improved ; ’

(2) in recent years, reforms have been introduced in the ad-
ministration of regimental institutes and other measures
have been devised which render unnecessary the direct
activities of the Royal Army Temperance iAssociation
(India).

(%) (a). No.
(b) (¢) (d). Do not arise.

Mr. C. 8. Ranga Iyer: Will Government be pleased to state if
a kind of, if T may use the expression without any offence, fraud was
perpetrated on the funds of the Association?

Mr. E. Burdon: I am afraid that Government are not in a posi-
tion to make any statement on the point. The Royal Army Temperance
Association (India) is a body incorporated under a Statute with a
memorandum of association of its own, and is not, strictly speaking,
an official organisation.

MgepicaL ExaMINATION OF PILGRIMS To BAGHDAD AND KERBALA.

2299. *Haji Wajihuddin : Is it a fact that pilgrims for Baghdad and
Kerbala suffered last season great hardships after embarkation from
Bombay when they were taken out from the steamer at Karachi for
medical examination and if so under what authority and for what special
reason examination was done at Karachi after sailing from the port of
Bombay ? Do the Government propose to issue necessary instructions
in the matter ¢

Mr. J. W. Bhore : Pilgrims to Baghdad and Kerbala do not sail
by pilgrim ships and are not treated as pilgrims under the Indian
Merchant Shipping Aet, 1923. They sail by ordinary ships and if any
such ships arrive at Karachi from Bombay without bills of health they
have to send ashore all deck passengers travelling to ports beyond India
for compulsory disinfection and medical examination under the rules
made under the Indian Ports Act. No cases of hardship caused to
such pasengers have come to the notice of Government and they do not
therefore propose to issue any instructions in the matter.

INSTALLATION OF A TRAIN STOP APPARATUS ON THE (JREAT INDIAN PENIN-
SuLA RATLwWaYy.

v

. 2300. *Haji Wajihuddin : Are the Government aware that the G. L. P.
Railway have recently installed a ‘Train Stop’ on certain portions of their
line and if so to what extent it prevents the possibility of -collision
and accidents and what is the cost of installation and whether it is
proposed to extend same gradually throughout India %

¢ .
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Mr. A A L. Parsons : Government are aware that a Train Stop
apppratus is being installed on the Itarsi-Jubbulpore section of the
Great Indian Peninsula Railway as an experimental measure, at an
estimated cost of about Rs. 46,006. The object aimed at is the preven-
tion of collisions by preventing two trains being on the same block sec-
tion at the same time, but it is not possible to say if this object will be
achieved or whether the use of the appliance will be increased until the
results of the experiment are known. These results of course will be

carefully watched.

REPATRIATION OF PILGRIMS TO THE HEDJAZ.

2301. *Haji Wajihuddin : Will the Government be pleased to state
(a) the approximate number of Hedjaz pilgrims who purchased from
Indian ports during last season single and return tickets respectively, (b)
how many of them came back safely at their own expense, (¢) how many
were found destitute and at what cost were they repatriated !

Mr. J. W. Bhore : A statement giving the necessary information is
placed on the table. ' ’

Statement showing the number of Hedjaz pslgrims who purchased single and return
tickets during the pilgrim season of 1923, the number of destitutes and the cost of their
repatriation.

*NUMBER OF EXPENDITURE ON THE REPATRIATION OF

Numb Numb DESTITUTES. DESTITOTE PILGRIMS,
umber umber
of of - <
pilgrims | pilgrims Re .
patriat. o N
who pur- | who pur- | by ship-| Repatriat-| Contribu- Contribu Co.ntnbt.x
chased chased : . tion by tion by Total
single return pmpifizl:’ ‘? odv‘gn t‘gym Central | Govern- | expendi-.
tickets. | tickets. ” B . Haj Com- | ment of ture.
gea; gcg ment. pilgrims. mittoe. India,
’ 1
Rs. Rs. Rs. Rs.
23,349 694 1,049 1,716 19,361 2,600 35,300 57,261

* The rest of such pilgrims as returned to India presumably paid their own expenses.

RAiLwAY DiSASTER NEAR HARAPPA ON THE NORTH-WESTERN RAILWAY.

2302. *8ardar Gulab Singh : (a) Are the Government aware that a
serious collision occurred beyond Harappa on the N. W. R. on the 29th

August, resulting in very serious casualties ?

(b) Are the Government aware that all the passengers killed or injurec
belong to the intermediate and third class ?

(¢} Will the Government please state how many suits have been filed
for compensation by the sufferers ?

(d) Do the Government contemplate mstructmg the railway
auﬁthorltles to voluntarily give deserving compensation in the case of every
sufferer ¢
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(e) Are the Government prepared to suggest two arbitrators to the
railway authorities and the sufferers who may estimate the amount of
compensation deserved in each case !

Mr. A A. L. Parsons: (a) to (d). The Honourable Member is
referred to the reply given in this Assembly on 10th September 1924,
to Diwan Bahadur M. Ramachandra Rao’s question. ‘

(¢) Government do not consider that this is necessary.

CASUALTIES AMONG THIRD AND INTERMEDIATE CLASS PASSENGERS IN RAIL-
wAY COLLISIONS.

2303. *S8ardar Gulab Singh : (¢) Are the Governmenr aware that

most casualties occur amongst third and intermediate class passengers
during collisions ?

(b) What immediate action, if any, do the railway authorities con-
template taking to minimise the risk of travelling for this class of
passengers ?

Mr. A A L. Parsons: (a) Yes.

(b) The Honourable Member is referred to the reply given in

this Assembly on 10th September 1924, to Diwan Bahadur M. Rama-
chandra Rao’s question.

CoLLIsIONS ON Ramwways INn 1924,

2304. *Sardar Gulab 8ingh : Will the Government please state the
number of railway collisions that have occurred during this year, giving
in each case the following facts:—(1) Name of railway where collision
occurred, (2) Number of killed, (3) Number of wounded, (4) Total
amount of compensation awarded, (5) Number of casualties amongst first

and second class passengers, (6) Number of casualties among railway
staff, (7) The number of suits filed for compensation.

Mr. A A . L. Parsons: Ali the information available will be found
in Appendix C. of Volume II of the Report by the Railway Board on
Indian Railways for 1923-24, which will be issued shortly.

GRIEVANCES OF THE BELUR PASSENGERS.

2305. *Khan Bahadur Sarfaraz Hussain Khan : (a) Has the attention
of Government been drawn to the letter published in the issue of the
Forward of the 6th September 1924, page 11, under the heading
‘“ Grievances of the Belur passengers ’’ !

(b) If so, will they please state if the statements made therein are
correct ?

(¢) If correct do they propose to issue instructions to the railway
authorities concerned to redress the grievances of the travelling public 1

Mr. A. 2. L Parsons: (a) Government have seen the letter re-
ferred to.

(b) and (c).. A copy of this question and answer, together with a
copy of the letter, will be forwarded to the Agent, who will doubtless
discuss the matter with his Local Advisory Committee.
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REVIVAL OF THE SALT INDUSTRY ON THE ORIssa COAST.

2306. *Pandit Nilakantha Das : (1) Are the Government aware :

(a) that in the old Bihar and Orissa Legislative Council a Resolu-
tion was moved in March 1918 to revive the salt industry
on the coast of Orissa ;

(b) tilat the Government of Bihar and Orissa gave assurances for
reviving the salt industry there ?

(2) Was (i) any inquiry made, (it) responsible firm asked, or
{1ii) the Government of India moved, in accordance with the promise made
by the Bihar and Orissa Government on that occasion ; and (iv) was there
any attempt made on the part of the Government for the revival of the
industry in the area ?

(3) If so, what was done, with what result ¢

The Honourable 8ir Basil Blackett : (1) The answer is in affirmative.

(2) and (3). In view of the then prevalent shortage of salt in
India, inquiries were made, which resulted in firms of
standing interesting themselves in the revival of the salt
industry in Orissa. The firms however eventually aban-
doned their schemes on detailed examination.

MANUFACTURE OF SALT ForR HoME CONSUMPTION BY THE PEOPLE OF ORISSA
DURING THE FAMINE or 1919-20.

2307. *Pandit Nilakantha Das : Are the Government aware that in
the last Puri famine in 1919-1920 the Government of Sir E. Gait instructed
the local officials by a confidential circular to allow the people of the
salt areas to manufacture salt for their home consumption as an anti-
famine measure ?

The Honourable Sir Basil Blackett : The Honourable Member is
presumably referring to the instructions issued in 1918, when in view of
the shortage of salt stocks in India and the high prices, excise officers were
instructed not to prosecute persous who extracted salt on a small scale for
their home consumption.

RevivaL oF THE SALT INDUSTRY ON THE ORIssA COAST.

2308. *Pandit Nilakantha Das : Has the attention of the Govern-
ment been drawn to the fact that recently on Aug. 21, the people of Parikud
(Chilka Salt areas) have approached the Government for the immediate
revival of the salt industry in the said area with the following resolution
passed at a gathering of the people there ¢

The Resolution runs :

‘‘In view of the fact that the salt industry, which was the main industry
of the people of the coast lands, having been abolished, this locality
has fallen without labour and occupation and that agriculture being
not in ke.eping with the climatic conditions of the place, scarcity and
even famine have practically become endemie in this area, this meeting
of the rayats of Parikud most -emphatically expresses that the revival
of salt industry is the main remedy for saving the people from famine
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and emigration and saving the area from ultimate depopulation.
This meeting prays that the Government do take immediate measures
to revive the industry, which was the main occupuation of the people
from very ancient times.”’

The Honourable Sir Basil Blackett : The answer is in the negative.

REvIvAL oF THE SALT INDUSTRY ON THE Orissa CoAsr.

2309. *Pandit Nilakantha Das : Are the Government prepared to
consider immediate measures and take effective steps for the revival of the
salt industry on the Orissa coast, .

(1) to give relief to the people there in need, as well as
(i#1) to redeem the assurances of the Bihar and Orissa Government,
made in 1918 ?

The Honourable Sir Basil Blackett : The administration of the Salt
Department in Orissa will, it is anticipated, shortly be taken over by the
Central Board of Revenue and the Board will give due consideration to
any reasonable proposal that may be put forward before it for the suggested
revival of the salt industry in Orissa.

PROCEDURE FOLLOWED BY THE INDIAN STORES DEPARTMENT re¢ TENDERS FOR
STORES.

2310. *8ir P. S. Sivaswamy Aiyer : 1. Will the Government be pleased
to state, if it is true :

(a) That tenders for stores to be purchased by the Indian Stores
Department are advertised for in the Indian Trades Journal?

- (b) That on the due date the tenders are opened publicly, in the
presence of any tenderers who wish to be present and the
prices quoted are read over to them

(¢) That a statement of all orders placed by the Department, with
prices, is published weekly in leading papers in India ¢

2. If the reply to question No. 1 be in the affirmative, will the Gov-

ernment be pleased to state, if there are any reasons why unlike the Indian

Stores Department, the Master General of Supplies and the different rail-

way administrations and the Railway Board do not follow this wholesome
procedure ?

The Honourable Mr. A. C. Chatterjee : 1. (¢) The procedure in
force in the Indian Stores Department is, whenever time permits, to
invite tenders for all requirements exceeding Rs. 5,000 in value by means
of advertisements in the Indian Trades Journal and, in speecial cases, in
leading newspapers also. For urgent demands and demands under
Rs. 5,000 in value tenders are invited from firms, borne on the list of the
Chief Controller of Stores, which deal in the class of articles required.

(b) and (¢). The answer is in the affirmative.

2. The Railway Board have instructed railway administrations to
follow, as far as is practicable, the procedure indicated in parts 1, (a)
and (b)of the qudstion, and, though it would probably. not be feasible
to publish weekly in the leading newspapers a statement of all the numerous
orders, large and small, placed by railways, the Railway Board have also
asked railway administrations to publish results of tenders called for
publicly in the Indian Trades Journal.
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The methods of purchase adopted by the Master General of Supply
vary according to the nature of the commodity. @Generally speaking, these
methods are directed to the securing of supplies of the requisite quality
at the cheapest rates. The methods actually followed are as follows :

(a) Food grains are purchased wholesale in the prineipal growing
centres through the agency of a commercial firm of standing
and tenders for the agency are invited through the medium
of the various European and Indian Chambers of Commerce
in India. .

(b) Wheat products are obtained by milling Government wheat
at mills taken under Government control.

(¢) Coal and coke are obtained through the Chief Mining Engineer,
Railway Board, who places his orders with the collieries.

(d) Petrol, mineral oil, lubricants and paints. Tenders are invited
from the producers and manufacturers and their accredited
agents who are the only wholesale source of supply.

(e) Miscellaneous stores including Ordnance stores. A list of
approved firms, whose credentials and resources have been
ascertained, is maintained, and tenders are mvxted from
these firms.

In view of the market conditions obtaining in respect of the classes
of stores with which the Master General of Supply deals it is considered
that the existing procedure has many advantages, but the question will
receive further consideration. -

STORES FOR THE MASTER GENERAL OF SUPPLY, THE RAILWAY BOARD AND
RAILWAY ADMINISTRATIONS.

2311.*8ir P. 8. Sivaswamy Aiyer : Will the Government be pleased
to order the Master General of Supply, the Railway Board, and all the
railway administrations in the future :
(a) firstly to advertise for tenders of all their requirements above
Rs. 2,000 and also state in the tenders where the stores are
required ;
(b) secondly, to open all tenders publicly and refd out the rates
to the competitors who wish to be present ;

(¢) thirdly, to publish weekly, in the leading papers, statements
of all orders placed with prices.

Mr. A. A. L. Parsons : Government are not prepared to issuc orders
to the Master General of Supplv on the lines suggested. The proeedure
followed by that officer in the matter of obtammg supplies has already
been fully deseribed in the answer given to the Honourable Member’s
starred question immediately preceding this one, to which I would invite
his attention :

(a,) As regards the Railway Board, they seldom, if ever, purchase -
stores, ete., without callmg for tenders. With regard to the
railway admmlstratxons it would not be practicable on
economical in all cases for railways to advertise for tenders
for all their requirements above Rs. 2,000, but this is done
in the majority of cases. There are cases in which advertis-
ing for tenders would serve no useful purpose or would
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cause delay in meeting urgent demands. The tender forms
indicate where the stores are to be delivered. I may
mention however that numerous railway advertisements for
tenders already appear in the Indian Trades Journal and

I will suggest to Agents that the practice should be extended
as far as possible.

(b) and (¢). The Honourable Member is referred *to the reply

given to part (2) of his question immediately preceding
this one.

Mr. Chaman Lall : Will Government be pleased to inform the House

as to the procedure adopted in giving tenders for railway sleepers to
Spedding and Co. ?

ArMY CANTEEN BoOARD.

2312. *Mr. Kumar Sankar Ray : (¢) Will the Government be

pleased to state when the present Army Canteen Board system was
started ?

(b) Will the Government state what is the constitution of the above

Board and what control, if any, have the Government got over its manage-
ment and constitution ?

(¢) Will the Government ‘élso state the number of Indian and British

units in which the system has been tried and its financial effect on the
Government, if any ?

(d) Which of the two systems (the Army Canteen Board system or
the old tenancy system) has been found to be more advantageous from the

soldiers’ point of view and what do the Government propose to do to
meet the wishes of those concerned ¢

(e) Will the Government be pleased to lay on the table figzures show-
ing the strength and pay of the establishment at the Head Office of the
Board under the following heads :—Officers—Indians and Europeans,
Establishment under the Chief Accountant—Indians and Europeans

(including Chridtians and Anglo-Indians), Establishment under the Sec-
retary—Indians and others ?

(f) What is the proportion of Indian establishment to Europeans in
respect of the strength and pay !

Mr. E. Burdon : (¢) The Army Canteen Board (India) was incor-

porated as a Company ‘‘ Not for profit and limited by guarantee ’’ on
the 7th February 1922. -

(b) The constitution of the Board is that of a Company ‘‘ Not for
profit and limited by guarantee ’’ and registered under the Indian
Companies Act, 1913. The answer to the second part of the question
is that the Government retain control over the Board through those
provisions in the articles of assaciation which lay down that certain

officials of .Government, financial and other, shall be associated with the
conduct of tae Board’s operations.

(¢) Up to date, the following are the number of British regimental

institutes and Indian unit shops conducted by the Army Canteen Board
(India) :—British—69 ; Indian—11.
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As for the latter part of the question, I am not sure that I understand
it. The financial position of the Board was described in the answer given
on the 9th June last to starred question No. 1414.

(d) Government have reason to believe that the soldier regards the
Army Canteen Board (India) system as being more advantageous to him
than the old tenancy system.

(e) and (f). I will furnish the Honourable Member separately with
two statements which have been given to me by the courtesy of the Board
of Management. - It is perhaps desirable for me to emphasise the fact
that these establishments are not Government establishments.

‘“D 7 CLass QUARTERS FOR GOVERNMENT OF INDIA CLERKS AT RAISINA,
DEeLHIL

2313. *°Mr. Kumar Sankar Ray: (¢) Are the Government aware
that the lowest class (D) of residential quarters at Raisina are liked by
moxt of the Government of India elerks more than the higher ciass ones, if
given an option ?

(b) Are the Government aware thaf it is due firstly to the fact that
D class quarters are quite suitable for the requirements of clerks getting
pay not only up to 200, but also for those in receipt of pay up to 300 and
even 400, and secondly that it is very hard for most of them to pay higher
rent when a lower rent quarter is as suitable for them as that of the
higher rent ? .

(¢) Are the Government prepared to consider the question of
constructing a larger number of D class quarters and to reduce the rent
of C class ones ?

(d) What are the additional articles of furniture available for hire
at the Raisina furniture office of the P. W. D. for the next year and what
are their rents per mensem ?

The Honourable Mr. A. C. Chatterjee : (¢) The answer is in the
negative.

(b) Does not arise.

(¢) No. The sanctioned scheme is approaching completion. It may
however be mentioned that of the total number of 1,302 married Clerks’
quarters, 849 are Class D.

(d) The information is not at present available.

QUALIFICATIONS, ETC., OF CERTAIN CLASSES OF OFFICIALS EMPLOYED IN THE
INCOME-TAX DEPARTMENT, BOMBAY.

2314.*Mr. Jamnadas M. Mehta : (1) Will Government be pleased to _
lay on the table a stateinent containing information regarding the”
gualifications necessary for the post of :

(1) Income-tax Examiner, (#t) Income-tax Inspector, (#s) Assist-
ant Examiner, (w) Assistant or Sub-Inspector, (v) Bailiffs
attached to Income-tax offices

Suburban District and other Districts of the Bombay Presidency ?
L245LA 43
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(2) Will Government be pleased to lay on the table a statement im
the following form regarding the officers mentioned in Part (1) ?

‘| | Fl]’eoeut
' salsry | piaes
Name in | Age at Appointed | Date with .
b e | Ry ||| e | smome | RS
S ginning | time of u:}?ﬁ.ea. with place of &t held. of pronto- ofltrsnsfer
= with  |appoint- | 1 t starting |appoint- | P° tions given| ™ | T
"z | Sarnames, ment. ons. salary. ment, with dates place
3 ' in each e
2 | l case.

(3) Will Government be pleased to lay on the table a statement in
the subjoined form of all applieations for the posts of the officers men-

tioned in Part (1) and received on or after the 1st May 1923 to 31st
July 1924 ¢

] i

| | .
Serial ! . j Educational Date on which

! -Name of applicants. p - application
No. ; qualificationa. r was received.
| |
The Honourable 8ir Basil Blackett : A statement showing the scale

of pay of Incom-tax Examiners, Income-tax Inspectors, ete., is placed on
the table.

The Government do not propose to order the collection of the remain-
der of the information asked for. which would involve much labour.

Statement showing the scales of pay sanctioned for Income-tax Examiners and Inspectors,

etc., for the Bombay Presidency.
Designation. ! Bombay City. Bombay Mofussil.
Rs. Ra.
Chief Examiner .. . 550—25—700 .
_ 175—%3—325
Examiners o 225—%5—500 (Sind) {
| 150—15—2256
!
I ¢ 150—p—325
Inspectors N 200— 3 —500 (Sind)
: { 150—15—225
Assistant Examiners .. 116~5—160
Sub-Inspectors .. P I . 116—5—150

STOPPAGE OF RECRUITMENT IN KUMAUN.

2315 *Mr. C. 8. Ranga Iyer : (1) Will the Government be plpawed
to state if it is a fact that recruitment for the first battalion of the
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Kumaun Rifles and other regiments has been stopped from the towns
of Almora, Ranikhet and from the Parganas of Baramaudal (except-
ing Danpur) ; and Pali in the Almora District, Kumaun U. P. lf so
why ?

(2) Will the Government be further pleased to state whether it is a
fact that the jnterests of men of all position of the aforesaid Parganas,
who are already in the first battalion Kumaun Rifles are being overlooked
so as to force some competent Havildars and men of services varying frora
11;9;8;7; 6; and 3 years to request for voluntary discharge.

Mr. E. Burdon : (1) No orders have been issued stopping recruit-
ment from any part of Kumaon.

(2) So far as the Government of India are aware thls is not a fact,
but if the Honourable Member can furnish me with par'tlculars of any
case which he knows of, I will have the matter inquired into.

NEw PENsION RULES.

2316.*Mr. D. V. Belvi : Will Government be pleased to state when
they expect to publish the new Pension Rules under the Fundamental
Rules as regards the subordinate or non-gazetted services ?

The Honourable 8ir Basil Blackett : The rules are now under the
consideration of the Secretary of State. I am not in a position to say
when they will be published.

STOPPAGE OF ACTING PROMOTIONS IN VACANCIES OF ACCOUNTANTS IN THE
QrrICE OF THE CONTROLLER OF MILITARY ACCOUNTS, SOUTHERN CoM-
MAND AND PooNA DISTRICT. ’

2317. *Dr. K. G. Lohokare : Will Government please say whetiher the
Controller of Military Accounts, Southern Command and Poona District,
has withheld altogether acting promotions in vacancies of accountants
on leave in his office between 1st September 1922 to 15th September 1923
and narrowed the field for such appointments by making acting promo-
tions from 16th September 1923 to 29th February 1924 only within the
strength of aecountants authorised for his office on the grounds that
the number of accountants actually attached to his office has been conti-
nuously in excess of the post-war complement of accountants allotted
to his office ?

The Honourable Sir Basil Blackett : The information has been called
for and will be furnished to the Honourable Member on receipt.

STRENGTH OF ACCOUNTANTS IN MILITARY AcCCOUNTS OFFICES.

2318. *Dr. K. @. Lohokare : (a) Is it a fact that therc exists only
one All-India roster of accountants and that the Military Accountant
General watches that the strength of accountants on an All-India basis
is not exceeded and that the authorised proportion of accountants to
clerks for the whole of India and in each Military Accounts office is
maintained ! '

(b) If 80, has not an excess of accountants in the Southern Command
and Poona District offices created a shortage in other offices ?
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(¢) Was the strength of accountants in other Military Accounts
offices in India between September 1920 to -August 1924 within the com-

plement 1 If not, did not the respective authorities experience similar
difficulty ?

(d) Were acting promotions in vacancies created by accountants
on leave in the other Command and District Controllers’ Offices in India
strictly restricted to the complement of accountants sanctioned for their
offices ? :

(e) If no such restrictions were required to be observed by them
will Government please say, if they propose to reconsider the orders

by the Southern Command and Poona District offices in view of the
general roster basis ?

The Honourable 8ir Basil Blackett : The information has been called
for and will be furnished to the Honourable Member on receipt.

OVERLOOKING OF TuUE (CrAIMS OF SENIOR CLERKS TO OFFICIATE AS ACCOUNT-
ANTS IN THE OFFICE OF THE CONTROLLER OF MILITARY ACCOUNTS,
SouTHERN CoMMAND AND PoonNA DiISTRICT.

2319. *Dr. K. G. Lohokare :Is it a fact that certain ‘senior clerks
who have qualified themselves for promotion by passing the subordinate
Accounts Service Examination have been overlooked—for no fault or
inefficiency of theirs—for officiating promotions in leave vacancies of
accountants on the roster of the Controller of Military Accounts,
Southern Command and Poona District, Poona, frem 1st March 1924, and
onwards ? If so, will Government please make inquiries why the senior
clerks’ claims have been overlooked ?

. The Honourable 8ir Basil Blackett : The information has been called
for and will be furnished to the Honourable Member on receipt.

LEAVE VAcANcCIES IN THE MILITARY AccoUNTs OFFICES.

2320. *Dr. K. G. Lohokare ® 1Is it a fact that accountants on privilege
leave pending reversion to their permanent offices are required to be
retained on the strength of the office by the Field Controller of Military
Accounts, Poona, until the expiry of their leave and that officiating
vacancies in their places are neither filled up by their respective Controllers
nor by the Field Controller of Military Acccunts, Poona ? Is it decided
that such vacancies should not be filled up and should lapse and that clerks
serving in the Field Controller’s office should remain adversely affected
owing to lack of acting appointments as compared with Distriet Controllers’
Offices in India * If not, do Government propose to issue necessary instrue-
tions to the authorities concerned to fill up such officiating appointments ¢

The Honourable 8ir Basil Blackett : The information has been called
for and will be furnished to the Honourable Member on receipt.

L
EvibENCE oF St SANKARAN Nam IN THE O’Dwyer Namr LiBeL Svurr.

2321. *Mr. C. 8. Ranga Iyer : (s) Has the attention of the Govern-
ment been drawn to the evidence of Sir Sankaran Nair in the libel case
brought against him by Sir Michael O’'Dwyer ¢
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(b) Has the attention of the Government been drawn to the report
of the proceedings published in the London Times whieh contains the
evidence ? Are the Government aware that the following passage occurs
in the T¢mes report : . i

¢¢ Sir Walter Schwabe—Was it suggested that you should see Gandhi........ i
¢ T was asked ¢to meet him at a round table conferenee and to discuss a number of
matters.’’

¢ Did he refuse to have anything to do with the Government of India...... a4

¢¢ T felt that there was no use in a round table eonference because of the unyielding
attitude which Gandhi took up when we met.’’ ¢¢ The witness added that he reported to
that effect to the Government of India.’’

‘¢ Sir Sankaran Nair went on to say that after those events he was asked to
write 8 pamphlet dealing with Gandhi’s policy *’ ¢

(¢) Are the Government aware that the above excerpt refers to Sir
Sankaran’s statement on oath ?

(d) Do the Government still persist in saying that Sir Sankaran
Nair met Mahatma Gandhi at the Round Table Conference not at their
instance ! that he did not report to the Government of India as he
says he did according to the passage italicized above ? that the pam-
phlet ¢ Gandhi and Anarchy ’’ was not written at their suggestion ?

Mr. H. Tonkinson : (a), (b) and (¢). Government have not examined
all the evidence but are not aware that the passage quoted in the
Honourable Member’s question oceurs in it and relates to Sir Sankaran
Nair’s evidence on oath. '

(d) There is nothing in the passage quoted which is at variance with
the statement made by the Honourable the Home Member in this House
on the 8th September. He did not say that Sir Sankaran Nair did not meet
Mr. Gandhi and Sir Sankaran Nair is not reported to have said that he
either met Mr. Gandhi or wrote his book at the request of the Government
of India. Government adhere to everything which they have said previous-
ly on this subject.

PURCHASE OF RAILWAY AND OTHER STORES THROUGH THE INDIAN STORES
DEPARTMENT.

2322. *Mr. W. 8. J. Willson : With reference to the statement of Sir
Charles Innes in this Assembly on 2nd March 1922 to the effect that
¢¢ If this Indian Stores Department is established, it will purchase for the
State Railways all railway materials which can be procured in India...... Then
the Stores Department would be mainly oceupied in buying railway materials not only
for State Railways but for Company Railways also.’’ '
(a) Is it the case that purchases for railways are being made
by the railways in direct communication with the London
Stores Department independently of the Indian Stores
Department ¢ -

(b) Will Government be pleased to state their policy in the
matter of the utilisation of the Indian Stores Department
by State-worked railways, Company managed State-owned
lines, the Post and Telegraph Department and the Military
Department

The Honourable Mr. A. C. Chatterjee : (a) Although the State-
worked Railways indent direct on the London Stores Department for such
stores as they consider must be obtained from outside India under the
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new Stores Rules, copies of all such indents are sent by those Railway
administrations to the Indian Stores Department, which advises the rail-
way concerned if any articles included in such indents are manufactured
and can suitably be purchased in India.

Company-worked Railways make their own arrangements for the
purchase of stores either direct in India or through theéir Boards of
Directors in England.

(b) I would invite the Honourable Member’s attention to the recent
letter dated the 18th August 1924, addressed to the State-worked Railways
and to the East Indian and Great Indian Peninsula Railways, copies of
which were laid on the table on the 17th September 1924 in answer to
Mr. Neogy’s starred question No. 2135. Other Company-worked Railways
have been furnished with a copy of the letter addressed to the East Indian
Railway and Great Indian Peninsula Railways, and the Railway Board
propose to discuss the matter next month with the Agents of all railways.

The Indian Stores Department has already been entrusted with large
purchases of textiles and also engineering plant and materials required
by the Army. The Department has also taken over the purchase of various
tlasses of stores used by the Post and Telegraph Department. The question
of utilising the Stores Department to a greater extent in -connection with
the purchase and inspection of stores on behalf of these departments is
under the consideration of Government.

. ReFusaL or PassporTs To BaBU SHIVA Prasap GupTa AND MAULANA ABUL
: Kavam Azap.

2323. *Mr. Gaya Prasad 8ingh: (a) Will the Government be pleased
fo state if any correspondence has passed between them and the Govern-
ment of the United Provinces on the subject of the refusal of passports
to Babu Shiva Prasad Gupta, who wanted to take his wife to Europe on
medical grounds ?

(b) If so, will the Government be pleased to lay a copy on the table ?

(¢) Will the Government be pleased to state if any correspondence
has passed between them and the Government of Bengal, on the subject
of the refusal of passports to Maulana Abul Kalam Azad, who wanted
to go to Europe on medical advice ?

(d) If so, will the Government be pleased to lay a copy on the table ¢

The Honourable 8ir Alexander Muddiman : There has been some
correspondence between the Local Governments concerned and the Gov-
ernment of India regarding the refusal of passports to the two persons
named. Government are not prepared to lay copies on the table.

Bus SERVICE FOR THE CONVEYANCE OF CLERKS FROM RAISINA TO THE SECRE-
TARIAT IN DELHI

2324. *Mr. Kymar 8ankar Ray : (¢) Will the Government be pleased
to state what and with which transport company has the arrangement
been made this year for-the conveyance of clerks between Raisina and
the Delhi Secretariat ¢

(b) What amount has been spent on this account for each of the last
three years and are the Government making sure by inviting tenders, ete.,
that this is the cheapest arrangement that could be made ?
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(¢) How long will this arrangement continue and when will the new
Secretariat building be ready for occupation ¢

(d) Is it a faect that clerks have to wait for about an hour and some-
times for hours, specially on holidays and Saturdays, at the Secretariat
bus stand or at Sadar Bazar, before they can get a bus and whether it is
due to the fact that the busses do not start at fixed hours till they are full ?

(e) Do the Government contemplate instructing the tramsport com-
pany to fix exact hours for starting the busses even if they are not full and
directing them to run extra busses as soon as they are full, so that there
‘inay be no unnecessary waste of time ?

The Honourable Mr. A. C. Chatterjee : Information is being collect-
ed and the Honourable Member will be furnished with a reply as soon
as possible.

STATIONS BETWEEN LAHORE AND JHELUM ON THE NORTH WESTERKN RAlLway
WITHOUT RAISED PLATFORMS.

2325.*Mr. Kumar Sankar Ray : (¢) Will the Government please
state the names of railway stations between Lahore and Jhelum on the
N. W. R. which have no raised platforms ¢

(b) Do the Government realise the difficulty of the passengers, special-
ly children and females, on the railway stations without raised platforms %

(¢) What would be the estimated cost of raising the platforms on thess
railway stations ?
(d) When do the Government propose to have platforms raised on
these stations ! .
Mr. A. A L. Parsons: (¢) The following stations between Lahore
and Jhelum on the North Western Railway have no raised platforms :
. Kala Shah Kaku.
. Sadhoke.
. Eminabad.
Rahwali.
. Dhaunkal.
. Haripur Bund.
. Kathala.
Deona Juliani.
. Chak Pirana.
10. Sarai Alamgir.
(b) Yes.
(¢) About Rs. 10,000 for each.

. (d) The. p.olicy.of Government is to leave it to the diseretion of the
railway administration to provide high level platforms where their pro-
vision is justified by the traffic offering.

©OD WD

WorrING HOURS OF THE (ROVERNMENT OF INDIA SECRETARIAT CLERKS.

2326.'M.r. Kumar Sankar Ray: (a) Will the Government please
state what is the usual time up to which Secretariat clerks, etc., usually -
work in the office and is it a fact that in some Departments it is a regular
practice to sit late ?
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~ (b) Will the Government prepare a list of such late sitting officials
employed in the Legislative, Finance, and Home Departments and their
attached offices at the headquarters ¢
(¢) Do the Government contemplate laying down the rule that the
appointment of Superintendents should generally be made by selection
aceording to fitness for work and qualifications and not by seniority ¢

Mr. H. Tonkinson : (a) The closing hour in the Government of
India offices is 4-30 or 5 p.M. Saturday is a half holiday. Members of the
office staff need not stay in office later than the closing hour except om
occasions when owing to heavy work they find it necessary to put in extra
hours.

(b) Idonotknow what the Honourable Member means by late sitting
officials or how such a list could be prepared.

(¢) The ecriterion usually followed in filling posts of Superintendents
is_efficiency combined with seniority of the persons concerned. Govern-
ment do not propose to depart from this practice.

PENSIONS OF SECRETARIAT AND ARMY HEADQUARTERS DAFTARIES.

2327. *Mr. Kumar 8ankar Ray : (a) Is it a fact that it has been
admitted by all concerned (including the heads of the Army and Finance
Departments) that the nature of clerical work in the Army Headquarters
and Secretariat is quite similar and that for the same reason Secretariat
rates of pay have been more than once recommended for the Army Head-
quarters clerical establishments ?

(b) Has it been admitted that the duties of the daftaries in the Sec-
retariat are not more arduous or of a kind requiring a higher standard of
intelligence than those of A. H. Q. daftaries and that the latter are and
have always been in receipt of the same rates of pay as the former ¢

(¢) Has it been accepted as a principle that the maximum pension for
two similar classes of Government servants, employed at the same station,
recruited from the same class of people, performmg similar duties, and

getting the same rates of pay, should be equal ¢ If not, what are the
objections and exceptions ?

(@) Isit a fact that the present maximum pension of A. H. (). daftaries
is Rs. 10 only while that of Secretariat daftaries is Rs. 20 and that their
rates of pay are equal ?

(e) Are the Government prepared to consider the questlon of the
differential treatment ? If not, why ?

(f) Are the Government aware that there is a good deal of. dis-
satisfaction among the A. H. Q. daftaries owing to this differentiation ¢

(g) Do the Government propose to appoint a Committee of officers to
inquire into the matter and submit a report to remove the grievance of the
men concerned ?

Mr. E. Burdod : (a) No.
(b) Yes.

(¢) Speaking generally the correctness of the prmclple stated by the
Honourable Member is accepted.

(d) Yes.
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(e) The Governménf do not regard it as unjust since the Secretariat
appointments are regarded as having a higher status and more favourable
conditions are for this reason attached to them. s

(f) No. -
(g) No. . . - he

SUPERSESSION OF SENIOR I. M. S. INDIAN OFFICERS FOR ADMINISTRATIVE
APPOINTMENTS.

2398. *Dr. K. G. Lohokare : (a) Is it a fact that the claims of a
senior Indian Medical Service Indian offiter are being superseded in selec-
tion to administrative appointments vacancies ? .

- " (b) What are the principles guiding such selection ? Are they care-
fully followed in each case or in the case of Indian officers only ?

(¢) Will Government please say if they give careful consideratiom
to supersession cases especiaity m the case of .indian officers when they are
to be superseded so @ to leave no impression of unfairness ?

Mr. E. Burdon®™" (a) Yes. -

(b) Appointments are given by seniority and merit and the same
tests are applied in every case. In the instance which I had in mind in
replying to part (a) of this question, the officer appointed was junior not
only to one Indian officer but to several British offieers also.

(c) Every case is eonsidered with the same degree 6f care.

Dr. K. G. Lohokare : Is it a fact that several officers junior to this
Indian officer have already been promoted ?

Mr. E. Burdon : I cannot say offhand. If the Honourable Member
will put the question down 1 will have the matter examined and answer -
him.

GRANT OF SUBSISTENCE ALLOWANCE TO MR. GIRDHARI LAL, SuB-RECORD
Crerg, Ramway Man SEervic, JULLUNDUR CITY.

2329. *Lala Duni Chand : With reference to the reply of the Govern-
ment to unstarred question No. 257, put by Mr. Sadiq Hussain on 27th
May 1924, will Government please state if the question of granting sub-
sistence allowance to Mr. Girdhari Lal, Sub-Record Clerk, Railway Mail
Service, Jullundhur City, has been decided by the Director General, Posts
gnq "l‘ele'graphs, and if not, do Government propose to expedite the

ecision

Mr. H. A. Sams: Yes. Orders were issued by me on the 10th
current.

DEeLAY IN THE HoLbpING oF ELECTIONS IN THE PUNJAB CANTONMENTS.

2330. *Lala Duni Chand : (a) Are the Government aware that elee-
tions in the Punjab Cantonments have not yet been held under the New
Cantonment Act, 1924

(b) Is it a fact that at the time of the coming into force of the
Act on 1st May 1924, the Government of India issued a circular to the
Provincial Governments requesting them to arrange elections within three
months of the coming into force of the Act ?

L245LA B )

a2

)
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(¢) Are the Government aware that a deputation of the Punjab
Bautoments waited upon His: Excelleney Sir Mal¢olm Haziley, Governor
of the Punjab, on 30th June 1924 in eonnection with the speedy holding
of elections in the Punjab and that His Exeellency assured the deputa-
tion that every possible effort would be made to expedite the elections ?

(d) Is it a fact that in spite of this assurance nothing-has been done
so far by the Punjab Government in this matter and even the Election
Rules have not yet been finally adopted !

(e) Has the All-India Cantonments Association brought the above
facts to the notice of the Secretary, Army Department, Government of
India and requested him to urge upon the Punjab Government the great
desirability of holding immediate elections 1

(f) Are the Government aware that in almost all the provinces elec-
tions have already been held and this fact has also accentuated the feeling

of dlsappomtment in the Punjab Cantonments at the present abnormal
delay in the elections 1

(¢9) Do Government propose to take such steps as may ensure

the holding of elections im the Punjab Cantonments with the least
possible delay *?

Mr. E. Burdon : (a), (d), (f) and (g). I invite the Honourable
Member’s attention to the replies given on the 18th September 1924 to.
aji Wajihuddin’s starred questions Nos. 2199 and 2200.

(b) No. The attention of the Honourable Member is invited to the

.concluding portior of the reply given on the 9th June 1924 to Haji S. A. K.
Jeelani’s starred question No. 1411.

(¢) The Government of India have been informed to this eﬁeet by the
All-India Cantonments Association.

{e) Yes.

PmariMs To THE IlEDJAZ.

* 2331.*Khan Bahadur W. M. Hussanally : (¢) How many pilgrims
proceeded to the Hedjaz from British Ports in Indla during the last
pﬂ:gmn season !

{6) How many of them purchased return tickets ?

(¢) How many of these died in the Hedjaz or how many return
tickets were not availed of ?

(d) What was the total value of the return tickets not used ! _

(¢) Who is in possession of this money % o

(f) If in possession of the shipping companies, do Government
purpose to acquire the same from them ?

(g) If so, to what use do Government purpose to put the money 1

N.B.—If any of the information, etc., ete., is not available will Gov-
ernment be pleased to obtain the same and lay it on the table.

Mr. J. W. Bhgre : The Honourable Member is presamably reférring '

to the pilgrim weason of 1923 and the figures which I am giving are for

that year. Figures for 1924 are not yet available sinee the return season
is not yet over.

(4) 24,268.
(b) 694.

- 1]
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- {c) OMt--of the 694 return-tiskét:holders 670 are reported $o have-
returned from the Hedjaz. Of the remaining 24, 4 have been paid the
refund value of the return halves of their tickets leaving 20 so far un-
aocounted for. No definite information can be given about these 20
-pilgrims until two years have elapsed from the date of the issue of the
tickets as the tickets are available for this period.

5 . (ad) and (e). The total value of the unused tickets is not known.  -The’
amount is presumably still in ‘the possession of the Shipping Comparies
concerned.

(f) and (g). The Government of India do not propose to take any
action for the present, but if after the expiry of the two years for which
the tickets are valid, any. portion of :the money remains unclaimed, the
suggestlon made by the Select Committee on the Indian Merchant. Ship-
ping (Amendment) Bill that such money should be devoted to the welfare
of pilgrims, will be considered.

= Mr. W. 8. J. Willson: May I ask the Honourable Member if my
mformatlon that no return tickets were issued this season is incorrect ?

M.r J. W. Bhore : T am afraid, Sir, T shall have to ask for notice of
that question.

NaMES, DESIGNATIONS AND PAY OF GOVERNMENT OFFICERS RESIDING AT
‘“ Longwoobp .

2332. *Khan Bahadur W. M. Hussanally : Will the Government please
state 'the names, des1g-nat10ns and pay of Government officers resid-
ing at ‘‘ L.ongwood '’ together with the rent each pays ¢

The Honourable Mr. A. C. Chatterjee : Government do not consider
it necessary to lay a statement, which would be rather lengthy, on the
table, but I shall be prepared to show the Honourable Member the list,
.giving the information he reguires,,if hg wi].l call at my oﬂiq?.

vams AT LONGWOOD »’ IN THE OCCUPATION OF GOVERNMENT Ormcms ’

'9333. *Khan Bahadur W. M. Hnsn.nally (a) Will Government please
state how many officers- had - to vacate their rooms or quarters at
‘“ Longwcod ’’ in the May-June and September sessions this year, to make
room for Members of.the Legislature ¢ -

‘h: Were these officers occupying the main building, the annexe,
the New Block—Range or Cottages ?

The Honourable Mr. A. C. Chatterjee : May—June Session 1924 :

4 officers, namely, one living in cottages, and
3 in the New Block.

September Session 1924 :

4 officers, namely, one living in cottages, two in the New Block
.and one in fhe annexe.

1

" Crale DHU, SimMLa. °
2334, *Khan Bahadur W. M. Hussanally : (a) Is Craig Dhu a
Government building or a private concern ?
(b) If the former, is it also intended for Government uffcers
exelusively ?

.-
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The Honourable Mr. A. C. Chatterjee : (s) Government*property.
(b) Yes. '

- -
NET PERCENTAGE REALIZED DURING THE LAST THREE YEARS ON THE CAPITAL
INVESTED IN, ‘‘ LoNawoop .

2335. *Khan Bahadur W. M. Hussanally : (a) What was the gross
rental realized each year during the last 3 years from ‘‘ Longwood *' 1

(b) What was the total cost of maintenance each year uauiig the
same period including repairs, taxes and all other expenditure ?

(¢) What was the nett percentage realized on the eapital invested ¥

The Honourable Mr. A. C. Chatterjee : A statement giving the infor-
mation is laid on the table.

Soue. o e, | Toltcotof | Nott g
|
Rs. :; Rs. .
1921-22 . 15,763 16,361 ‘ —0-09
1922-23 .. 25,480 2820 +0°5
1923-24 .. .. .. 30,563 28,791 i +0°26

Hinpu, MUHAMMADAN, ANGLO-INDIAN, EUROPEAN AND PARsI OFFICERS IN
THE PosTs AND TELEGRAPHS DEPARTMENT DRAWING Rs. 300 AND OVER.

2336. *Khan Bahadur W. M. Hussanally : (1) What is the total
nuniber of officers (a¢) in the Postal Department, (&) in the Telegraph
Department in India, drawing a salary of Rs. 300 and above per mensem

(2) How many of them are Hindus, Muhammadans, Anglo-Indians,
Europecans, Parsi_s and others !

The Honourable Mr. A. C. Chatterjee : (1) (a) .. 295
(d) .. .. 571

866

(2) Hindus .. .. .. .. 249
Muhammadans .. .. .. 46
Anglo-Indians .. .. .. .. 451
Europeans .. .. .. .. 89

i  Parsis R .. .. .. 11
Others .. . .. .. 20

866
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Hmpu, MuHAMMADAN, ANGLO-INDIAN, EUROPEAN AND Pagsi BUPE!NTEN-
DENTS OF PosT OFFICES. B

2337.*Khan Bahadur W. M. Hussanally : (a) How many Superin-
-tendents of Pest Offices (including R. M. S.) are there in India ?

(b) How many of them are Hindus, Muhammadans, Anglo- lntha.:l.
Europeans, Parsis and others ?

The Honourable Mr. A. C. Olntterjoe .. 180
(b) Hindus .. . . .. 18 ‘
Muhammadans i .. .. 32 -
Anglo-Indians . .. .. 49
-« Europeans - - . 8-
o Parsis .. , .. .. N
3 Others (Burmans, Sikhs, ete.) .. S =

Froops 1IN SovTHERN INDIA.

- 2338. *Mr. A. Rangaswami Iyengar : Will the Government be pleased
te state :

(¢) whether they have received any and, if so, what reports from tne
Madras Government of the damage and distress caused by
the recent flood disaster in the Madras Presidency aud if sa,
whether they will lay the same on the table of this House ?

(it) whether they have received any particulars, dJetailed or ap-
proximate, of the actual extent of damage to roads, build-
ings, irrigation sources, cultivated and ecultivable lands,
private dwelling and huts and other property or resources
public or private, caused thereby ?

(#13) whether they have received any application from the Madras

! Government for special grants to meet the cxpenditure
needed for reconstruction and relief work that has to be
undertaken in the distriets affected and if so, what action
the Government propose to take thereon !

{iv) whether the Government will be prepared to afford facilities
to the House on any official day with the permission of the
Honourable the President of the Assembly, to convey its

* recommendations to the Governor General in Council in
this behalf ¢t

"Mr. J. W. Bhore : (i) and (ii). The attention of the Honourable
Member is drawn to the reply given to part I of Haji S. A. K, J eelani’s
question No. 1977 on the same subject.

(#i) The Madras Government have applied for a loan and the
Government of India are prepared to grant it but not on the terms
requested by the former. The whole Ihatter is still under considera-
tion.

() I.regret that no special faclhtles Ior dlscussmn of the subject
can be given.

DaTE oF COMMENCEMENT OF THE WINTER SESSION OF THE Aasnm.r i

1925.

l‘l‘ Jamnadas M. Mehta : I have g:v;n prwate nouee ut a questiom
'to the Honourable the Home Member.
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Mr. President : I have received no notice from the Honourable
Member that he wished to ask a question. If he will ask the question
now I will see whether it is in order.

Mr. Jamnadas M. Mehta : Before asking the gquestion Sir. I may
be permitted to say that the guestion is being asked simply for the
preservation of the rights of the Assembly and not out pf any want
of respect for or confidence in you. If I may be permitted to say so,
Sir, I am one of those who believe that the Chair seems te be eminently
fitted for vou and rou. Siv. for the Chair.

The question is :

Will Government be pleased to make a statement ax to the time
avhen the winter session of the Assembly for 1925 will begin 7 Are
Government aware that unless that session is commeaced some time
later than the 5th February 1925, the Assembly’s right fo eleet its
President will have been taken away for at least one session ?

Mr. President : The HHonourable Member is perhaps not aware that
this questipn was sent in and was disallowed on the ground that it
solely concerned the Governor General.

I have invited Government. however, to say whether they would be
‘In a position to make a stetement hoth regarding the end ef this session
and the beginning of the next. The deeision rests entirely with the
discretion of His Excelleney the Governor General.

UNSTARRED QUESTIONS AND ANSWERS,
ScHEME FOrR THE CENTRALISATION OF THE EasT INDIAN RAILWAY.

419. KEumar Ganganand 8inha: (¢) Is it a fact that Mr. H. A. M.
Hannay, had presented a scheme in connection with E. I. Railway expen-
ditvre ¢ If so, will the Government be pleased to lay a copy of the scheme
on table ?

(b) Was it rejected by the Railway Board !

(c) Is it a fact that the Railway Board has submitted a scheme for
the centralisation of the Railway to the Secretary of State for India ¥
If so, will the Government be pleased to state (i) the nature of the scheme,
(#) whether or not anv reply has been received from the Secretary of
State for India and (#7) when the public is likely to be informed of the
details of the scheme and (ir) if a new scheme of the Railway Administra-
tion is to be experimented, whether or not that scheme will be introduced
after taking the consent of the Indian Legislature !

Mr. C. D. M. Hindley : The Honourable Member is referrcd to the
answer already given to his question No. 1659 during this session.

Repuction oF Fares oN THE EAsT INDIAN RAILwaY.

420. Kumar Ganganand Sinha : Is it a fact that by way of reduction
of railway fares on the E. 1. Railway only the fares of first class to inter-
mediate class have been reduced and nothing was done to reduce the th.lrd
class fare ? If so, will the Government be pleased to say why 1

Mr. C. D. M. Hindley : The answer to the first part of the questlon
is in the affirmative. .Government have no.doubt that the possxblhty of
xedueing third class fares was also considered by the Agént.
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‘RunNiNGg oF A THROUGH AND Fast TraIN FRoM HowraE TO BENARES Can-
TONMENT via THE Loop LINE oN THE EasT INDIAN RAILWAY.

42]1. Kumar Ganganand 8inha : (a) Are not the Government aware
of the fact that the people (specially the passengers from the Loop Dis-
trict to Patna, the headquarters of the Province of Bihar and Orissa) are
put to great inconvenience on account of the absence of a through and
fast train from Howrah via the Loop up to Benares Cantonment ?

(b) Are Government not aware of the fact that both the Governors of
Bihar (Their Excellencies Lord Sinha and Sir Henry Wheeler) gave
assurances to the public that such a train would shortly run ¢

(¢) If the answers to parts (¢) and (b) are in the affirmative, will the
Government be pleased to say whether or not such a train will be started?
If 80, when ? If the answers are in the negative, will the Governmexus
be pleased to state what steps they propose to take to remove the jincon-
venience' of the public ¢

(d) Isit a faet that the proposal of a fast train was abandoned becauge
the line was not found in order ? If so, will the (Government be pleased
to state what steps are being taken to improve the Loop line ?

Mr. C. D. M. Hindley : (¢) Government are not aware that incon-
venience is caused by the fact mentioned. A census of passengers
travelling by this line was recently taken and it showed that the existing
train service was poorly patronised.

(0) Government have no information to this effeet.

(¢) Government understand that the volume of traftic offering does
not warrant the running of a through fast train over this line, and in the
circumstances Government do not propose to take any action.

(d) As stated in the reply to (¢) the absence of a through fast train
over this line is due to the want of sufficient traffic to justify its pro-
vision.

IMPROVEMENTS ON THE Loop LINE oF THE East INDIAN RAILWAY.

422 Kumar Ganganand 8inha : Will the Government bz pleased t?)
state what improvements have been made in the Loop line of the E. I
Railway, since its establishment in 1858 ¢

Mr. C. D. M. Hindley : It is not possible within the us.:al scope of
a reply to a question of this kind to give any satisfactory or comprehen-
sive idea of the improvements that have lheen effected in the Loop line of
the East Indian Railway over a period cxtending to about 65 years.

LACK OF INTERMEDIATE CLASs WAITING ACCOMMODATION ON THE Easr
INDIAN RaAIlLway.

423. KEumar Ganganand 8inha : (a) Is it a fact that there is no
intermediate class waiting shed even on the principal stations of the E. I.
Railway !

_ (b) Are not the Government aware of the fact -that the absen¢e of
such sheds causes great hardshm to the middle elass men who generally:
travel with their families in the intermediate class ¢
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Mr. C. D. M. Hindley :. (¢) Government understand tliat binter.-
mediate class waiting accommodation is provided at certain stations on
the East Indian Railway.

(b) Government are not aware of passengers being put te such incon-
venience, but a copy of this question and answer will be forwarded to the

Agent.

IssuE oF RETURN WEEK-END TicKETS ON THE EAST INDLAN RAILWAY.

424. Kumar Ganganand 8inha : (a) Is it a fact that week-end
tickets are issued only from Howrah to certain stations on the E. I. Rail-
wag. and no such tickets are issued from those places to Howrah ?

-(b) If so, will the Government be pleased to say why !

(¢) Is there any possibility of the issuing of week-end tickets to
Howrah from those places to which tiekets are available from Howrah !

Mr. C. D. M. Hindley : (¢) Government understand that this is so.

(b) and (¢). Government have no information. The object of such
comeessions of course is to attract traffic and that is probably the reason
, the week-end tickets are issued only from Howrah. But a copy of

e question and answer will he sent to the Agent.

INCOME FOR THE LAST THREE YEARS FROM Goops TRAFFIC (EXCLUDING COAL)
oN THE EAsT INDIAN RaiLway.

425. Kumar Ganganand 8inha : Will the Government be pleased to
state the income from goods (excepting the income from the transport of
coal) of each of the districts of the E. I. Railway for the last 3 years ?

Mr. C. D. M. Hindley : The earnings from goods traflic execluding
eoal, of the East Indian Railway system during the years 1921-22, 1922-23
and 1923-24 were Rs. 4,60,42,000, 5,42,65,000 and 5,56,91,000, respectively.
Figures by scparate districts are not readily available.

INDIANISATION OF VARIOUS CLASSES OF APPOINTMENTS ON THE East INDIAN
Ramwway.

426. Kumar Ganganand 8inha : Is it a fact that there is not a single
Indian in the following services of the E. I. Railway :

(2) District Inspector. (b) Travelling Ticket Inspeetcr. (¢) Lug-
gage Inspector. (d) Detention Inspector. (e) Intermediate
Class Hall Supervisor. (f) Platform Assistant. (g) Loco.
Foreman. (k) Loco. Inspector. (¢) P. W. Inspector. (j)
District Carriage and Wagon Inspector. (k) Block Signal
Inspeetor. (l) Signal Inspector. (m) Distriet Superintend-
‘ent. (n) District Engineer. (o) District Loco. Superin-
tendent. (p) District Carriage and Wagon Superintendent.
(g) Station_Masters drawing over Rs. 200. (r) Assistant
, Station Masters drawing over Rs. 100 (except Cabin-Assist-
v ant). (s) Guards drawing over Rs. 100 ? If so, will the
. Government be pleased -to state what measures, if any, are
. bzing 'taken to Indianise the railway services mentioned
¢+ apove?

.. ‘Mr. C. D. M. Hindley : Government have not got up to date informa-
tion but inquiry is being made. :

Ca-
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Mivimun Pay or CLERKS ON THE East INDIAN Ramway.

427. Kumar Ganganand Binha :- («¢) Is it a fact that in the E. I
Railway the minimum pay of the clerks is only Rs: 28 + - -

(b) If so, how does it compare with the minimum pay of clerks in
the varions departments of the Government ?

(¢) Is there any proposal for raising the minimum pay ? If not,
why ? .

MNr. C. D. M. Hindley : (a), (b) and (c¢). Government have not the
information and cannot undertake to inquire or interfere in a matter of
remuneration of the Company’s clerical employees. N
- AMALGAMATION OF THE TRAFFIC TRANSPORTATION AND COMMBRCIAL DEPART-

MENTS OF THE EAsT INDIAN Ramway.

428. Kumar Ganganand Sinks : Will the Government 'be pleased te
state whether or not the Railway Board has ever eonsidered the questiom
of the amalgamation of the Traffic Transportation and Commercial Depart-
ments of the E. 1. Railway ? If so, will they be pleased to state what
results it has arrived at ¢ If not, will it state the reason for the same and
also if there is any possibility of their considering the matter in the
futute ?

Mr. C. D. M. Hindley : The Honourable Member is referred to the
answer already given to his starred question No. 1659 during this session.

Ramway COLLISIONS, ETC., DURING THE LasT TWELVE YEARS.

429. Kumar Ganganand Sinha : Will the Government he pleased to

give the following figures year by year for the last 12 years :

(a) Number of collisions of trains.

{b) Number of derailments of trains.

(¢) Number of averted collisions.

(d) Number of breaches of block rules.

(e) The amount paid as claims and damages.
and state what measures are being taken by the authorities to reduce
each of them and if no measures have been taken, why ?

Mr. C. D. M. Hindley : The attention of the Honourabie Member is
drawn to Appendix €. of Vol. II of the Report by the Railway Board on
Indian Railways for 1923-24 which will be issued shortly and to the cor-
responding Appendices in the Administration Reports for previous years.
All the available information will be found there

CLAIMS PAID FOR (GOODS LOST OR DAMAGED ON RAILWAYS.

430. Kumar Ganganand 8inha : Will the Government be pleased to
give figures for the last 12 years of the amount paid as a claim for damages,
loss, miscarriage of goods and state what steps are beiwg taken by the
authorities to reduce each of them and if no measures have been taken,
why * . .
. Mr. C. D. M. Hindley : A statement giving the information asked for
;ni){:he'ﬁrst part of the Honourable Member’s quetionis laid: 'on ‘the
able. :

With regard to the setond part of the question the Eonourable Mem-
ber: is referred to the reply given in this Assembly on 3rd J uly 1923 to
guestion No. 86. ’

L245LA e

“
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8 tatement of &liims paid for gdods lost or damaged on tldss 1’ Ruitways (hnllwumdc

of rupea)
Year. An:ount. Year. Amount.‘
Ra. Rs.
1912 .. .. .. 21,67 1918-19 .. cele 46,40
1913-14 .. .. .. 26,0/ | 191920 .. .- 71,92
191415 .. .. . 23,21 1926-21 .. Y 1,12,60
1915-16 .. .. . 14,51 1921-22 .. .. 1,16,96
1916-17 .. .. .. 18,15 1922-23 .. .o 1,21,28
1917-18 .. .. .. 23,25 | 1923.24 .. oo 79,10

\’UMBER OF PERMANENT EMPLO&LF': RETRENCHED IN THE Gov ERNMENT OF
8 INDIA SECRETARIAT AND A'rmc‘mm OFFICES:

431. Mr. Abdul Haye : (1) Will Government be pleased to state
the ‘number of such permanent hands in the Government of India and
attached offices whose services have been dispensed with under the recom-
‘mendations of the Incheape Committee !

(2) How many of such persons ha\e been permanently providéd for
by Government elsewhere !

(3) Is it a fact that in certain eases preference was not given to suech
men but outsiders were taken into service ?

(4) Will Government please state if they are prepared to provide at
an early date for such men who have not been given any pension or gratuity
and whose services have been terminated on account of the recommenda-
tions of the Inchecape Committee !

The Honourable Sir Alexander Muddiman : (1) and (2). The
Honourable Member is referred to the reply given to Lala Duni Chand’s
question on the same subject on the 19th September 1924,

) (3) No, except in the case of the five men, belonging to the Finger
Print Bureau( whom it has not heen found possible to place in permanent
posts owing to their lack of qualifications.

(4) The position has been explained above. But if the Honourabhle

Member knows of any other cases and will give me the facts I will have
them examined.

INDIAN MAL aND PasseNGER ENGINE DRivErs oN THE BENGAL anD NoRTH
‘WESTERN RAlLwAY.

432. Mr. O. 8. Rangs Iyer: Is it a fact that in the B. N. W. Ry.
no Indian is allowed to drive miail  trains or even passenger trains om
main lines ?

Mr. C. D. M. Hindley : Government have no information and mast
necessarily leave discretion in such matters to the Company who are respon-
gible for the safety and efficiency of their service.

ScALES oF PaY oP, ANGLO-INDIAN AND INDIAN APPRENTICES, IN THE BENGAL
‘ NaGPUR RAILWAY WORKSHOPS.

- Mr. 0. 8. Bangs Iyer : Ts there a difference in ‘the seale of pay

fm th B N. Railway of Anglo-Indian and Indian apprentices in the work-
shops 1

“Mr. 0. D. M. Hindley : The reply is in the affirmative. E

«
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RACIAL DISCRIMINATION IN THE MATTER OF PAY OF ANGLO-INDIAN AND
INDIAN APPRENTICES, ETC., ON THE BENGAL NAGPUR RAmLWAY,

434. Mr. O. B. Ranga Iyer : (a) Is the following tabular statement
indicating the racial differences correct ¥ 1f yes, will the Government
take steps to put an end to them 1

Scale of pay for bound apprentice course in Railway workshops.

. . . A Grade. B. Grade.

Ewropesn or Ang'o-Indian —_—
Indian.
Re. Pa. | Ra.

:'33 par merecm vo | I Year <+ | 20 per mers:m 11 per mensem.
© .. S, et S, -
%, .. oI, .. |25 " R »

.82 - o IV, .. 129 - 17 .

.85 .. .. “ .. | 33 . ..l 20 ",

120 ,, .. .. | Initia! rate of pav | 45 ™ .| Re. 1 P.D.
on compl.tion of . i
the apprentice i
couise, ! 1.

(b) Are there similar differences in the scales of pay of the training
examining staff ¥ Will the Government be pleased to state the yearly
minimum salary for the Europeans of the training examining staff ard
also of the Indians ¥ Also the maximum ¢

Mr. C. D. M. Hindley : The. Honourable Member has not stated to
which partieular railway he refers. If, however. as in the case of his
previous question, he refers to the Bengal Nagpur Railway. the answers to
his questions are :

(a) Yes, in so far as it rclates to European and Anglo-Indian and
Indian ‘ A’ grade apprentices. As regards ‘B’ grade
apprentices no information is available.

Under the terms of the Company’s contract Government have no
power to interfere directly in matters. of this nature in case
of Company’s staff, but the desirability of removing dis-
crimination of this type has been impressed upon them and
it is hoped it will be gradually eliminated. )

(b) It is presumed the Honourable Member refers to train examin-
ing staff. If so, the rates of pay are :

"Ras.
Chief Train Examiners .. . . 35¢—400
Train Examiners, European and Anglo-Indian 160—300
Train Examiners, Indian (Special) . 280

ScaLes oF PAY oF EuroPEaN aAND INDIAN Loco. RUNNING STAFF ON THN
BENGAL Naapur Ramwway.
435. Mr. C. 8. Banga Tyer : ‘(a) Are thére differences in the seales
of pay and the annual grade inereases between ‘the Europeans and the
,Jndians in the Loco. running staff 1 Do the Government propose to take
minediate steps to remdve ‘them 1t '
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_ (b) Were the grades of the European running staff revised thriee
since November 1919 in B. N. Railway whereas the last revision was not
extended to the Indian running staff ?

Mr. C. D. M. Hindley : (a) The Honourable Member’s atiention js
:nvited to the answer given to question No. 1308 on the 6th June last in
this House. The rules relating to pay, leave, etc, are being revised on
State Railways with the object of removing racial discrimination, and
when particular instances are brought to my notice, the matter is at once
taken up. The same policy has been impressed on Company Railways and
it is hoped that diserimination of this kind will gradually be eliminated.

(b) Government have no information about the particular points
raised in the question but will inquire.

LieavE RuLes oF EUROPEAN AND INDIAN EMPLOYEES OF THE BENGAL NAGPUR
RAmLway.

436. MIr. C. 8. Ranga Iyer : Is it a fact that the B. N. Railway leave
rules clearly lay down that oniy urgent private affairs leave with pay
for 1 month in a year cumulative up to 4 months and sick leave om
3 pay up to 2 months in a year for duly certified sickness can be granted
to the Indians end that casual leave is denied to them whereas the
European staff are allowed the following kinds of leave :

(1) Privilege leave at 1 month for 11 months’ service. Cumula-
tive up to 4 months.

(2) Sick leave on full pay up to 2 months in a year:

(3) Sick leave on 4 pay up to 2 months in a year.

(4) Casual leave up to 14 days in a year.

(5) Furlough up to 18 months on half pay or up to 4 months on
full pay at a time afier first 7 years’ service to the extent
of } aetive service or both full and half pay or combined
with privilege leave.

(6) Special leave on urgent private affairs on 4 pay up to am
extent of 6 months.

Mr. C. D. M. Hindley : The Honourable Member is refcrred to the

-reply given to his previous question No. 435. The Government have not
the information asked for in this question but will inquire.

PARTIALITY SHOWN TO ANGLO-INDIAN EMPLOYEES OF THE BENGAL NAGPUR
RAILWAY IN cASES OF LEAVE PREPARATORY TO RETIREMENT.

437. Mr. C. 8. Ranga Iyer : Is it a fact that a kind of partiality on
racial grounds is also shewn to Indian and Anglo-Indian staff in cases of.
leave preparatory to retirement as illustrated below : ’

Europeans. Non-Europeans.
- Between 21 and 25 . Combined leave up to 12 months Combinad leave up to
years sevice. (leave on full pay to the 9 months.

*  extent due up to a limit of 4
V- .months and the remaining on
L ) . kalf ray). . N ;
Over 26 yéars service Combined leave up to 18 months. Combined leave up to
" 12 months. "
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Mr. C. D. M. Hindley : The Honourable Member is referred to the
reply given to his previous question No. 435.

GrANT OF SUNDAY AND HoLmay PAY To THE WORKSHOP STAFF OF THE
BenGAL NaGgPUR RaiLway.

438. Mr. C. 8. Ranga Iyer : Is it a fact that on the B. N. Railway the
workshop staff do not get pay even for public holidays and Sundays
when the shops are compulsorily closed against them, but on almost
all the important Railways in India there is a system whereby daily
rated workshop employees do get pay for at least 15 holidays in a
year 1

Mr. C. D. M. Hindley : The reply is in the affirmative. Companies
have discretion to settle such matters in respect of their own staff, but the
attention of the Agent will be drawn to the practice of other railways iu this
matter.

LEAVE ALLOWED TO DAILY RATED STAFF ON INDIAN RAILWAYS.

439. Mr. C. 8. Ranga Iyer : Will the Government be pleased to state
the particulars of leave with pay or holidays with pay to daily rated
workshop staff on the Indian Railways ?

Mr. C. D. M. Hindley : According to the latest informaticn available
the leave allowed to daily rated staff was as below : :

Madras Railway

G. 1. P. Railway 16 days

0. &. R. Railway

S. I. Railway 22 days

B. N. Railway no leave

N. W. Railway .. 17 days

E. B. Railway .. 20 days

E. 1. Railway (Loco.) .. 15 days to those in receipt of Rs. 20 and

upwards and who are members of the
Provident Fund.
E. 1. Railway (C. & W.) 13 days.

RETRENCHMENT OF INDIANS IN THE L0CO. DEPARTMENT OF RAILWAYS,

440. Mr. 0. 8. Ranga Iyer : Will the Government be pleased to state
the number of Indians in the Loco. Department who were brought under
retrenchment ! How many years had they put in as service ¢ Is it
a fact that many of them were not given gratuity 1

Mr. C. D. M. Hindley : Government have not the information but
are making inquiry so far as State Lines are concerned.

RETRENCHMENTS ON CERTAIN SPECIFIED RAILWAYS.

441. Mr. 0. 8. Ranga Iyer : Will the Government be pleased to state
the services of how many men have been dispensed with under retrench-
ment in (¢) O. and R.-Railway. (b) B. N. Railway. (c) S. I. Railway.
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(d) M. and 8. M. Railway. (e) E. L Railway. (f) R.snd,K. Railway

Mr. C.D M Hmdley A statement is placed on the table showing
the number of subordinate staff employed on these railways on the lst
Apgril 1924 as compared with 1st November 1922 :

Statement showing the number of subordinate. staff employed on certain railways
on the 1st April 1924 as compared with the 15t !‘?avember 1922,

0.4&m T N s L [ wesy |omo

[
! R. & K.
BAILWAY. } MAILWAY. | TAnwaY. | Ramwar. | BAILWAY. RATLWAY.
— - | —_— -
1st 1st 13t [ 1st. . lat 1at | 1st st 1st 1t 1st 1st
! Nov. i April Nov. | April | Nov. [Apri! \n\ April © Nov. April| Nov.| April
11922, | 1024, | 1922 i 1924, | 1022, | 1924, | 1922 1924, | 1022, | 1924, I1922, 1924.
. ' | | ! !
: (a) Subordinates drarwing Rs. 250 p. m. and over or on srol 5 of pay risiy tr Re. 250 p. m. and over,
Kuropeans .= | 89 | 87, 1376 202 64 60 8| &3] B8l 857 8 9
ansl.o-lndlana] 'J' 108 | 3 514 155 146 124 161 618 675 11 ]
Indians 36! w05 33| ‘es| es| 30| 32| 10| 197| 3| 8
Total .. ?.sai 241 8w | 730! 238 | 234‘ 20| 276 1,660 | 1720 | 22| 23

(b) Subordinutes drawing I*sx than Re. 250 p. m. and on ssal+s of pay not +iving ¢2 Re. 250 p. m.

Ruropesns .. i 109 98 ) 162 264 46 . g5 A2 | us; 430 2] 2
Anglo-Tadians; 261 | 230 | 771, 013 111, ¢!1802 | 1,867 i 1,151 956 | 22| 11
Tadians .. | 29,200 | 28,501 | 57,202 | 60,242 js1121 * 143,821 | 46,981 107 438 107,033| 5,920 | 5,442
Total .. | 20,570 | 28,020 | 58,135 | 61,419 | 32,278 - w,na{ 43,810 109,030 ms,us's,im 5,456

| ! |

*Information not at preseut available.

PASSENGER SUPERINTENDENTS ON RAILWAYS.

442. 8eth Govind Das : Will the Governmnent be pleased to state
how many passenger Superintendents have been employed on different
Railways and to what extent has the over-crowding of the third class

passengers been reduced and their comfort been increased through their
efforts 1

Mr. C. D. M. Hindley : The Honourable Member is referred to the
-answer given to items (b) and (¢) of guestion No. 1651 asked by Mr.
Jamnadas M. Mehta in this Asseinbly of the 8th September 1924.

ProvisioNn oF WaITING Rooms For THIRD CLaSs LADY PASSENGERS AT RAmL-
WAY STATIONS.

. -443. Beth Govind Das : Has the attention of the Government been
drawn’ to the great inconvenience felt by third class lady passengers at
Failway stations for want of separate waiting-rooms for them and if so
whether they will arrange to provide separate waiting-rooms for third
.class lady passengers at all principal stations ?

. Mr. C. D. M. Hindley : Government.understand that separate
+agecommedation’ in waiting sheds for third class lady passengers is pro-
vided where -necgssary. In this eonnection the Honourable Member is
referred to th. reply given in this Assembly, on 12th February 1923 to
question No. 340. -

ProvisioN oF INDIAN DixiNG CaRrs oN B,meu

444 Seth Gwmd Das ¢ Has the. attention -of the dovernment been
dm to the experiment undertaken by the;G. I P.:Railway, in running
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a dining car for Indian passengers of all classes from Bombay to Delhi
‘and" back on express trains ! If so, are the Government prepared to
undertake to run Indian dining cars on other Railways also ¢

- Mr.0.D.M. Hindley Government are aware that the (ireat Ipdian
Peninsula Railway have provided refreshment -compartments for Indian
passengers on certain trains.

With regard to the second part of the question the Honourable Member
is referred to the reply given m this Assembly to his question No. 268 on
27th May, 1924.

VALUE OF STORES PURCHASED BY RAILWAYS DURING THE LAST FIVE YEARS.

445. 8eth Govind Das : Will the Government be pleased to state
1he money value and nature of Railway materials purchaged :
(a) In India,
() In England,
and
(¢) In other countries during the last five years ?

Mr. C. D. M. Hindley : The Honourable Member is reierrcd to the

Appendices in the Administration Reports on Indian Railways for the last
five years, the last of which is in press and will be issued shortly. He
will find in the Appendix, headed ‘‘ Value of Stores Purchased by the
Principal Railways during the year ’’, information almost identical with
what he requires.
: It is regretted that Government are not in possession of information
‘0 enable the figures for () and (c) to be shown separately, and the
preparation of such statistics would involve the expenditure of more time
and labour than can be justified.

-

PURCHASE oF RAILWAY MATERIALS IN INDIA.

446. 8eth Qovind Das : Will the Government be pleased to state
what steps have been taken to secure more and more railway materials in
India from Indian manufacturers ?

Mr. C. D. M. Hindley : The new xules for the supply of articles for
the public service have been drawn up with the intention of encouraging
the purchase of locally manufactured articles, compatible with con-
siderations of price and quality. Copies of these rules were forwarded
in May last to the Agents of the principal railways. impressing on them
the importance of adhering to the policy laid down in the rules, and the
Railway Board have no doubt that the policy will be given full effect to
on those railways.

Copies of all English indents, prepared by State-worked railways, are
gerutinized by the Indian Stores Department, who advise the railways
concerned regarding any articles ineluded therein which are manufac-
tured in India and can suitably he purchased locally.

ENCoURAGEMENT oF INDIGENOUS INDUSTRIES BY THE OFFER OF PREFERENTIAL
RATES oN RAILWAYS.

447. Beth @ovind Das : Will the Government be pleased to state
what steps have been taken by the Government to encourage indigenous

L] )
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mdnstnes in Indm by offering them preferential freight rates on Indian
‘railways !

Mr.C.D. M Hmdley Special low rates, which the Henourable
Member will find in the published tariffs of railways, are quoted for the
raw materials and finished products of various Indian industries on differ-
ent railways. The Railway Board have already impressed upon Railway
Administrations the desirability of fostering local industries by the
quotation of favourable rates for the carriage of raw materials required
in manufacture, and of the finished product.

OPENING OF THE NAGPUR-KAZIPET RAILWAY.

448. Beth Gtgvmd Das : Will the Government be pleased to state,
now that the Ifarsi-Nagpur line is open to traffic, when the Nagpur-
Kazipet line will be open to traffic, providing a through communication
from Delhi to Madras via Nagpur and Kazipet ?

Mr. C. D. M. Hindley : There is a slight inaccuracy in the Honour-
able Member’s question as the Itarsi-Nagpur line is not yet opened through-
outl ; the last portion between Narkher and Amla will, however, be opened
next month.

As regards the Nagpur-Kazipet line, the portion between Nagpur
and Belharshah has been open for many years. The remainder of the
line from Belharshah to Kazipet lies within an Indian State and its
construction by that State has been sanctioned. It is understood that mo
work has yet been started between Belharshah and Goliara which is situated
just south of the Godawari River : this length is about 85 miles. Of the
remaining length, namely, 65 miles approximately, between Goliara and
Kazipet, the southern portion from Ramgundum to Kazipet, 58 miles, has
been already opened, and the remaining 7 miles between Goliara and Ram-
gundum is expected to be opened next month. Government are unable
to say at present when the whole line from Belharshah to Kazipet will be
opened throughout.

Prorosep RarpUr-WaLTairR Raimway.

449. 8eth Govind Das : Will %he Government be pleased to state
whether the construction of the proposed Raipur-Waltair line connecting
the eastern part of the Central Provinces with a nearer harbour, has begun ¢
If not, what steps have been taken in this matter ?

Mr. C. D. M. Hindley : The Honourable Member is evidently alluding
to the Raipur-Vizianagram project, the position with regard to which is
as follows:

(a) Work was commenced in 1906 on the first section, Vizianagram
to Parvatipur, 48.70 miles long, and this section was opened
for public traffic in April 1909.

(b) Work om the further section from Parvatipur to Singapur
Road (37 miles) was commenced in 1911, but had to be elosed
down for lack of funds.

(¢) The question of procceding with the rest of the project -(Par-
‘ vatipur to Raipur) has recently been revived, and is now
L engaging the attention of Government.

. [
.
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S'rmmxc RArmLwaY FROM PESHAWAR TO THE AFGHAN FRONTIER.

. 450. Beth @ovind Das : Will the Government be pleased to state
whether tlie proposed strategic railway from Peshawar to the Afghan
frontier has been completed ¢ If so. what has been

(a) its total cost, and
(b) the cost per mile.

Mr. C. D. M. Hindley : The answer to the first part of the guestion is

in the negative. It is anticipated that the line will be opened abont 12

months hence. The latest” figures of probable cocst which have just been

received and are under examination show that the total cost is likely to
&mount to about Rs. 253 lakhs or Rs. 9,12,000 per mile.

Ramwway CoONNECTION BETWLEN INDIA aND BuURMA.

451. 8eth Qovind Das : Will the Government be pleased to state
what steps have been taken by them to conmnect India and Burma by
rail ?

Mr. C. D. M. Hindley : Two alternative routes for a railway con-
nection between India and Burma have been surveyed, namely, one from
Chittagong vie Akyab to Minhla and the other from IL.edo to Sahmaw.
As neither of these routes has been found, on an examination of the
survey results, to be remunerative, the project for linking India witk
Burma by rail has been held in abeyance.

INDIANISATION OF THE SUPERIOR SERVICES ON STATE-MANAGED RAIL-
WAYS AND IN THE Posts AXUL TELEGRAPHS DEPARTMENT.

452. Beth Govind Das : Will the Government be pleased to state
what steps have been taken by them to Indianise the superior services
in—

(a) The State managed Railways, particularly in the Traffic and
Engineering departments.

() In the Postal and Telegraph departments during the last two
years ¢

Mr. C. D. M. Hindley : (a) The Honourable Member is referred
to the reply given to Mr. Hussanally to a similar question on the 4th June
last. Government have no later ﬁgures than those given. A comprehen-
sive scheme for recruiting and training Indians in all branches of railway
service is now under consideration.

(b) So far as the superior Postal Service and the superior Traffie
Branch of the Telegraph Department are concerned, all appointments with
the exception of five appointments of Postmasters—(}enera.l reserved for
the I. C. S, have for many years been filled by the promotion of senicr
qualified officers in the lower grades of the Department. In the ordinary
course therefore, Indians are selected for these appointments and no
special steps are considered necessary.

So far as the Telegraph Engineering and Wireless branches are con-
eerned, it is already the policy of Government to recruit Indians for direct
appointments in India, in accordance with the recommendations of the
Islington Commission. The question of increasing the percentage of
recruitment in India is now under consideration in connection with the
Lee Commission’s Report. ,

L245LA c H
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INDIAN DELEGATES TO THE LEAGUE OF NATIONS.

453. Beth Govind Das : Will the Government be pleased to state
whether they propose to consult the Assembly while selecting Indian
delegates to the League of Nations ?

8ir Henry Moncrieff 8mith : The Honourable Member is referred
to the reply given to question No. 1778 asked by Khan Balhadur Sarfaraz
Hussain Khan, on the 11th. September, 1924.

INpDIAN OFFICERS IN THE ARTILLERY.

454. 8eth Govind Das : Will the Government be pleased to state
the number of Indian officers in the artillery divisions of the Indian Army,
and if there are none, whether any early steps will be taken to reeruit to
train Indian officers for the artillery branch of the Indian Army ?

Mr. E. Burdon : The number of Indian officers with tie Vieeroy’s
cominission serving with artillery units in India is 20i. There are
no Indian officers with the King’s commission serving with snch units.

CONVERSION OF THE RovAL INoIAN MARINE INTO AN INDIAN Navy.

455. Seth Govind Das : («) Will the Government be pleased to state
what the present effective strength of the Royal Indian Marine is, and
whether any efforts have Leen made to Indianise that foree by recruiting
and training Indians as Deck or Executive officers in the Royal Indian
Marine ?

(b) Will the Government be pleased to state whether any steps will
be taken in the near future to convert the Royal Indian Marine into an
Indian Navy as a purely combatant force, in view of the serious difficulties
experienced by India during the early part of the late war ? If not, why
not 1

Mr. E. Burdon : (a) Approximately the present strength of the
Royal Indian Marine is as follows :

Commissioned Officers .. .. 145
‘Warrant Officers .. .. .. 34
Ratings .. . .. 1265

As regards the latter part, the question of the measures to he adopted
for the recruiting and training of Indians for the commissioned rankg
of th¢ Royal Indian Marine was examined by the Indian Merecantile
Marine Committee whose report is at present under the consideration of
the Government of India.

(b) Proposals for the reorganisation of the Royal Indian Marine on
a combatant basis are, at present, under consideration.

NOMINATIONS FOR THE STANDING FINANCE COMMITTEE FOR
' RAILWAYS. '

The Honourable 8ir Charles Innes (Commerce Membetr) : With yowr
permission, Sir, I beg to make the following ‘motion :

¢ That this Assembly do proceéd to the election in such manner as may be.
approved by the Hogourable the President of a Standing Finance Committee of the
Assembly for Railways not exceeding eleven in number to which should' be added-
one Member of the Asgembly to be nominated by the Govermor General. The Member
so nominated shall be the Chairman of the Committee.’’

The motion was adopted..
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Mr. President : The office of the Assembly.will be open to receive
nominations up.to twelve noon to-morrow and the election to this Com-
mittee will take place in the Chamber at the beginning oi business on
Wednesday, the 24th, by the usual method, namely, the single transferable
vote. "

.

RESOLUTION RE SUSPENSION OF THE TAXATION INQUIRY
COMMITTEE AND SUBSTITUTION OF AN ECONOMIC INQUIRY
COMMITTEE—concld.

Mr. President : The House will now resume debate upon the Resolu-
tion moved by Mr. K. Rama Aiyangar :

‘¢ This Assembly recommends to the Governor Genmeral in Council that he be
pleased to suspend the Taxation Inquiry Committee and to appoint a Committee in
its place for a close inquiry into the general conditions-of economie life and labonr in
reference to the resources of the eountry and an estimate of the national inecome.”’
Sinee which an amendment has been moved to substitute the following
for 1he original Resolution :

‘‘ This Assembly recommends to the Governor General in Couneil that he be
pleased immediately to dissolve the present Taxatioh Inquiry Committee and instead
therecf to institute a thorough inquiry into the economie condition of the various
classes of the people of India, their inecome per head, their capacity to bear the
existinz burden of taxation, and the gencral resources of the country, through a
repre entative Committee, at least two-thirds .of which shall be elected by the Indian
Legislative Assembly.’’

Since which a further amendment has been moved : .

‘¢ After the words * resources of the country ' to insert the words ¢ and an
investigation into the defects of the prevailing system of Land Revenue Assessment ’."’

The Homnourable Mr, A, C. Chatterjee (Industries Member) : Sir,
I followed the debate that took place on Thursday last on the amend-
ments and the Resolution that are now before this House withk very
greai interest, and if I may say so, with considerable perplexity. My
interest was aroused because I found suceessive speakers referring tp
the economic condition in which the masses of the people of this country
live in their villages and in the various urban areas and industrial
centres. Sir, until seven or eight years ago it was my good fortune both
by reason of my official duties and on account of my personal predilac-
ticns to spend more than two hundred days in the year in the villages,
trudging the ploughed fields, talking to the villagers in their homes or
in the Dalan, in the Chawpal or by the village well. I had to mix net
only with the agriculturists but with the landless labourers, with the
handicraftsmen, with the village artisans. In this House I think I ean
‘safely say that no one who has mixed with these people can but have an
abiding affection for our toiling masses. We cannot help rejoicing with
them when a bounteous rainfall assures a plentiful harvest ; nor ¢can we
help sharing their pain and anxiety when the fields lie fatiow under a
scorching drought, or when plague or pestilence stalks through the land.
Those who believe with me that political advancement is neither worth
having nor will it be had without a corresponding economic progress
of our masses cannot but welcome a serious discussion of the economie
condition of the people by the representatives of the people in this House.
But, I was perplexed by the trend of the debate that took place last
Thursday because I found that it was developing into an aerimonious
diseussion as to whether the people were better off ar worse off than



8¢1s LEGISLATIVE ASSEMBLY. [22nD SEPT. 1924.

o [Mr. A C. Chatterjee.]

they were at some imaginary and undetermined date in the past. Sir,
I do not wish to be misunderstood. I do not deprecate comparative
studies. If I may confess my own personal tastes to this ITouse, I may
say that my greatest interest in any studies outside my work is in the
study of the social and economic conditions of this countsry in previous
centuries. Indeed, it used to be for a long time my ambition that 1 might
participate in the labours of the scholars who are now working both in
this country and abroad at studying the facts appertaining to this
fasnnatmg subject, the social and economic conditions of India in
previous centuries, and I do hope, Sir, that this rising band of historians
and cconomists who are working in this field will receive very large
reinforcements from our students in the universities, and that they will
receive all necessary encouragement from the universities and where
possible from the State. I also hope, Sir, that these scholars will receive
munificent .endowments for their researches from territorial magnates
like my friend over there, Mr. Goswami, or from commercial magnates
like my friend, Sir Purshotamdas Thakurdas, both of whow have evinced
such keen interest in this question. But, Sir, we are not dealing with the
‘past. at the present moment. Our concern is with the present. Although
‘we might derive most valuable lessons from a study of the past, 1 would
earnestly advise this House to leave the study of the past to historians
and economists in the seclusion of their' studies or in their research
libraries. I wish, this. House not to treat itself as a historicai society but
as & national Parliament which has to consider the present condition of
the masses and to concert measures for their improvement.

Sir, there are two questions before the House. The first question is
whether the Taxation Inquiry Committee which has been initiated by
Government should proceed with their labours. The second question is
“whether there should be a general inquiry into the economie condition
“of the agricultural and labouring classes in this country.

So far as I am concerned, I can find no conflict at all hetween these
two proposals and therefore I could not understand why speaker after
speaker felt it his duty to deprecate one inquiry if he wanted to encourage
the other. I confess that I have the very greatest sympathy with the
proposal for a general economic inquiry into the condition of our masses,
but as I have said already, my own view is that this inquivy should be
made not in order to find out whether the people are better off or worse
off than they were in previous centuries or even 50 years ago but this
inquiry should he with the object of finding out their present condition
and in order to discuss methods for their improvement. Sir, nobody dis-
putes the poverty of the great masses of our fellow-countrymen, their
low standard of living, their poor physique, their lack of stamina, their
retarded intelligence. But we have to study whether these conditions
have been caused by social circumstances, by the climate, by all the
other factors that constitute their environment. We have also to study
to what extent these conditions can be improved by social efforts and to
what extent aad to what degree administrative action or legislative
action is necessary. Sir, I am an optimist like my friends oppesite, the
members of the Swaraj Party I do believe that these conditions can be
remedied. In my own experience I have seen the inhabitants of our
villages, some of them miserable specimens of humanity, escaping from
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the most depressing environment of their own villages, from cireum-
stances in which their physique was stunted, their intelligence was
stunted, their mental freedom was stunted.. They have zscuped from
these conditions into better environments and they have. developed into
citizens of whom any country might be proud. Sir, I.believe that im-
provement is possible but I also realise the very great ditficulties that
lie ahead. I do believe, as I have said, in a serious, continuous and
co-ordinated study of the condition of our fellow-citizens in the country ;
but 1 also realise that in order that this study might be of any value it
has te be spread out over a large number of years. I do not believe
that it can be concluded even in a few years as my Ilonourable friend,
Sir Sivaswamy Aiver, seemed to think. I also believe along with my
Honourable friend, Mr. Calvert, that for the purposes of suck an inquiry
you need not only Government officials but you want a whole army of
trained expert investigators. For an inquiry of this sort you will need
to study not merely the village records, records tvhich are kept with
meticulous accuraey in some of our Provinees—for instance, in the Pro-
vinee with which T am most acquainted, the United Provinces ; vou will
need to study the records of our growing co-operative societies, you will
need to study all possible available records and you will want an army
of investigators. As I have said it will take a long time. Those of us
who have made any attempt to study the land revenue history of
Northern India during the last 50 or 100 years are familiar with the
scitlement reports that used to be compiled by the officers entrusted with
the settlement of land revenue in Provinces like the United Provinces
and the Punjab in the seventies and the cighties of the last century.
Those settlements were conducted in a leisurely fashion. The officers
e¢ntrusted with the settlements had ample time and also ample staff.
Their settlement reports are a mine of information to all students and
even those records do not satisfy all the requirements that mcdern
standards and modern needs prompt us to collect..

1 think, Sir, I have said enough to indicate that a general ecenomie
inquiry will take a long time and will require not only the help of
Provineial Governments but also of a very large army of investigators.
I thought, Sir, from the speeches that I heard on the last oceasion that
there was an impression among Honourable Members of this House that
the Government of India were opposed to such an inquiry. I have yet
failed to understand why there should be any such impression. I think
I Lave said enougl to indicate that the Government of India are not
opposed to any such inquiry. As my Honourable friend the Finance
Member indicated the other day, the Government accepted a Resolution
on this subjeet in the Council of State in February last and Government-
have been in consultation with Provincial Governments 6n this subject
since then. As he stated, we have not yet received replies from all Local
Governments and T do not wish to prejudge or even to forecast what
the final decision of the Government of India will be. All I can say is
that in my own personal view an inquiry of that description will require
a very large number of investizators, will have to last over a very long
time to yield any really valuable results and cannot be undertaken
without the co-operation both of the Provincial Governments and of
many non-official associations and individuals. Therefore, Sir, T wish
that this House should not come to a hasty conclusion in this matter.
1 think I have indicated that we desire that there should be 4 full mqmry
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but the results of the inquiry would be valueless if we did not have a
rezlly good inquiry. I think there will be plenty of opportunities before
any final decision is come to on this particular subject of a general
economic inquiry,—I think there will be plenty of opportunities for
further discussion on this subject both in this House and in the provin-
cial Legislative Councils because, as I have already said, .l agree with
the Honourable Mr. Calvert in thinking that the Provinces also are
vitally ‘interested in such an inquiry.

Now, Sir, I come to the other subject, the original motion that was
before the House, namely, whether the taxation inquiry should proceed.
Here also I could not understand why Honourable Members of this House
proceeded on the assumption—an assumption which so far as I can judge
is entirely unwarranted by the facts of the case—that the underlying
object of this taxation Inquiry is to increase the burden of taxation on
the people of India. I can find no such statement in the terms of refe-
rence which were published during my absence from this country but
which I haye studied with very great care. What are the terms of
“ reference ¥ With your permission, Sir, I should like to read them over
again to the House. Paragraph 5 of the Government Resolution runs
as follows :

‘¢ The following are the terms of Teference to the Committee :
(1; To examine the manner in which the burden of taxation is distributed
between the different classes of the population ; :

(2) To consider whether the whole scheme of taxation, central, provincial and
local, is equitable and in accordance with economic principles and if not
in what respects it is defective.’’

- e

I should like Members of this House to consider these two terms of-
reference without any prejudice and with an entirely open mind.
Personally I should have thought that most Members of this House—
Members who have sympathy with the poverty-stricken agriculturist,
with the poorly paid day labourer, with the badly-housed and poorly
paid town labourer—I believe there are many such Members in this
House who have sympathy with these classes—I should have thought
that they would welcome this inquiry into the incidence of the taxation
on different classes of the population in this country. I should have
thought that they would be only too pleased to have it ascertained-
whether the existing taxation bears hardly on any particular classes of
the people and if so whether the incidence could not be moved from those
clagses to Other classes better able to bear such taxes. Personally, Sir,
I should have thought that they would welcome also the second term
of reference, which includes a study as to whether the scheme of taxa-
tion is equitable and in accordance with economie prineiples.

Now, what is the third point of reference ! ‘‘ To report on the
suitability of alternative sources of taxation.’”’ On the last occasion
we heard an impassioned speech from my young friend, the Honourable
Mr. Chaman Lall, who advocated what is known as the single tax, the taxa-
tion of land values. We also heard another impassioned speceh from
my Honourable friend, Sardar Gulab Singh. He advocated on the other.
hand quite the opposite panacea, the permanent settlement of Yand
revenue in all provinces of India. I should have thought that both my
Honourable friends would welcome .an inquiry into the suitability of

ese alternative sources of taxation.
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Then, Sir, the fourth term of reference is :

¢¢ To -advise as to the machinery required for the 1mposltlon, assessment and
eollection of taxes, old and new.’’

I cannot conceive of any opposition to this term of reference.
From the interpellations that I listen to from day to day in this House
it has always seemed to me that there is considerable dissatisfaction
amongst at least a certain section of Members with the manner in which
two of our principal taxes, the customs duties and the income-tax, aré
collected. Then, why should you object to an inquiry with regard to
the machinery required for the imposition and assessment and collection
of these taxes ?........

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna : Non-
Muhammadan Rural) : May I ask the Honourable Member what is the
exact significance of these words ‘‘ old and new '’ ? Does it presuppose
new forms of taxation ?

The Honourable Mr. A. C. Chatterjee: I take it that the word
‘“ new ”’ refers to the alternative sources of taxation ; for instiance,
if my Honourable friend, Mr. Chaman Lall’s theory is accepted and we
want to tax land values, surely if the Committee advises it, it should
alyo advise with regard to th® machinery required for the impesition,
assessment and collection of such taxes.....

Mr. C. Duraiswami Aiyangar (Madras ceded districts and Chittoor :
Non-Muhammadan Rural) : May I ask what the word ‘‘ and ’’ means
there ¢ That new taxes will be tacked on to old taxes ?

The Honourable Mr. A. C.- Chatterjee : I do not think that these
terins of reference can be construed in the same way as a législative
enactment. I do not think there is really much difference between
‘“and >’ and ‘‘ or >’ in a paragraph in a Government Resolution that is
drafted by a man who is not an expert draftsman.. ...

Dr. H. 8. Gour (Central Provinces Hindi Divisions : Non-Muham-
madan) : May I, Sir, inquire whether the Honourable Member perceives
any difference between standardising the present rate of taxation and
the reduction of taxation after the economic inquiry ?

Mr. President : These are argumentative questions which ought to
form part of a speech ; they do not make appropriate interruptions.

The Honourable Mr. A. C. Chatterjee : With reference to the ques-
tion which Mr. Duraiswami Aiyangar put a little while ago, I should
like to refer him to the opening sentence of paragraph 2 of the Govern-
ment Resolution. It is said there distinetly that the motive for the
appointment of the Committee is not the need for meeting additional
éxpenditure or any intention to increase the total amount raised by
taxation in India. I beg of Honourable Members of this House to study
these terms of reference and the language of the Government Resolution
enrefully, not as a legislative emactment but as expressing the views in
vety rough and very tentative language of Government..

Slr, I have said enough to indicate that there is really no difference
inion at least between those who want an inquiry into the present
es of taxation in this country and those who want a general

o('ohomlc inquiry. I think, as has been already ‘indieated in the
Governiment Resolution, the taxation inquiry will provide a good desl
of material, indirectly no doubt, which will enable us to decide what -
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would be the best lines for a general economic inquiry if one is initiated.
It would help us very greatly in determining the scope and the method
of such inquiry. I think I have indicated that there is no reason what-
ever for opposing the taxation inquiry simply because we want a general
economic inquiry. I therefore earnestly ask all Members of this House
to ponder over the question carefully and I hope that both the Honourable

Mover of the Resolution and the Mover of the amendment will withdraw
their motions.

Mr. Narain Dass (Agra Division : Non-Muhammadan Rural) :
Sir, I would like to add a few words to the amendment moved by
Sardar Gulab Singh. Before doing so, I would like to submit, Sir, that
the Honourable Mr. Chatterjee has treated the whole of the discussion
of this Resolution as if it was merely an academic one, as if its sole
object was to compare the present condition of India with its past
condition. Sir, I submit that that is not the object of the Resolution.
What we want is simply to know, in whatever way it may be possible,
the taxable capacity of the people. I do not know that it will require
a great deal of logic or that it will require a great deal of reasoning
to show that the taxable capacity of the people and the quantity of
taxes to be raised from them are insepafable and that they are indis-~
solubly and intimately connected together. I do not know, Sir, with
what show of reason, with what show of logic, it can be advanced at
all that we can hold an inquiry—what has been courteously called a
scientific inquiry—into the present methods of taxation without know-
ing at all and totally ignoring what our capacity to pay those taxes is.
Now, Sir, we may look at the present position of the country. After
a rule-of 160 years, after introducing a variety of taxes (we can well
imagine that at some remote period land taxation and one or two other
forms of taxation were the only taxes the people of this country knew).
During a time extending over 160 years, after introducing a variety of
taxes, after mutilating or distorting the land revenue system of the
country, after introducing innumerable taxes during this period, after
putting a burden of 41 crores of rupees on the shoulders of the people,
we are going to make a scientific inquiry into the matter. Now, what
will be the result ? The whole basis of the inquiry presupposes that
it is really a sort of readjustment of the taxes. It is omly a sort of
inquiry which will make a redistribution or readjustment. It does
not presuppose, it does not take for granted that the least burden will
be taken off, or that the capacity of the people to pay taxes will be
taken into account. Now, just take the land revenue only. What do.
we see in some of the provinces ? I will take my own province.
During the last four or five yvears irrigation charges have been increased
by 50 per cent ; a burden of about 25 lakhs of rupees has been added
by the- Irrigation Department. Now, taking the land recurring settle-
ment, I find that antomatically, without any extra effort, two districta
or 1} distriets on an average give an extra four or five lakhs of rupees
a year. Now, that is the sort of thing which goes on imperceptibly,
ipso facto, without providing anything for it. It is the normal thing.
Now, after all thiss we are simply gcing to make an inquiry—a scienti-
fic one—without taking at all into account what the taxable capacity
of the people is. I would, therefore, submit, Sir, that, before we take
to any such inquiry, we should make sure that the taxable capacity of
the people—their capacity to bear the existing burden” of taxation,
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not to speak of the extra burdens that are going to be or that might
be devised by the inquiry that is imposed on them—to make sure what
their present capacity is. And, unless this is granted, I think it will be
simply putting the cart before the horse.

With these words, Sir, I support the amendment put forward by .
my friend, Sardar Gulab Singh, as also the amendment moved by the
Honourable Mr. Goswami.

Mr. President : In order to give a chance to some of the other
amendments, I had better put Sardar Gulab Singh’s amendment imme-
diately.

The question is :

‘“ That after the words ¢ general resources of the country ’ in Mr. Goswami’s
amendment, the following be inserted :

‘ and an investigation into the defeets of the prevalling system of Land Revenue
Assessment .’

The qilestion is that that amendment be made.
The motion was adopted.

Diwan Bahadur T. Rangachariar (Madras City : Non-Muhammadan
Urban) : Sir, I have closely followed the well-reasoned speech of the
Honourable Mr. Chatterjee and 1 agree with him that the object of any
inquiry now should be to aid us in the practical administration of the
country and to better the poor condition of the people rather than to draw
an odious comparison or a favourable comparison with the past. No object
is served at all by going into the historic past and finding out whether
the conditions then prevailing were hetter or worse than the present-day
conditions. I am also of the opinion that the inquiry now started by
the Government is a desirable inquiry. The objects of the inquiry as
defined in the terms of reference are laudable in themselves. At the same
time, my objection to that is that it is not thorough-going, it is not
complete, it is imperfeet, it is one-sided, and, if the inquiry is confined
to the terms of reference, the results'afforded by that inquiry will be
unsatisfactory, and will not help us or the Government to come to right
conclusions in dealing with the propositions which they have laid before
them. My amendment to Mr. Goswami’s amendment seeks to remove
two of the substantial objections to Mr. Goswami’s amendment, and also
one of the objections to Mr. Rama Aiyangar’s original Resolution. Both
of them desire that the present inquiry started by Government should be
stopped—either suspended or stopped altogether. I am not for stepping
the inquiry started by Government,—(Mr. T. C. Qoswami : ‘‘ It has not
been started yet.”’) proposed to be started. I want that inquiry to
commence. But I agree with them that the scope of that inquiry is too
narrow, and I therefore propose that, in addition to the subjects referred
to that Committee, the subjects referred to in Mr. Goswami’s amendment
should also- be included within the scope of the inquiry. In fact, on
reading the terms of the Government Order forming this Taxation Inquiry
Committee, one is led to infer that the Govercment are not averse to
inquiring into the economic condition of the people. Their terms of
reference (1) and (2) cannot be adequately inquired into without this
exhaustive inquiry into the economic condition of the people. (1) and (2)
contemplate such an inquiry and, if the Government object to enabling
this Committee or another Committee to be formed to go . into the
economic condition of the various classes of the people of India, their

L245LA c2
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inecome per head, their capacity to bear the existing burden of taxation,
the resources of the courntry, why should they do so 1 fail to compre-
hend. They themselves contemplate such an inquiry, as I haye pointed
out, in clauses (1) and (2) of their terms of reference. They imply that
aind this amendment of Mr. Goswami’s merely makes plain what is
implied, as I gather from the terms of Nos. (1) and (2)s of terms of
reference. If they are not, as I see from the nodding of the head on
the Treasury Bench—(The Honourable Sir Basil Blackett : ‘.1 did not
nod.”’}—then I should say that it is high time that they should be
included. There should be no ambiguity about it. These terms also
should be expressly embodied in the terms of reference.

The next point is whether the present Committee, as constituted, is
sufficient—I do not say competent—to go into this detailed inquiry which
is needed. I have the greatest respect for every one of the individuals
who compose the personnel of this Committee. Two of them I know
personally. Omne of them I know for 30 years—the President of the
Committee—and 1 have certainly no objection to the Committee on
personal grounds. 1t is quite true that if the inquiry is to be
useful, if the inquiry is to be thorough, there should be a larger
Committee than the Government now propose, and it should include in
its personnel not only people from this country but experts from the
West, experts who will bring to bear upon the execution of their task .a
fresh mind, an unprejudiced mind, a mind "which is not accustomed
to work in ruts, a fresh mind which will bring the Western ideas to bear
upen an examination of the conditions in this country. I am therefore for
dissolving this present Committee, as it has been composed. It does
not mean that the gentlemen who have been asked to serve on this Com-
mittee should not be asked to serve on the new Committee which is to
be constituted. It should be a larger Committee, which will be able to
work in sub-committees, a larger (‘fommittee which will appoint various
sub-committees to go into the various provinces and gather the materials
necessary in consultation and in collaboration. Thdt is my object. The
inquiry, I quite admit, will be a very wide inquiry indeed. But I do not
think it will take that long time which Government Members and my
Honourable friend Sir Sivaswamy Aiyer anticipate .if such an inquiry
were undertaken. The materials are alréady there. The records of the
co-operative societies in the wvarious provinces. the settlement reports
of the varions provinces where permanent settlement does not prevail,
and in addition non-official inquiries which -have been made already and
official inquiries which have been made already are available, and those
materials can be used. I do not say they will be enough. They will
have no doubt to supplement the materials that they have already gos.
T know, for instance, in Bengal, during Lord Carmichael’s time, he
started an inquiry into the condition of the pecple in the villages—a very
valuable record it was—and I know the Econom ¢ Association in Madras
have collected materials as regards the economic condition in eertain
typical villages, For the inquiry which T have in mind, it will not
be necessary to inquire into the conditions in all the villages in all the
provinces. It will "be enough if yeu take typical villages, tvpical
classes of people, ahd hold an inquiry as to their economic condition.
1 think ample materials will be available. It may take a year or two
oF even three years. What is the objection to such an inquiry, which
will be a thorough inquiry ¥ What is the urgency of the measure now
contemplated * What is it that the Government are after ? It is mot
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an academical inquiry they are after. They are apparently bent upon
revising the systems of taxation. They think that the present system
is not as scientific as it ought to be, and therefore they waut ve improve
it. They want it to be more scientific. If they wish to imake it more
seientifie, and if the object is met, as we have been assured this morning
as also the other day. to find new sources of taxation—I think to put it
more. correctly it is not to find additional revenues,—it may be new
sources of taxation— then what is the hurry of completing this inquiry
in this imperfect manner ° Nobody can deny that the two subjects are
closely connected. You cannot find whether the present burden of taxa-
tion is equitably distributed between the different classes of the people
and whether the scheme of taxation, central, provincial and local, s
equitable and in accordance with the economic prineiples without finding
out the bearing capacity of the people. - You have to find out their
standard of living, whether they have enough for living in comfort and
whether you are taxing what is left after that comfortable living, or
whether you are taxing the necessaries of life. Sir, the population of
this country consists mostly of peasant proprietors. In most of the
provinces—take Madras, take the United Provinces, take the Punjab—
you will find the bulk of the people—the people owning land, are about
60 to 70 per cent. In my own province it is about 80 per cent.—are merely
peasant proprietors. In their case, Sir, they are equally taxed in the
same ratio as the rich people, and if you really have to find out alterna-
tive methods of taxation and some have been suggested—two of them
have been suggested in the debates, namely, death duties and also land
values—how can you advoeate them or determine not to recommend
those two alternative sources of taxation without knowing the real con-
dition of these peasant proprietors, who after all, will have to pay either
death duties or will have to bear the burden of a tax on land values ?
Sir, in my view, it is impossible to separate the two things. They are
interdependent. You cannot come to satisfactory .conclusions without
coupling the inquiries. I therefore suggest that nothing is lost to Govern-
ment. I agree with them that you cannot avoid an inquiry into the
questions which are contained in the terms of reference of the Government
Resolution, and at the same time you cannot avoid the other inquiry
which is suggested in the amendment. They must be contemporaneous.
One of the instructions to the Committee which I propose may be that
they should make interim reports in advance. If the Honourable the
Finance Member is really anxious to proceed with certain mutters he has
in mind, then one of the instructions to the Committee may be, after
they have acquainted them sufficiently. to make interim reports under
different heads so that he need not wait for the final report. So, even
if there is any urgency on any matter, it may be solved in that way.
I therefore suggest, Sir, that the inquiry should embrace all these points
and should be by a larger Committee which should include in its personnel
representative non-official Indians and experts. I do not advocate any
method of election. I do not object to all these gentlemen going on
that Committee. But I do object, Sir, to this partial inquiry, which
is contemplated by Government. It will lead to no satisfactory results.
One thing more. This Government are making themselves unpopular
in various ways. (A Voice : ‘‘ They are already unpopular.’’). They
are already unpopular and they are adding to that unpopularity. _ I know.
Sir, that in province after provinee, the elected Members both of the old
Councils and of the new Councils, have been pressing for an eeonomi¢
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inquiry. I know, ®ir, when I was in the Madras Legislative Council,
we passed a Resolution in 1917 urging upon the Madras Government te
undertake th's economic inquiry into the condition of the people, but
nothing was done. 1 know in other provinces it has been urged. It has
been urged in every province. What is the Committee which you now
propose ! A Taxation Inquiry Committee. When you haye added 49
crores of additional taxation to the Central Revenues, when Local Govern-
ments are imposing additional burdens in different ways, what is it
that you now propose to make your Government more unpopular ¢ You
want a Taxation Inquiry Committee, whereas the ery of the country
has been for an economic inquiry, you are pressing upon the
country a Taxation Inquiry Committee. The term itself is objection-
able. (Laughter.) My Honourable friend may laugh. (The Honour-
able Mr. A. C. Chatterjee : ‘ What is there in a name ?’’) There is a
great deal in a name. You say that your object is to elevate the con-
dition of the poverty-stricken millions. You admit that the bulk are
poverty-stricken people in this country. Have an inquiry by all means.
Put that in "the forefront of the inquiry, and say, ‘ Our object is to
inquire into the condition of the people, to devise measures for their
uplift. and at the same time to adjust the system of taxation on a more
scientific basis.”” ‘That the people can understand. What is it that
you do ? You say, ‘‘ I want to adjust the system of taxation. I want
to have a more scientific system of bleeding the poor people.’” That ‘is
what you want, that is how people understand it. That ought not to
be encouraged. I would earnestly appeal to Government that nothing is
lost by a prolonged but thorough inquiry. It is not an urgent matter.
Even if the inquiry is not completed during the official lifetime of my
Honourable friend, Sir Basil Blackett, for whom I have the greatest
respect, when he vacates the Finance Membership he can go on that Com-
mittee and complete that task and thus help the country to come to:
satisfactory conclusions. Therefore, I repeat, nothing will be lost, and
I move the amendment that stands in my name.
Mr. President : Further amendment moved :

‘¢ That for the words ¢ inquiry into ’ the words ¢ inquiry into the questions referred
to that Committee and into ’ be substituted.’’

Mr. W. 8. J. Willson (Associated Chambers of Commerce : Nomi-
nated Non-Official) : Sir, it seems to me that the whole of this debate has
taken place zbout a year too soon ! The Government have appointed a
Taxation Inquiry Committee, and it seems to me that the right and proper
course for us to follow is to let that Committee do its work and issue its
report and one year hence, with that report in our hands, we might be in
a very good position to debate many of the issues which have been raised
to-day. Mr. Rangachariar says that there is, in fact, in existence some
economic finding into the state of affairs in Madras. I have the volume in
my hands. It is a large volume, it deals with comparatively few villages,
and to hold such an economie inquiry as he proposes would necessitate a
volume at least this size for every province in India.(A Voice : ¢‘ For every
district.”’) Well, I have in my hands this volume and I would like to
call attention to what it says with regard to Indian poverty about which so
much was made in the course of this dehate. It says : _ )

‘‘ To draw conclusions with regard to the broad economic conditions of life in
India from'a single village would be foolish ; hut even a single village may suggest

far-reaching hypotheses, which it is worth while to state with a view to subsequent
eorrection or verification.’’ : :
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That starts off with one village and we should have to de the same for many
others. ' . .

¢¢ India was famous for centuries for its wealth. Recent writers, from Lord
Macaulay onwards, assure us that India is extremely poor. The official estimate of
the average income®per head of the whale Indian population in 1898 was only £2,
though that was, very probably, an under-estimate at the time, and would have to
be very considerably raised now. My own estimate (this is a book by Dr. Gilbert
‘Blater) for the average income per head in the Madras Presidency in 1916-17 is not
less than Rs. 72....... ..The real wealth of any country consists mainly in sunshine,
either sunshine received directly from year to year, or stored in the form of coal or
oil. . True, sunshine is valueless without rain, but Southern India. has, over the
greater. part of its area, as a rule an exccllent rainfall.’’

Then, he goes on to say :

¢ Other erops are produced in inmmense variety and mahy of these are extremely
productive and profitable.’’
I would recommend a study of this article to Honourable Members. It is
on page 17. It is for one province.

But I want to call attention to the fact that India as a whole is not
the poor country that we are asked to believe it to be. India is not a poor
country, but a wealthy one, and an extremely wealthy one at that.
(Laughter). True, the wealth is distribhuted inequitably, but the wealth
i8 there and, as I hope to show, is able to stand a basis of taxation which
we should raise for the further development of the eountry largely in the
interests of those who do not at preesnt possess a fair share of this wealth.

India produces arable crops of the annual value of Rs. 1,715 crores.
That is a figure exclusive of the mineral resources, cattle, and so on and so
forth, and therefore, I think you might take a total value at Rs. 2,000
crores. I invite those who wish to takc: the average income -at either Rs. 30
or Rs. 72—I invite them to devide that figure by the population of the
country and tell me the answer. Personally, I attach no value to that
answer, but I do say this that it knocks into a cocked hat the arguments
that we have heard as to the ridiculously low income per head per annum
in India. I am not interested in what happened 150 years ago, but I would
like to call th~ a‘tention of the House to some of the developments of India
which have tiken place in my own timie. In the last 20 years since I have
been here in India, the irrigated crops have increased from 203 million
acres to 266 million acres—all under arable crops. In addition to that,
India possesses some 90 million acres of some of the finest timber lands
in the world. She has further 50 million acres of undeveloped laxd, and
the new Barrage in Sind is expected to develop some 6 million acres and to
-add to the value of the crops Rs. 18 crores per annum. Now, Sir, if this is
.an achievement under British rule, is 1t an unfair figure to quote ? What
has been the result of the development of the Chenab Valley irrigation ?

‘¢ A railway for the carriage of produce was commenced in 1895........ In ten
years the population trose from 8,000 to 800,000. Lyallpur is now an important city
‘with an enormous export trade. In 1919-20 the value of the crops grown. on the
land irrigated by the Lower Chenab Canal was no less than Rs. 16 crores, or nearly
five times the capital cost of the work.’’ i
Again, in paragraph 354 of this book, ‘‘ The Land of the Five Rivers ’’, see
what has been done to increase the value of the land. -

¢¢ The first auction so held was in the Lower Chenab Colony in 1892 ; an average
price of Rs. 43 per acre was obtained which was regarded at the time as highly
.satisfactory. In 1919, when about 3,500 acres of waste land in the new Lower Bari
Doab. Colony csme under the hammer, an average price of Ra. 593 per acre was
realized and a maximum of Re. 1,105 per acre. These prices were somewhat speculative
-and later sales indicate that the present price of the land averages about Rs. 400.



3998 - - LEGISUATIVE ASSEMBLY. [228D Sger, 1924.

[Mr. W. 8. J. Willson.}] ;

The flourishing condition of the people can be gauged from the faet that, 1;1 tbg
latter colony, the price obtained for shop sites in the market towns has average
nearly RBs. 40,000 per acre.’’ ) ‘

That is a direct result of the irrigation. Forirrigation, i¢ is perfectly true.
you may have to borrow money to build your canals, but the interest on
that money has to be paid out of the taxation, and it is largely because of
your irrigation and your increasec works that your taxation has gone up
by this figure of 41 crores additional taxation which we so frequently hear
of in this House. But the wealth of the country has gone up by more than
that figure. The rice crop has risen from 50 million acres in my own time
to 80 millior: acres, an. increase of 60 per cent. The acreage under wheat
has risen from 25 million acres to 30 inillion acres and the produce has
increased from 73 million tons of wheat to 10 million tons of wheat, an
inerease of 33 per cent.. These increases are out of all proportion to the
rise in the population. Therefore, they have produced a surplus of crops
which you have now available for export and which you do export and
bring in the money from abroad. -

Then on the question of poveriy. We have been all hur told in tius
House that thousands of individuals in India live on a slice of salt a day
with a few crumbs of bread sprinkled on top of it. But, Sir, the poverfy
of the individnal, regrettable as it is, is very largely caused by laziness. If
the agricultarist is poor in cash he is certainly very rich in leisure !

. If we had the findings of the Taxation Committee, they would tell us
how to distribute our taxes. We ourselves, on our own responsibility, threw
back into the country some of the revenue which-we were getting on the
salt tax. We threw it back in a form which reaches the poor man in a frac-
tion of a pie per head per week or some useless figure which he can do
.nothing with. Had we distributed that money to the provinces, the pro-
vinees would have been able to build water-works, or go on with sanitation,
or some concrete solid thing which would last for ever and not be dissipated
as our refunded salt tax is likely to be. :

Part of the reason of the poverty is of course due to the early mar-
riages. The poor quality of cattle is due to the fact that we grow far
more cattle, more head of cattle than we can really feed, with the result
that we have an altogether inadequate supply of milk.

']%mrefore, Sir, with -all these very important problems to be con-
sidered, it seems to me essential that we should have the findings of this
Taxation Committee. I know it has been said that the personnel of the
Committee does not meet with the approval of many Members of this
House. I ask you to consider for one minute, did the personnel of the
Tariff Board appeal to you very strongly when you first heard of it ¢
And what was the result ? We had a Tariff Board consisting of one
Indian Civil Servant, one professor from Bombay and one barrister from
Rangoon. Not on the face of it, so far as their professions went, a very
attractive Committee for business examination. But look yt their work.
Their work is perfectly brilliant, and we have no reason whatever to
suppose that the work which this Taxation Committee will do will be
any the less brilliant! |

‘When we have got its report I am quite ready to find on page 26 or
page 56 something which will start off a special inquiry under some sub-
head or other with which we shall have to proeeed. But to hold up the whole
of the work of this Committee, in order to embark om another inquiry ef
this magnitude. seems to me to suggest the wrong thing to de. I there-
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fore say that in our own interests we ought to await the findings of this
Committee and then ask Government to give us a reasonable time, two or
three days, for a full debate thereon, and, if necessary, the appointment of
sub-committees to work out some of the details of their findings.

Mr. A, Rangaswami Iyengar (Tanjore cum Trichinopoly, Non«
Muhammadan Rural) : I have mnoticed since the last day when we
discussed this Resolution a good deal of tenderness for this Taxation
Committee that has been asked to sit immediately and proceed with its
inquiry. Various amendments have been suggested since that day
which try to effect some kind of a compromise between this taxation
inquiry and the economic inquiry which my friend Mr. Goswami desires
should be carried out before any taxation inquiry is started. 1 desire
to say that, so far as this taxation inquiry proper is concerned, our
Resolution asks that this inquiry should be dissolved, and it asks that
in its place an economic inquiry should be started. It has been said
on the Government side that no reasons were adduced for stopping
the taxation inquiry. Whatever may be the reasons urged for the neces-
sity or advisability or the urgency of an economic inquiry of the kind
suggesied, the taxation inquiry should, it was argued, be allowed to pro-
ceed. My friend the IHonourable the Finance Member gave us very
roseate pictures of the great good that this taxation inquiry is going
to bring to us in the achievement of Swara). We were told that this
Committee will develop schemes of federal finance which must rejoice
the heart of the Swarajist, and we were told that this Committee will
also. develop and place before this country a scheme which will be in
consonance with the principles of reform for which this country
stands. In fact, my friend went so far as to say that this inquiry is
supplying a deficiency which was left unfulfilled at the time when the
reform scheme was put into operation. I believe he used the words, ‘‘ a
gap in the reform scheme which this Committee will seek to fill 7”. I
was wondering whether all this was really what we are going to have
and I looked at the terms of the answer which the Finance Member gave
me to my question on the 18th February last as to the terms of reference
of this Committee, I put that question in February having regard to
the debate that took place in another place as regards an economic
inquiry and as regards the purpose of this Taxation Committee’s inquiry.
There was a good deal said in that debate by the Finance Member and
by the Member for Edueation, Health and Lands. Much was made
at that time about the fact that this Taxation Inquiry Committee by
itself would afford most excellent material and would be the starting
point for the larger economic inquiry which the Government of Indis
were then prepared to commit themselves to. We were told also at
the time that the present system of finance in this country was no
system at all. In faét my friend the Finance Member used the word
‘“ amateurish ”’, and he wanted to replace this system by a scheme pf
federal finance. He wanted to readjust the finanecial system so as to
make it in keeping with the scheme of self-government which we sre
expected to develop in the years to come. I ask, Sir, whether tha
terms of reference which have since been settled on in ecomsultation
with the various Provincial Governments are such as to lead to the
discussion of any system of federal finance. I am surprised that the
Honourable the Finance Member should talk.of the inquiry which is
now to take place as if it had any relation to sany scheme of federal

.. My Houourable friend Mr. Patel the other day said ‘that we
would be putting the cart before the horse if we proceeded to deal with
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the system of taxation in-this country before we dealt with the economic
condition in the country. Sir, the Finance Member is really putting
the cart before the horse in another way when he wants to evolve a
scheme of federal finance before we can even think of a scheme of federal
government in this country. A scheme of federal finance necessarily
implies a scheme of federal government. Even the ta&lk of mere
provincial autonomy has not been tolerated in Government circles for
a long time. We have been told again, Sir, in the course of the inquiries
which have been conducted by the Reforms Inquiry Committee by no
less a person than Sir Frederick Gauntlett, the Auditor General, that
if any scheme of provincial autonomy within the Aet is really recom-
mended by the Reforms Committee, it would be a most complicated
and difficult thing for him to separate provineial finances from the
Centra! Finances. The msnner in which the figures of Provineial
balances and liabilities should be distributed and adjusted would be,
he said, a most complicated and elaborate thing to carry ~ut. and he
said that ptovineial autonomy cannot be effected in financial matters
in the easy way in which they talked about it before the Committee
in regard to administrative matters. If that is the state of things, what
is the use of talking in large terms and big phrases of federal finanee,
filling the gap in the reforms scheme and so on ? What is the present
positien. Sir, so far as finances are concerned ? The provincial finances,
provincial taxation, as well as expenditure, are absolutely at the merev
of the Central Government and of the Secretary of State in Counecil.
‘We have been told that we have been given separate finances, separate
powers of expenditure, separate borrowing powers and what not.
If one reads the sections of the Government of India Act and the rules
made under those sections the absolute impotence of Provineial
Governments as such, let alone the question of the control of the people
by their representatives in the Legislatures, becomes more and more
manifest. What opportunity has beer afforded to the Provineial
Governments io avail themselves of the power of borrowinz which
has been given them under section 30 (1) A of the Act ? Very little use -
has been made of it because of the restrictions imposed. Indeed one
of the things which we are told this Taxation Inquiry Committee is
hereafter going to deal with is this question of borrowing and the crea-
tion of a Provincial Loans Fund. Then, Sir, we were told by the llonour-
able the Finance Member that apart from any question of economie
conditions or of the burden of new taxes and so forth, there were
certain administrative difficulties in connection with the existing
complicated system of taxation which must neeessarily be dealt with
by this Committee, and that is why this Committee should sit and ‘in-
vestigate. But I find, Sir, in answer to a question which I put to him
on the 18th February last, that the two points of difficulty which he now
says this Committee is going to deal with, have already been settled by
the unanimous decision of the Provinecial Governments’ representatives
at the Financial Conference which took place in November last. As
" ‘regards the question of the Excise, in the answer which Sir Basil
Blackett gave me in February, he said : .

‘¢ In addition to the i.nq&iry into taxation the more important matters discussed
at the conference of Finance Members of the Provinces were the question of improving
the arrangements for provineial borrowing and establishing of provincial loans funds,

the adoption of gemeral princiPleo in regard to excise so as to avoid conflicts of pro-
vincial interests amnd........’ . e
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We then find in his answer:
e and the decisions of the conference, which were u.nam.mnuu, will require

and have been referred to, for confirmation by the respective Governments.’’

I take it, Sir, therefore, that so far as this question of Excise is con-
-gerned, the decisions have been taken already and they only remain to
be earried out.

I would next refer to the aetual position of the Provincial Govern-
ments in regard to taxation and expenditure. Under the Government
of India Aet we find the Provincial Governments fettered in their power
to tax provineial resources by what is known as the Scheduled Taxes
Rules. 1f any scheme of federal finance is to be developed it cannot
be, by an inquiry into the working of the Provincial Scheduled Taxes
Rules or Provineial Borrowing Rules, for it is clear that nothing can
‘be done by the Provincial Governments or Legislatures without the
previous .assent of the Governor Gemeral in Council and the Secretary
of State in Council in all essential matters. In a scheme of federal
finanee, we cannot have rules, for instance, such as we find in the
Devolution Rules which say that without the previous sanction of the
-Secretary of State in Council, no appointments can be created by
-Provincial Governments mvolvmg a salary of more than Rs. 600 a
month in the Reserved Departments, and no appointments involving a
salary of more than Rs. 1,200 a month can be created in the Departments
transferred to Mmmters, who are supposed to be responsible to ‘the
Legislatures. Many such most meticulous restrictions do still find,a
place in the rules and in the regulations of the Government of Indu
and yet we are told that this great and grand Taxation Inquiry Com
mittee is going to develop and evolve for us a scheme of federal finance.
I say, Bir, the meaning of this inquiry is purely and simply, as my friend
Mr. Patel put it, to find the best means of having fresh taxes and fresh
resources for taxing the people of this country.

There is only one other point to which I desire to refer. This
Committee which has been asked to inquiry into the system of taxation
has, curiously enough, been expressly restrained from dealing with the
question of land revenue. Now, as has been pointed out by my friend
Mr. Rangachariar, and my friend Sardar Gulab Singh, the question
of land revenue goes to the root of all taxation in this country. And
if you -are going to evolve any system of taxation, central, provincial

- or local, the question of what you are to do with the land revenue is
a vital question. My friend the Finance Member said that, so far ss
that question is concerned, the terms of reference would comprise land
revenue only in so far as it bears upon the quesiion of the burden of
taxation on the people of the country. But I ask, Sir, is tlns land
revenue going to be treated as rent or revenue ! I.t it is going to be
treated as rent, whose rent is it 7 Is it the rent of the Central Govern-
ment or of the Provincial Government, or is it the rent of various local
authorities in whose areas these lands acquire more and more value by
reason of the work of the local administraticns or authorities 7 These
questions are all so compllcated that I am surprised that my friend
should regard this inquiry that is now being started under the very
limited-terms of the reference to it as an inquiry which .is gomg to
help us in the evolution of Swaraj. On the other hand, Sir, I. think
that neither the terms of reference mor the personnel whmh has been
appeinted to comsider them can by any means deal with any of the real
finapcial questions upom which we are most intent, most insistant and

"L24OLA a4 .
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urgent to-day. I say, Bir, that no question regarding the redrganisa-
_tion of the system of taxation or finances in this country can be taken
up until yoii deal with the question of the reorganisation of the govern-
ment in this country. The one bears most intimately on the other,
“and until the main question is settled, the taking up and settling of
these subsidiary questions will only tie our hands and mortgage our
_rights and privileges for the future. When we, the people’s representa-
_tives, are in .a position to take up our own Provincial Governments
“and make them responsible and demoeratic, we will be confronted with
“the arrangements which this hole and corner inquiry now started will
"have imposed upon us. I therefore, strongly urge this House not to
accept this Taxation Inquiry, nor the Committee - which has been
_appointed to consider it on any pretext whatever. /On the other hand,
“T desire that this House should whole-heartedly adopt my friend
Mr. Goswami’s #mendment, hecause the inquiry into economic eondi-
‘tions is an inquiry which at all times and all places eould be.conducted
“and would be valuable to any Government, demoecratic or bureaucratic,
‘that' is in this country; and that inquiry will form the basis for the
“reorganisation of the system of taxation in this country upon federal
_or any other prineiples of Government that we may have to adopt.
Federal principlés of fihance also vary. There are countries in whieh
‘the Central Government has all the residuary resources of taxation ;
" there are countries in which the part States have all the residuary re-
“gburces of taxation. If you examine the provisions of our laws in
‘India. there is no such concéption found to exist. You have only what
‘i8 called in the Government of India Aect an ‘‘ allocation of eertain
‘revenues *’, to Provineial Governments as the agents of the Secretary
‘of State, and those allocations are subjeet to restrictions and miles
which can by mno stretch of imagination be said to confer autonomy on
the Previncial Governments.

The Honourable Sir Basil Blackett (Finance Member) : Did T not
say there was a gap in the present system !

Mr. A Rangas®ami Iyengar : Oh, quite so : and therefore I say
‘you should fill that gap in the proper way. I want to know how you
are going to fill that gap by this inquiry when the Act and the statutory
rules under the Act make it impossible for any Committee that you
may now set up to alter those Rules or those sections of the Govern-
ment of India Aet. That is why I say that the Act must go ; it must
be altered so that it confers real financial powers nat. only upom the
" Provineial Governments, but upon the representatives of the people in
the Legislatures that will be set up by the amended Aect to cantrol
them. Therefore, Sir, I snbmit that neither the inquiry nor its per-
‘sonngl should be accepted. Omn the other hand, we slrould proceed with
this ‘economic inquiry forthwith. .

;.. Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions :
Non-Muhammadan Rural) : Sir, the question before us has been debated
from all points of view, official and non-official. The latest important
eontribution made to "it. is the speech of my -Honourable friend
Mr. Willson., He has told us of the great progress which has been
made by India, by the increase of the land under cultivation, by the
extension, of irrigation works and in various other ways. He has
xagfortunately forgotten to tell us how much of this inereased ‘income
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is absorbed by the existing administration. That is exactly the way in
which a question like this is looked at by some of our European friends.
There has no doubt been a great deal of improvement in many directions
since British rule was established in India. There has also however been
a great deal of deterioration in some other directions. The question
10 Inguire indo is, what is the sum total, what is the result of the pro-
_ gress achieved and of the losses suffered, of the obligations incurred
and of the burdens imposed upon the people ? That is a question which
requires to be looked at squarely. If you merely look at the progress
that has been made, if you only look at the green fields which tell you
of increased cultivation, if you look merely to the figures which tell
you how much grain has been exported outside the country, but if you do
_pot at the same time inquire how much of the increased income which they
indicate, is left with the people, then you are doing a wrong to the people.
You are not looking at the question in a fair and square manner ; you
are looking at only one side of the question, and want to beguile your-
self into the belief that everything is fair and satisfactory in this world
to-day. Now, Sir, the proposal for a taxation inquiry has emanated
from Government, and it is important to note that not only the official
Members but some other Members, particularly my European friends
in this House, seem to desire that the inquiry into the economic: condition
of the people should be postponed, if not avoided. The taxation inquiry
which has been proposed will not inquire into the capacity of the people
to bear further taxation. It may recommend new taxes or readjust-
ments of some existing taxes ; but it is not likely to suecceed in pointing
out many new directions for taxation. It seems as if the Finance
Member had conceived the idea of a taxation inquiry in a coungry
where the Government has been newly established, and where new
sources of income have been created for the first time. It seems as if
it wére forgotten that there has been an administration going omn in
this country even under British rule for over 150 years ; that :the
possible sources of taxation have been looked into by every ‘Finance
"Member, ih fact by every Collector from the time he was appointed to
the time he rose to be the head of the Government. The land has been
taxed, customs duties have been imposed, salt has been taxed, execise
hag been taxed, stamps have been taxed, and I doubt if there are many
sources left to be utilised as sources of fresh taxation. The customs
duties are comprehensive enough to include - any article which ‘the
Government may desire to tax. I should be surprised if the Taxation
JIngniry Committee should be able to suggest many sources of taxation
which have not already been thought of. If this view is correct, what
will be the result of this Taxation Inquiry Committee’s recommendations ?
We seem also to forget that there is a Central Legislature in India and
that there is a Proyincial Legislature in every province. It is the fune-
tion of the Legishfire to deal with the question of taxation. As I have
said, the possible sources. of taxation are very well known, and the
.question as to what new .sources should be added to those already
-existing is a question entirely. for the Legislature. You wish to ask
a few gentlemen, all very able men, to investigate the questiom of the
possible sources of taxation from the academic point of view, and to
record their opinions on the subject. But when the necessity for fresh
taxstion will be felt by the Legislature, a concrete proposal will have
tq. he. brqught before it and it will have to debate and decide what par-
ticular tax should be added to those existing or where taxation should
be+increased ¥ The question will have to be considered in all its bear-

i Pl °
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ings by the Legislature, either the Central or the Provincial Legislatare,
as the case may be. Every single proposition of that kind ‘will have
to be submitted to the consideration of the Legislature. Now, I ask,
‘Sir, what will be the value of the recommendations of the Taxation
Inquiry Committee under those circumstances? Every proposition
relating to taxation must come before the Legislature; the Legislature
must examine it by itself, and in a matter like this the faci that a few
gentlemen have made certain recommendations will be of very little
value. We have had other Commissions of a larger character; we had the
Industrial Commission in 1916, there were very able men on the Com-
mission, many recommendations were made by them, and what has been
the fate even of those recommendations ? That is why I think, Sir, that
the appointment of the Committee has been a mistake. The money that
will be spent upon it will to my mind be lost ; the time which will be given
by these gentlemen who have been asked to work upon it will be largely,
il not entirely, wasted.,

The second ground, Sir, upon which I objeet to this Committee is that
the Honourable the Finance Member has usurped the functions of this
Assembly. 1 submit that where a Legislature is in existence, it is due to
that Legislature that the Finance Member should come to it with a pro-
posal like the one under consideration, lay it for the consideration of the
Legislature and take its opinion on it before he undertakes to spend
public funds upon it. He has no right to do otherwise—I mean no
disrespect to the Finance Member—but I submit he had no right to do
otherwise. It was the function of this Assembly to decide whether a
Taxation Inquiry Committee should or should not be appointed ; he should
not have appointed the Committee without consulting the Assembly, and
I submit, Sir, he would be wise in withdrawing from that position. If
the matter had been laid before the Assembly, it would have been
considered by it, and it is possible that the Honourable the Finance Member
might have recognized the wisdom of not pressing his proposal. Or it
might have been that the Assembly might have arrived at the conclusion
that there should be a broader inquiry, an inquiry into the. economic
condition of the people which would naturally show in its result what
taxation might be reduced and what taxation might be added.

The third ground upon which I object, Sir, to this inguiry is, that it
puts the cart before the horse. You cannot fairly come to a coneclusion
as to the sources of new taxation, or as to what increase of taxation might
be put upon the people, without knowing the economic condition of the
peoplg. It is no good hiding the fact from ourselves that taxation has

‘been increased to a very large extent. There hgs been a long-lasting
" ery that the economic condition of the people ca » bear this taxation.
My Honourable friend, Mr. Willson, gets up and says, ¢ oh ! the country
has Le¢n prosperous, it is thriving, look at the green fields, look at all
the exports, lools at all the work that has been going on, and be satis-
fied that the economie condition of the people is good.”” It is wrong
to look at the condition of the people in that way—it is like the way
‘some dairy-men look’at the cows in their dairy ; they feed the cows,
they give them' shelter, in order to extract all the milk they can from
them. The main question to he considered is, what is the amount of
‘milk that you leave for the calves. The question is, of ‘the income which
'.h‘as been inereased how much is left with the people ¥ That is ‘the
question which must be looked inte before you can decide whether the
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taxation which exists at present is or is not heyond the capacity of the
people. Such an inquiry has been asked for for a long time. You go
back to the time. when the Indian National Congress was first consti-
tuted. At its very first session it urged that there should be an economie
inquiry into the condition of the people. That request was repeated
times ont_of number, but Govermmnent have never responded to it. Why
should not Gosvernment now. undertake such an inquiry ? The question
is of very great importance from every possible point of view so far
as the people are concerned. You have high taxation existing here,
and you must know whether the incomes of the people are such that
this taxation can be justly continued. The™ has been a great deal of
increase in All-India taxation, and that is the reason why this inquiry
should be an All-India inquiry. I have been told that Local Governments
are, with the exception of the Government of Bombay, opposed to an
All-India inquiry. I am not surprised at it. Provincial Governments
are apt to look at the question from the provincial point of view. They
may not look at an Imperial question, at an All-India question, from
the' right point of view. Tf you have expenditure of an Ali-India
character of a huge amount, if vou have All-India taxes which the people
have to pay, it follows naturally that there should be an All-India inquiry
into the economic condition of the people. And what does an All-India
inquiry into the condition of the people mean ? It does not mean, as
was suggested somewhat unjustifiably, that vou should. take the average
income of a man in one village and adopt it as the average for all India.
No one suggested such a course as that. There was an inquiry ordered
by the British Government in the year 1884 during Lord Dufferin’s
time. In partial response to a demand for an economic inquiry by the
National Congress, the Government of Lord Dufferin ordered an inquiry.
That inquiry was held in some Provinees, particularly in. the United
Provinces. Certain villages were seleeted, and the results of the inquiry
in those villages were synthesized to form an idea of the general con-
dition of the people. If you will have an All-India inquiry now, it will
mean you will have an inquiry from Province to Province. A few
villages will be selected in each Province ; and it will be ascertained
what the incomes of the people of different communities there is. That,
when synthesized, would give you an idea of the general average income
of the people of the different Provinces. It will enable you to have an
idea of what the general economic condition of the people is, and that
is essential in order that you may be able to judge whether the taxation,
which is at present laid on the people, should or shonld not be maintained.

Sir, when reference was made by my Honourable friend Mr. Willson
to the increasing prosperity of the people, T wish he had also remembered
the increasing taxation which has been imposed upon the people, and I
wish he could tell us, after some caleulation, how the increased produce of
the country, how the increased income of the country, compares with the
increase in taxation which has been imposed. He referred to the inerease
of 41 crores of new ftaxation, and he did not tell us how much
of the increased produce which he had in his mind had been absorb-
el in order to support that taxation. The truth is that taxa-
tion has been. increased in a large measure. All the new lands that
have come under ecultivation, all the green fields which have been made
greener by the help of irrigation, have contributed to this extra taxation. Tn
1914 the military. expenditure. the Army expenditure stood under 30 crores.
Now it has gone up to 60 crores. It had been more than doubled at one time,
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and even now it is nearly double of what it was in 1914. Other taxation
has likewise gone up. Look at the income-tax, look at the super-tax,’ and
all the taxes you have added, and try to find out how it compares mth the
poverty of the people. Sir, there is no criterion -available to us—not one
particular criterion axallable to us—which might help us to form some
idea of the income«f the people, with the exception of one, and that is the
income-tax. Let my friends who talk so glibly-of the inereased prosperity
of the country look at the figures of the income-tax. Let them, find out

what is the average income of ¢he mors prosperous section of the people as

shown by the figures of the income-tax, how few are the men who have
very large incomes and how.many of those few are to be found in the
European community, bigz merchants who are growing rich on the trade
and industry of this country, and high officials. When you look at the
number of Indians who pay income-tax, you will find that the increase in
the wealth of the eountry has certainly not been one-fourth so great as
the remarks of my friends would make us believe. That is the situation.
Therefore you need an All-India inquiry in order that you may find out
what the national average income of thc people is, in order that you may
consider whether the existing taxation is justifiable. Such an inguiry is ur-
gently needed. An economic inquiry into the condition of the pcople is ur-
gently needed, because unless the real facts about the average income of the

people are established, the great stimulus which such knowledge ought to-.

give for the Government to reduce their expenditure will be wanting. The

Government are not at present paying sufficient heed to the demands of . -

the people for a reduction of expernditure ; but if the facts regarding the .

genergl average income of the people could be established. to a reesimable
extent, T think that would exercise a great pressure upon the Government
to reduee the existing expenditure and taxation. It is therefore vital in the
interests of -the people that such a general economic inquiry should be

held. A taxation inquiry at present looks like .adding an insult to an

inquiry. The people complain of this injury that you have gone on
piling taxation upon taxation without making an honest, an earnest.

attempt:. to find out their capacity to bear that taxation. While they are
complaining of that you appoint a Taxation Inquiry Committee to find -
out how taxation might be inereased and made more systematic.: ¥ chal-

lenge anyone, including the Honourable the Finance Member, to quggest a
practical scientific system of taxation. Tt is an utter fmpossibility. A
scientific method of taxation or no scientific method of taxation, the ques-
tion. of what taxes should be imposed depends upon the capacity of.the
peaple to bear taxation. What are the objects which are. capable of

bearing taxation most ? Those have been found out, exammed and '’

decided .upon by the predecessors of the Honourable the Fma,nce "Member
and by other public men. Not much good will resylt by spendmg publie ',

time and money over such an inguiry. The inquiry. t'hat is demanded by

justice, by the interests of the Government themselves, as well as by the
interests of the people, is a general economic inquiry ; and I hope the
Government will yet regise their opinion.

The Finance Mcmber should not think that the opporsltmn to hus -

propesal means any personal dxsrespect to him, In this world we hnve to
carry with us those whom it is our duty to serve. The pegple have to be

served. The representatives of the people are willing to ‘co-operate with,

the Government in having a general inquiry, the resylt of which will also -
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serve the purpose of the Finance Member by showing where taxation might
be reduced and where it might be increased. But to hold such an inquiry
without having a general economic inquiry will be a very wrong procedure.
It has been said that this inquiry will take a very long time. I beg to

demur.

I do not think it will take an enormously long time. As matters

stand an economic inquiry might well be finished within a reasonable time..

A period of twelve months or two vears should Le sufficient to give the
people enough data to be able to form reasonable conclusions and to act
upon them.
place the Government in possession of facts which might lead them to
restrain their hands, so far as increasing taxation is concerned.
lead the Government seriously to think of reduncing expenditure.
these reasons I support the proposal of my Honourable

For all

meved.
see if they eannot accept it, and by aceepting satisfy the people that they

have the interests of the people truly at heart.

If the inquiry is not completed within that time, it will yet.
It might

friend Mr. .

Goswami with the amendment which Diwan Bahadur T. Rangachariar has )
I hope the Government will consider the matter seriously and

Mr. N. M. Joshi (Nominated : Labour Interests) : Sir, I was somewhat -

surprised to see the opposition from some quarters to an inyuiry into the’
incidence of taxation and into the question of its equitability. Sir, per-
sonally for myself when I learnt that an inquiry into the taxation of this
country was going to be made T was very glad to hear that news. During
the last few years the taxation of this country has increased tremendously

witlrout any examination of the incidence of that taxation, and also without -

inquiring whether that taxation was equitable or not. Not only that but
it was only in last May that on account of an alliance between Government
and the representatives of the people the taxation was increased. Even
today, if Honourable Members will read the amendments 'to one of the

Resolutions that are going to be discussed, they will find that some repre- .

sentatives of the people are coming forward with proposals to inerease the
taxation. Is it not therefore rizht for Government before they inerecase

t}le tg.xa_tiom any further to inquire whether the present incidence of taxa-
tion is just or not, whether there are any classes of people in India who -
have reached the last limit of being taxed or not ? T therefore feel greatly

surprised at the attitude of some people who wish te postpone; at least if
not to oppose, the inquiry into the incidence of taxation.

of reference to this Committee thoroughly—I do‘ consider that the termms:
of reference are inadequate and I do not want to say that I approve’of
every name on this Committee—but, Sir, T was giad because I felt Bat
this inquiry, which is urgently needed, was at last being undertaken. - I do:

admit that it is not possible for the Taxation Committee to do its work well .-

and decide whether a particular tax is equitable cr not without going into
the qugstion.oqf the income and expenditure of the average man in this
country. I do believe that a certain amount of larger inquiry is absolutely
necessary in order that the Taxation Committee should do its work well;
But, Sir, that doés not mean that the two inquiries cannot go together, or
that the taxation inquiry should be suspended till the larger inquiry is
finished.. In the first place my Fear is that, if this larger inquiry into the
economic condition of this country is undertaken, and if the members of

_ Sir, I was glad -
at the appointment of this Committee, not because I approved of the terms

P

the Committeé take it intq their heads to do their work very thoroughly .

as some people said,'T #w afraid, -as one Member ‘of the "Council. of State
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stated, the inquiry may take fifteen years. (Dm‘a‘n Bahadur T. Ranga-
chariar : ¢ Not at all ’’). I do therefore want this Committee to put a
limit to the work which it may undertake and finish its work. as early as
possible. But, Sir, at the same time I do.not want the Taxation Inquiry
Committee to suspend its work. Let the two things 2o together and be
finished as early as possible ; because if the taxation inquiry is suspended,
there are really great dangers of the poor people of this country being
saddled with unjust taxation. There are already proposals. to inecrease
the taxation, and to reduee some. There is going to be a proposal dis-
cussed to-day that a certain tax should be removed. Now, if that tax is
going to be removed and if there is no proper alternative suggested, I am
sure Government and their allies, the rich people, will put certain taxes
which will fall upon the common people for whom there will be nobody
here to speak (Sir Purshotamdas Thakurdas : ‘‘ Exeept you.’’). Sir, it
is absolutely necessary at present to find out whether in the first place the
taxation is equitable. My opinion is that there is a very large class of
people in this country who ought not to be taxed at all. People whose
income is below a certain minimvm, whose income is not sufficient to keep
their body and soul together and for their healthy maintenance, ought not
to be taxed at all. Why these people should be taxed T cannot understand.
I do not say that Government are not of any use to these people. But at
the same time we must see that people who do not get sufficient money to
maintain themselves are not deprived of what little they have ; it is not
a principle of humanity to deprive a man who has not got snfficient to
eat, of what little he has got. Moreover, Sir, although T de not say that
the Government are not of any use to a man of that kind, T do say this,
that the costly machinery of Government is not of much use to sueh a
man. The Government exists, especially a costly Government exists; to
protect the properties of the rich people ; and if the poor people have not
got any property why should they pav to this Government ? No doubt
Government also protect the lives of these people ; but, Sir, the poor people
can protect their lives even without the assistance of Government. The
real use of a Government is for the people who have got property to pro-
tect, and it is these people who want to protect their lives also from the
other classes of people. T therefore think that it is in the first place
absolutely necessary to find out what class of people there is in this country
which ought not to be taxed at all. That is the first thing which the
Taxation Inquiry Committee should do. After having done that (Mr. K.
Rama Iyengar : ‘ Can this Committee do that ? That is the question.’”)
T will come to that. The second question which T would like the Taxation
Tng8iry Committee to undertake is to find out an equitable distribution
of the necessary taxation ; and the equitability of the tax must he decided
by two things ; first, according to the ahility of the people to nay the tax—
and secondly, the tax should fall unon people aceording to the use which
they make of the costly machinery of Government. Tf these two principles
are borne in mind by the Taxation Committee, T think they will be able to
give much relief to the peonle in this country. _

T have made ;i clear, Sir, that T am not against any wider inquiry into
the economic condition of the people. As a matter of fact T do admit that
some inquiry into the economie eondition of the people will be ahsolutely
necessary. I do not wish to go into the question whether Tndia has hevome
poorer or richer after the arrival of the British in this conntry. Some
peéople miay hold that Tndla is cetting peoter ; some may hold that India

«



SUBSTITUTION OF ECONOMIC FOR TAXATION INQUIRY COMMITTLE. 3939

e fact which is absolutely clear that the.
al population in this country is mde:ed
Honourable friend, Mr. Willson, said.

T have not made any research but, Sir, when I consider this question there
are two or three facts which always come to my mind. The first fact is the
rate of wages on the Assam TéasGardens. Sir, the labourers on the Assam
Tea gardens get on an average Rs. 6 per month or Rs. 72 a year ; and I
find that people from more than 200 miles go to Assam to earn this Rs. 6
a month or Rs. 72 a year. Naturally, therefore, their income in their own
villages must be much smaller—it cannot exceed say Rs. 50——1 might even
put it down at less than Rs. 40, becausc no man will leave his home and

- @o a distance of 200 miles in order to earn Rs. 72 a year, and that too under
conditions which no self-respecting man will tolerate. In Assam, as every-
body knows, a man is not as free as people are in other parts of the eountry.
And that men can, after leaving their homes, go to Assam.in order-to earn
Rs. 72 a year clearly shows that the average income of a man in India
must be much less than Rs. 72. Then, Sir, there is another fact—the
same fact practically. My Honourable friend, Mr. Rangachariar, the
other day brought to the notice of thjs House that a large number
of labourers leave Madras to go to Ceylon in order to get 5 annas a day.
Sir, let us consider if a man goes to Ceylon in order to get Rs. 9 a month,
what must he be getting in Madras ? Certainly his average income cannot
be very much. (Mr. A. Rangaswami Iyengar : ‘‘ He is misled.”’) Sir,
there are some people who think that these labourers are misled.
I do believe that some labourers are misled. But, Sir, thousands and
thousands of people year after year for the last fifty years-could not be going
to Ceylon, to Malaya, and even to Assam, from Madras:simply because
they were misled. And, Sir, as far as Assam is concerned; T have made
personal inquiries from people who go to Assam from Madras, and I have
convinced myself of the fact that at least evervone of them was not misled:
into going to Assam. 1 feel, therefore, that some economie inquiry is
absolutely necessary. But at the same time. I do not want this economic
inquiry to be protracted and to be delayed so that in the meanwhile some.
taxes should be removed and some taxes should be added without inquiry
into their ineidence. ' ' '

~ 8ir, I do not wish to say much about the personnel of the Committee.
Pérsonally T do not belisve that even by election yon will get a much better
Committee. But it is rather a diffieult subjeet to: disecuss. There is only
one point to which T would like to refer. The Honourable Member from
Bombay, my friend Mr. Vithalbhai Patel, referred to Dr. Paranjpve,.and,
he said that he may be a good teacher. but his cheice was the werst which
the Government could make. Sir, T do not know that there is any conndstion:
between teachership and membership of the Committee. But. Sir, T know
this m!mh that, if a good teacher is disqualified from being a member of a
Committee like this, I cannot understand how a good barrister is quite
!!t to become a member of the External Capital Committee. Sir, T know
it is not in good taste to refer to personalities in a House like this. But,
S{r, I am quite sure that, even such a reference is not quite out of taste
with my Honourable friend from Bombay.. Moreover, Sir, my Honourahle
friend may say that he is elected, and Dr. Paranjpye was nominated by
@overnment. - But, Sir, T do.not feel that, if a man is not quite suitable
- for one Committee, he can be made suitable even by election. The only
difference ix that this. suitabilitv or nnsnitability is carried back to his
TS45LA 1 ' - ‘ ' v pe

is getting richer ; but there if on
average annual income of the rur
very small ; it is not large as my
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elect.prs. But, Sir, I feel the House will agree with me that the economic

knowledge of Dr. Paranjpye cannot be less sound than the economic know-
" ledge or the economic expertness of those pegple who, during the last few
years, at the dictation of a masterful personalify, not by their pwn convie-
tion, tried to fool this country to believe in the wonderful economic
panacea of the spinning wheel. Sir, Dr, Paranjpye is a better economist
than any of these people. I do not wish to go any further into the merits
of the personnel of this Committee. If some people want some addition to
the :Committee, let them have that addition. I am not opposed to that
also. But, Sir, I am anxious that in ainy case an inquiry into the taxa-
tion should not be either suspended or postponed.

Mr M. K. Acharya : I move, Sir, that the question be now put.

- Mr.- Pregsident: The House will now adjourn. I see there are a

number of Members who wish to speak. This House will mow adjourn till
2.30:- -

_kThe Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Cloek,
Mr. President in the Chair.

‘Diwan Bahadur M. Ramachandra Rao: Slr, during the course of this
disenssion many instructive and interesting observations have been made,
both in regard to the points raised in the terms of reference to the Taxa-
tion Inquiry Committee and also in regard to a cognate matter relating to
the économic condition of the people of this country. T do not propose,
Sir, to refer to the many criticisms that have been made on this subject or
to m.p rt everything that has been said in criticism of the measures

y the Government in the past and in the present. Sir, on this "~
oee.asgon, many of the Honourable Members either struek a note of optimism
or of intense pessimism. The Honourahle Mr. Chatterjee has made some
observations to which I should like to refer. Sir, it has been our purpose
since the expansion of the Legislative Couneils, to secure a thorough-going
inquiry into the material condition of the people of this eountry. In
Madras at any rate, sinee 1910, there has not been a single year during
whiekk Members of the Madras Coaneil did- not make an effort
- in conneetion with the resettlement schemes that came wup for exami-
nationto seeure.this inquiry. We were, however, always unsuceessful in
this-attempt. I have no doubt and several Honourable Members who took
part id those .debates have no doubt, that the reason why these inquiries
were Dot sanctioned by the Governmert was a fear that the results of an
economic’ inquiry would be used to diseredit the Government. On the
preseat dceasion, Sir, I am very glad to find from a statement made by the
liongurable Sir Basil Blackett that at least one Local Government, namely,
the Bombay Government, has welecomed an inquiry into the economic con-
dition of the people of'. this country, and I trust that, whether this inquiry
takes the eom.prehenmve form we desire or not the Local Goveyfiments would
be able. to- co-operate in the final dgclmon that may be come to by this -
House .pnd tl‘\e Government of India in regard to ﬂllﬂ very 1mporta.nt‘
question. , . . ° .

Sir; g0 far as the subject matter of the reference is concerned 1 should
like at the outset to say that I agree with those Honourable Members who
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said that there was in the terms of reference a great deal that meets with
our appmval: The terms of reference raise the very important question
of the financial relations between the lLiocal, Provincial and Gentral Gov-

ernments. In regard to this matter again, we have had in various parts’

of the ‘country municipal and local confercnces which have demanded
that there should be a -readjufpment of the financial relations between the
local authorities and Provineial~Governments more or less on the lines of

the inquiry which is periodically undertaken im the United KXingdom. -

Honourable Members are aware that in regard to loeal taxation in :the
United Kingdom, beginning from the time of Mr. Goschen and ending

with the departmental committee on Lacal Taxation in 1914 and of 1919, -

the whole subjeet of the classificationi'of the scrviees rendered by local

authorities has come periodically under examination and the finaneial.-

adjustment required to discharge those functions has always taken.place.
For example, in the matter of compulsory elementary edueation, which
is regarded as a semi-national service in the United Kingdom, and for
various other services which are clascified as semi-national, .the: Central

Government has always found some way of rendering -them financial .

assistance to carry out those services which are placed within the purview
of local bodies. Sir, since 1882, wher j.ofd Ripon’s scheme of Local self-
Government was introduced, this financial adjustment has not taken place.
Duties have been cast on local bodies and frem time to time, in order to
discharge those duties, doles have been given either by the Government of
India or the Local Governments to tlese local bodies. . In some provinces
the Loeal Governments appointed committees to inquire into this question
and in Madras there was a Committee known as the Fina,nqigl__.;lielgat_iqns

Committee just before the reforms for the purpose of deciding this '%'ery

vital question of financial adjustmeni between the local bodiés’'and the
Provincial Governments. I was a member of that Coinn_;itte_e in}fdj we sat
for a whole year and made comprehensive recommendations Which, as is

usual in Madras, were held up for want of funds. For {fhis ‘indetién

the Howourable the Finance Member and the Government of India are
mainly responsible. The terms of reference raise the question, whether
the whole “scheine of taxation between the Central, Provincial and loeal
bodies is eqiitable and in accordance with economic principles. Sir, so

much for the local bodies. -

Then, éﬁ_regards the provinces, Honourable Members are aware that, .

just before the introduction of the reform scheme, a settiement, knowp

as the Meston settlement, was introduced. . Most of the previnges have -
rebelled against that settlement. They contended. that it contained.no.
basic principle, that it proceeded mainly upon practieally the past

expenditure of the provinees.and, that.ihe decisiop of Lord Meston’s

Cominittee was not based on any prihiciple of ‘taxation -reluting €6 the -

Provincial-and Central Governments. We have thérefore beew asking - . -

for & re-examination of the basig principles/of:the Meston maweed and

it is dne of the objects of the second term of reference to bring about -

a more equitable arramgement hetween, the. Provincial and, Central:
Governments; 8ir, I am afraid that during the short time at my disposal -

it is not possible for me to examine or even briefly to skt out what I have

to say on this most complicated subject of the relations between the . -

Provincial ‘and Ceritral Goternments:” T-am in’ eftire asrelment with:

the Fitidhée Member that the inquiry which is proposed to be nndetaken:: i
in %}e terms of reference to this Committee shonld be uwhdertaken vither .

by is'Committee or any other Committee that 'may be appointed; and

[T Y
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I do not wishsthat the matters, which are set out in the termns of reference,
should be dropped.

Sir, there is only one other matter to which T would make a brief
reference and that is the question of the economlc mquu'y in regard to
which . a Good deal of criticism has already been heard in ‘this House.
The point that has always been troubling us is not the qnestion of going
back eenturies for comparison, as my friend Mr. Chatterjee has put it.
The voint on which we should like to have an inquiry is as to what
reallv. is the present material and economic condition of our people.
Inr regard to-this matter also, I might refer to recent literature of a most
*interesting character which has made many people think about the whole
question. Perhaps my Honourable friend Mr. Chatterjee is aware of a
book by Mr. Jack, one of the experienced settlement officers in Bengal, who
bronght undeér review the economic life of the districi of Faridpur. 1
do not wish to refer to his econclusions at any length, but after reviewing
the economie history of the distriet, Mr. Jack examined a number of
domestic budgets ; we have heard a great deal about domestic budgets
of the Members of the Services in conneetion with the Liee Commission ;
Mr. Jack examined the domestic budgets of the very poorest of the
poor. After examining the domestic budgets, he came to conclusions
which, if perused by Honourable Members, would leave them in a very
uncomfortable frame of mind. Mr. Jack says that the percentage of
population free from debt according to his ealeulation is 55 per cent. of the
total population of the district. He also arrived at the following eonelu-
sions : In debt for about one-fourth of the annual income, 24 per cent. ;
in debt for half the annual income, 13 per cent. He worked out the

average annual incomes of different classes of people in that distriet which
are as follows :

Per annum per head
of

population,
Rs.
In comfort o .. .. 65
Below comfort .. .. .. 43
3 Above want .. .. .. 32
In want 26

" These are the figures which Mr Jack has complled after considerable
trouble.

“The Honourable Mr. A. C. Chatterjee : May T ask the Tonourable
Member to mention the date of those investigations ?

Diwan Bahadur M. Ramachandra Rao : This one ¢ 1910 I think,
Sir. Tt is not a pre-historic period. The book was published in 1916.

The Honourable Mr. A. C. Chatterjee : May I ask the Honourable
Member to state whethér the value of the rupee has decreased or inereas-
ed since then 1

Diwan Bahadur M. Ramachandra Rao : The class of persons with
whieh T am now dealing do not always look to the exchange. Tt may-be
that members of the Indian Civil Service have always an eve upon the
rive and fall of the exchange. Then, again, T may also refer to the
question of food problem, and to the conclusions recently arrived at by

.
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an investigator, Mr. Dubey, one of the University Professors.of Economics
in the United Provinces. I do mot wish to refer to the conelusions of
Mr. Dubey at any lengthy:but in regard to the food problem he eon-
cludes a most interesting article in the following terms :

¢ From the above study %e “are forced to the conclusion that even-in the best
year from an agrieultural point of view (i.e, 1916-17), and even with restricted
exports of food-grains to foreign countries due to the war, so many as 160 millions
of people in that year were in a position to get only 79 per cent. of the coarsest
kind of food-grains to maintain them in health and strength ; and in a famine year
(1913-14) the percentmge fell te such a low figure as 62. Taking an average of all
the seven years, it will be scen that 64.6 per cent. of the population lives wlways on
insufficient food, getting omnly about 73 per ceut. of the minimum requircment for
maintaining efficiency. In other words, it clearly shows that two-thirds of the
population always get ouly three-fourths of the amount of food-grains they should
have.’’

Sir, at this late hour I do not wish to detain the House with any
more remarks. I believe that the prejudice which has avisen in regard
to this Taxation Inquiry Committee is mainly due to the fact.that the
Government of India did not contemplate, or. at any rate did not make
it quite clear that the inquiry which they have in mind is a comprehensive
inquiry both in regard to the income as well as the taxable capacity of
the people. I do not wish to go into .a discussion on other matters, such
as, the personnel of the Committee. I am not quite clear in my mind
whether we are right in unnecessarily criticising the personnel of any
Committee, but I do hope that the Honourable the Finance Member. will
recognise that, so long as he is not responsible to this House, the personnel
has to be settled in consultation with this House.

- Mr. M. A Jinnah (Bombay City : Muhammadan Urban) : The only
Justification for my intervening in this debate is that I desire to place
berore the House with the consent of the House an amendment which I
submit. is a most comprehensive amendment. With your permission,
Sir, T will first read out my amendment :

‘¢ This Assembly recommends to the Governor General in Council that he be
pleaued immediately to dissolve the present Taxation Inquiry Committee and appoint
‘instead a Committee of non-oflicials and experts, in consultation with the leaders of the

parties in the Legislative Assembly, to institute a thorough inquiry into and report on
the following matters (with power to them to make an ad interim report) :

1. The economic condition of the various classes of the people of India ;-
2. Their income per head ;

3. Their capacity to bear the existing-burden of taxation (including land
revenue) ; !

4. The general resources of the country ;

5. The manner in which the burden of taxation is distributed at present
between the different elasses of the population ; :

6. Whether the whole scheme of tuxation—central, provincial and local,—
is equitable and in accordance with economie principles ; if mot, in
. which respects it is defective ; )

7. The suitability of alternative somrces of taxation witheut increasihg the
present lovel ; :

8. The machinery required for the imposition, assessment, and ecollection of
the taxes, old and new ; and

9. The general financial and economic effects of the proposals.’’

Now, Sir, first of all, we, on this side of the House, are absolutely
definite that the present Taxation Committee should be dissolved. It is
said, and I think even the Honourable the Finance Member will not dis-
pute it, that if this House, now that this question has been raised in this
House, and as it is placed before us now, allows the Committee which is
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called the Taxation Inquiry Committee to continue the implication will
be that this House favours the idea of new taxes being imposed upon
the people of this eountry. .(4 Voice : ‘*No.”’) . Otherwise, there is no
meaning. If this Committee recommends apd says, ‘‘ Here are the new
' sourges of taxation which can be tapped for the purpose of further taxa-
- tion,”” the Homourable the Finance Member will then come wefore this
"House and say : ‘‘Here is a Committee which has investigated the whole
question. It has made these investigations, and noyw we have Gnscovered
these mew sources of taxation. We shall now proceed to tap them.’
That is a ‘very objectionable position that the Government have taken
up. Therefore, Sir, what we say is this. First let there be a thorough
general inquiry ; we have added other matters which will be the subjeet
of inquiry and investigation also by this Committee. Some matters may
be taken up immediately, and those are not merely to find out new
sources of taxation. One item which I shall mention is this, ‘* whether
“the whole scheme of taxation, central, provincial and local, is equitable
"and in accordance with the economic principles ; if not, in which respeects
it is defective.”” That is part of the reference to the Taxation Com-
mittee. That is a subject which may require immediale attention,
particularly in view of the fact that with regard to the contributions
"that -the provinces make there is a general all-round complaint. Well,
for that purpose we say : ‘“ When you appoint this Committee which
‘we are now recommending, let that Committee take up that particular
‘matter, or any other matter comprized in this amendment, aud if they
deem it proper, let them make an ad interim report for the (Govermmient
to take steps on those reeommendations. But no further taxation, that
_is, to say, the present level of taxation should not be inecreased until we
.have had géaneral thorough inquiry into the economie condiiion of the
. people.of this country.”’ ‘

-Now, Sir, I cannot understand how the Government can object to it,
_The Govbmment ‘themselves desire this inquiry. My friend Mr.
'—OhntterJee and the Finance Member say, ‘““We desire 1t. We have

been doing our best., We are as anxious to proceed with the general
inquiry as you are.” Well, that will take some time. It may take a
year, two years or three years, but surely you can appoint tkis Committee
as soon as possible. Let this Committee proceed with those matters
which require immediate attertion. Let them make an ad inferim report
and let them continue with the rest of the inquiry. I therefore do not
wish to take up any further time of this House. We feel that this is a
proposal that the Government should accept.

Mr. President: For the purposes of the reeord, and to simplify
matters, I should like to ascertain from the original Mover of the Reso-
intion and from Mr. Goswami whether the amendment just now proposed

by Mr. Jinnah meets their views and whether they are pre’pare(] to with-
draw in its favour, *-

Hr. T. C..Goswami (Calcutta Suburbs : Non-Muhammadan Urban) :
1 accept Mr. Jinnah’s motion. ls that what you want me to do?
(A Voice : ““ Yes.”’) I think it:meets the wishes of those who are for a
clear cut which is pravided for in the word ** dissolve '’ and I-am qm‘re
agreeable to the more explicit Resolution of Mr. Jinnah. ‘
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Mr. President : Is it your pleasure that Mr. Goswami’s amendment
be withdrawn % : . b
The amendment was, bz leave of the Assembly, withdrawn.

The Honourable Sir Basil Blackett : I rise to ask for your ruling.
I do not wish to make mo™ than one speech this afternoon and I do not
wish to lose my right of finally winding up on behalf of Government.
I rise therefore to ask whether you propose to call on the original
Mover and then give me my right of reply in the event of the closure
being moved.

Mr. President : In the event of the closure being moved, I propose
to treat’ Mr. Jinnah’s amendment as an amendment to Mr. Rama
Aiyangar’s original Resolution, whatever Mr. Rama Aiyangar chooses
to do in relation to the proposals now made by Mr. Jinsah. That will
leave the Finance Member his final right of reply.

Mr. C. Duraiswami Aiyangar: May 1 ask for a ruling from the
Chair ¢ T have given notice of an amendment which I intended to
propose. I want to know whether I have the right to move that amend-
ment or not.

Mr. President : The Honourable Member’s amendment is covered,
except perhaps in one part, by the fore comprehensive amendment of
Mr. Jinnah. I was led to understand that the amendment proposed by
Mr. Jinnah represented the consensus of opinion on my left, not
necessarily the opinion of every individual member, but a snfficient eon-
sensus of opinion to justify the Chair in taking it as a substantive
alternative. ' .

Paadit Motilal Nehru (Cities of the United Provinces: Non-
Muhammadan Urban) : The statement that the amendment represents the
consensus of any part of the House is to be taken with reservation and I
am prepared to move a slight amendment to the amendment which has
been handed to the Chair by my friend Mr. Jinnah. Upon my amendment
I claim there is a consensus in this House. It is this. Where my friend
Mr. Jinnah says that the Committee is to be appointed in consultation with
the leaders of the House, I wish to substitute that the Committee should be
appeinted by the House. On that point I would refer to the proposal
contained in Mr. Goswami’s amendment, that is to say, that one-third
was to be appointed by the Government and two-thirds appoint-
ed by the House. As Mr. Goswami explained in the ecourse of
his speech the idea was that there should be one-third of the
Members of this Committee which.wa8 to consist of experts and twe-
thirds of persons who had the confidence of the country. That met the
objection which was advanced from the Government benches as to the
speeial technical knowledge required for the members of this Com-
mittee. I do not think, Sir, that this IIouse will allow any Committee
tu be appointed in the appointment of which it has no voice, it may be
one-third or two-thirds or a smaller proportion of the full Committee.
I do not know if my friend Mr. Jinnah is now prepared to accept it but
so far as I have been able to gather from the preliminary conver=ation
we had, he and I have, I think, agreed to differ ou this point. '¥ do not
see why I should eoneede that. point unless it is the wish of the House
that I should do so and I therefore beg vou, Sir (I do not want to make
a $peeeh), to put this propositien to the House.
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The Honourable Sir Alexander Muddiman (Home Member) :'Before
you put this proposition to the House I should like to make two points.
The first is that it is entirely unconstitutional for the Legislature to
appoint an executive Committee, as I undérstand my Honourable friend’s
proposal is that this House should elect a Qommittee to carry out the
duties which are proposed. The second point is that this Committee
i3 to inquire into all forms of taxation, central, locfl and municipal.
Therefore the Central Legislature is going to force this on the Com-
mitiee without consulting the Local Governments and the other parties
concerned. Such a proposition cannot find favour with those who are
advocates, in any form, of provincial autonomy. 1 do beg the Ilouse

.:to consider these points. I do not want to make a speech but I desire
to bring these two points forward for the consideration of the House.

Mr. President : I have not the terms of the amendment of Pandit
Motilal Nehru before e and therefore I do not precisely know whether
they wonld fit in with the terms of Mr. Jinnah’s amendment.
Mr..Jinnah’s amendment, the Ilouse will observe, explicitly invites or
recommends to the Governor General in Council to appoint the Com-
mittee.

Pandit Motilal Nebru : My amendment is that the Governor General
..in Council should .appoint one-third experts and this House will appoint
two-thirds. I have not got a copy of Mr. Jinnah’s amendment with me.

Mr. C. Duraiswami Aiyangar : It is to avoid these difficulties that
I framed my amendment. Both sides of the House might agree to a
Ppreposdl of the kind that I have embodied in my amendment.

. Mr. President : The proposal swhich Pandit Motilal Nehrp has just
read out before the House is actually contained in Mr. Goswami’s amend-
ment.

Pandit Motilal Nehru : With the amplification contained in
Mr. Jinnah’s amendment.

Mr. President : The point at issue I understand between Pandit
Motilal Nehru and Mr. Jinnah is the wmanner of.appointment of the
personnel, not the scope of the inquiry.” (4 Voice : ‘“ No’’.) Well, the
.manner of the appointment of the Committee was contained in
Mr. Goswami’s amendment which has been withdrawn and cannot be
moved again. I understood that Mr. Jinnah’s amendment was the result
of an arrangement between the parties and sections of parties on‘my left.
Apparently it was not so. In.that case Mr. Goswami was acting without
. his book, in withdrawing his amendment ! '

The Honourable Bir Alexander Muddiman : 1 move, Sir, that the
- question by now put.

Mr. President : The question is :

‘¢ Thut the qudstion be now put.’’

The motion was adopted.

Mr. K. Rama Aiyangar (Madura and Ramnad cum Tinnevelly : Non-
Muhammadan Rural) : At the commencement of my opening speech
I spent a considerable portion of my timein, as I thought, pinning the
Finance Member down to previous statements made on behalf of Govern-
ment by Mr. McWatters and himself and by the Homoursble Sir
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Narasimha Sarma. But in his reply he has taken up that question and
has referred to a speech of the Honourable Mr. Lalubhai Samaldas which
he indicated showed that even in the Council of State remarks were made
against my proposal. No doubt there is a good deal of difference between
a Government Member making statements as representing the Government
and other Members making remarks in the course of a discussion. But
taking those remarks, it will be clear that the Government accepted the
proposal that this inquiry by the Taxation Committee should eover
practically the whole ground, and in fact the Honourable Sir Narasimha
Sarma said that it may not be necessary to make any further investiga-
tion in one contingency. That being the position, the Honourable Sir Basil
Blackett in utilising the grant sanctioned for the purpose by the Assembly,
as he said, was not entitled to go behind the statements made on behalf
of Government. And if, as explained by the Honourable Mr. Lloyd,
certain adjustments had to be made between the Local Governments and
the Central Government, as I pointed out in the course of my opening
speech, that would have been best made by the Honourable Sir Basil
Blackett and the officers of the Finance Department sitting together with
the finance officers of the various Governments. The whole thing would
have been set at rest so far as this Taxation Committee business went as
regards adjustments of incidence of taxation between this Government
and the other governing bodies. On the other hand, if it was the inten-
tion, as it clearly was during the course of the Resolutions discussed in
the Council of State, to have the economic condition of the people also
examined, as well as their taxable capacity and the burden of taxation
on particular sections of the people—in fact almost all the points I wish
to have an inquiry into—mjy submission is that there is no reason why
Government should not aceept my Resolution and make a full inquiry
once for all. Under the method adopted by the Government it is not only
a question of duplicating expenditure, but it is a matter, as pointed out
by Mr. Patel, of putting the cart before the horse. The investigaticn as
to the materials must first of all be completed before the question of
taxation or incidence of taxation can be examined and settled as bhetween
the several governing bodies. In fact, as I said in the course of my
opening speech, I did not read that particular passage from the reply of
the Honourable Sir Basil Blackett to the Chamber of Commerce in Bombay
where he said that since he had landed in India his first task was to
make the budget balance. That was his great trouble, and he wanted
fresh sources of taxation to make the budget balance. That is what
he said there. I did not read that passage but read other passages to
indicate that the balancing of the budget had become almost a personal
matter with him. As I explained before, the termns of reference of this’
Committee as also the personnel have been disappointing. He himself
has in fact also been disappointed. He mentioned it openly in Bombay.
I think the proper thing for the Assembly to do is to inmsist upon the
carrying out of the views expressed before the Council of State during
the discussions I have referred to and to add to them as I suggest. There-
fore, as the Assembly sanctioned a grant on the understanding that the
inquiry was going to be an almost complete economic inquiry—with the
exception of some minor points which the Honourable Sir Narasimha
Sarma pointed out could be dealt with later—in putting forward my
Resolution I naturally impressed that point upon the attention of the
Go.vermnent., so that they may agree to the Resolution that I moved. The
points of difference were very small when the Government accepted the

L4 [T T IR P v r J
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Resolution of Sir Maneckjee Dadabhoy. All- that indicated only one
thing. And I submit that the Honourable Sir Basil Blackett in referring
to this Assembly stultifying itself has not been quite accurate at all. My
idea is that the Assembly will stultify itself if it does not bring home to
the Government the view they took at the time these discussions took place
in the Council of State. And it was on that understanding, if at all,
that this money was allotted without a discussion at great length ; because
if was clearly understood that we were going to have almost the whole
inquiry. And all that is now put forward is the urgency of consulting
other Local, Governments. But as the Reform Act stands, practically
the complete control of the whole business rests with the Secretary of
State and the Government of India. And what is this Committee to do ?
Why should they be roving round for months or years ? We do not
know what time it will take, two lakhs have already been granted for one
year, and they might expeet to require more. And what are we going
to get from a Taxation Committee whose personnel has been commented
upon as unsatisfactory, when the Meston award and the whole of the
land revenue incidence is excluded from its inquiry. (A4 Voice : ‘“ No.”’).
Now, of course, the proposition is different, but the reference explained
that for certain purposes the incidence of land revenue is excluded ;
and if the whole of the Meston award is excluded, what are they going
to do ? And what, if, as has been pointed out by Mr. MacWatters, one
revenue or other such as ‘“ Excise ’> or ¢‘ Forests >’ is lost to a Local
Government and it is not open to the Committee to examine and find
cther revenue ! Suppose the drink or forest revenue is lost to one pro-
vinee. How are they going to adjust it ? What is the use of making
a half-hearted inquiry like that and spending a lot of money and having
& revscnnel which really eannot go into the whole matter authoritatively
and with competence. I think in all cases the Government claim that
experts advised them, and therefore they could not go behind them in spite
of opposition from this side,—that experts, they always thought, had
to be respected. But we should be glad if we had the experts that we
expect to have in a Committee like this, and our position has been explained.
All that I say therefore is that the question comes to this. The position
taken originally by the Government was that there would then be practi-
cally a whole inquiry ; as we wanted this expanded. In the view which
has been put forward by Sir Basil Blackett, I should think this Com-
mittee ought not at all to be allowed to continue. That Committee’s work
might of course well be done by the GGovernment of India and the Finaneial
Members of the Provinces over whom they have for purposes of supervision
complete control. They can adjust mafters as they like and that would
probably not be a matter in which any fresh taxation would have to be
sanctioned by the Assembly ; and if no fresh taxation is to be sanctioned,
an inquiry of the half-hearted nature put forward will not at all be
satlsfgictop' to the Assembly, and they therefore now ask for a complete
examination of the whole position. That is where we stand, and 1 there-
fore am very glad to accept Mr. Jinnah’s amendment to mine even though
my original proposition contained certain clauses which are now cut out.
As I pointed out at the commeneement thercfore, I submit, Sir, that

taking every view into consideration it will not be proper for the Finance
Membe;r to experd moucy under the sanction that was accorded by the
Asfqemfiwiy to thc gencri} erant in tic eource of the passing- of the Budget,
And of éoiirse it might be said, ‘‘ here are persons who have been
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atimouneed, and all that ’’. Cettainly I for my part—that i8 my indi-
vidual view that I express—for my part I should not mind it if these
gentlemen that have been appointed sit together in Simla and Delhi and
get on with the whole question as best they ean and eonsider the
incidence and se forth, and for that purpose they may certainly be
employed for a, certain time, but to allow them to go about the country,
examine things in the villages and so forth, that will simply be out of
the question, and the expenditure will not be allowable under the sanction
given by the Assembly but under any extraordinary power Government
might exercise in matters of this kind. I therefore accept the solution
proposed by Mr. Jinnah and I hope that the Government will also aceept
it, so that the whole thing might be done satisfactorily and to the best
interests of the masses of this country, whose eause it is always said
Government have so much at heart. -

The Honourable 8ir Basil Blackett : Sir, this diseussion over two
days has ranged over such a variety of topies that I am afraid it will be
diffieult for me in the short time which you will allow me or which I desire
to allow myself to go over a great part of the area that has been covered
in the debate. With regard to the Honourable Mover, I despair of persuad-
ing him to understand something that he does not want to understand. He
makes the statement again that the terms of referemce which the Govern-
ment originally had in mind were something quite different from what the
@overnment now have in mind. The terms of reference as they now
stand were announced in the Council of State on the 4th February, and
they were announced in this House in answer to a question on the 13th
February. It was a Committee with those terms of reference that was
approved by the Standing Finance Committee, and it was money for a
Committee with those terms of reference that was voted by this Heuse.
For this House now to say that they did not vote money for this Committee
is, I think, quite out of the question. :

The subjects, Sir, that have come up for discussion are many and
various. I will take first of all the Taxation Committee, its personnel and
its terms of reference. I do not want to say much about the personmel.
It has just been stated that in Bombay in a speech I made there I expressed
the view that the personnel was unsatisfactory. I did mot. I expressed
the view in Bombay that I had been a little unfortunate in certain
.instances in connection with the selection of the personnel, but that is
quite a different thing. I agree with the Honourable Mr. Joshi that it
is possible to pick holes in the personnel of any Committee but that this
is probably a better Committee than you would have got by election in this
House. (Some Voices : ** No, no.””) Who are the Members of this Com-
mittee ? There is first of all the Chairman who has very wide experience
in the maehinery of taxation and has been for several years the Finance
Member in the Madras Government since the introduction of the reformss.
Two other members of the Commitiee have been either Ministers or Mem-
bers of Executive Councils of Provineial Governments since the introduc-
tion of the reforms. They have very wide knowledge of the administrative
difficulties, in particular where the shoe pinches a Minister who wants mroney
to spend on education, and they have considerable experience of the day to
day work of Governments under the reforms and of thefr relations with
each other. . o
_  Mr. Jamnadas M. Mehta (Bombay Northern Division : Non-Muham-
madan Rural) : Did not the Honourable Member say in Boinbay that he
was unfortunate in the selectionh of the Committeé ¥
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The Honourable 8ir Basil Blackett : The Honourable Member has
nearly had two days in which to make a speech if he desired to do so ;
I really cannot consent to be interrupted now. I have got the speech in
front of me and will show it to the Honourable Member afterwards if he
wishes. The personnel I will leave with this one further remark, that I
think it is very undesirable that in this House we should throw cold water
on the personnel of any such Committee even on our friend, Dr. Paranjpye.
I could not help feeling when Mr. Patel began to talk about the qualifica-
tions of this and that and the other of his friends for membership of this
‘Committee that I sympathised with the prayer which I am sure must
often be in the mind of his leader, ¢‘ save me from my friend, Patel ’’. The
terms of reference were those drawn up by the Finance Members of the
Provinces in consultation. There is one phrase in the terms of reference
proposed by Mr. Jinnah, though I am afraid it is a little too late to in-
corporate it in the terms of reference as they have already been announced
for some time, which is I think an improvement. I should be very glad
to accept that portion. It is the part about the suitability of alternative
sources of taxtaion ‘‘ without increasing the present level.”’ I should
have been very glad to have thought of those words at the time. I will
now have them incorporated in the instructions to the Committee, and
I hope that will bring home to Honourable Members that there is no
ground for this suspicion that the Government, in spite of their very
definite statement to the contrary, desire this Committee with no other
idea but that of increasing the tctal expenditure of the country or the
total amount raised by taxation. They desire it for the very purpose
which Mr. Joshi said, that the incidence of the existing taxation may be
examined, and if it falls too heavily in one direction, it may be lightened,
with the consequence probably that it would have to be increased if it
falls too lightly in another direction. It is a question of expenditure
whether it will have to be increased correspondingly in the other diree-
tion or not, but there is no desire whatsoever in connection with this Com-
mittee to find new sources of taxation in order to raise a larger amount
by taxation. The object is readjustment. The purpose of the Committee
is to recomsider our existing system of taxation and see whether it is
capable of improvement both in its incidence and in its machinery. The
Honourable Pandit Madan Mohan Malaviya said that we have raised
40 to 50 crores of additional taxation in the last—I forget how many years—
and therefore we do not want a Taxation Committee. I would like to-
ask him one or two questions. Does he know any other country in the
world which has been deeply concerned in the world war which has not
increased its taxation, both quantitively and proportionately, more than
India has ?

Pandit Madan Mohan Malaviya : Has not taxation been reduced in
England during the last two years %

The Honourable S8ir Basil Blackett : Taxation has been reduced
during the last two years but if you compare the total taxation in England
before the war agd the total taxation after the war you will find that the
inerease has becn very much greater both quantitively and proportionately,
than it has been in India. The Honourable Member might be reminded
too that taxation has been reduced in India also this year, though that
is ‘perhaps a controversial subject. .The Homnourable Pandit also went
further and he said that I was usurping the functions of this House. Now
the functions of this House are very clearly to vote this expenditure arnd
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it was not till the House had voted this expenditure that the Government
ventured to proceed with the appointment of the Committee ; so I eannot
see how in that direction I am usurping the functions of this House. Ir.
choosing the personnel of this Committee the Executive acted, as I thin..
nearly all Executives act, in accordance with their proper funeticns b
selecting the personnel after consultation with those who are likely besu
te be oble to Mugge:t o persomnel.  The leaders of parties in this House
might be a litile difficult to find always and I de nat think it is a phrase
that the Governmeni would like to see enshrined in a Resolution of tke
House.

Mr. M. A, Jinpah : I am quite willing to withdraw that part if the
lovernment will give us an assurance to that effect as is the practice in
otl.er Parliaments. -

The Honourable Sir Basil Blackett : I do not think the Honourable
Member has much justification for saying that it is the practice in other
Parliaments to consult leaders of the House in regard to personnel of
executive Committees. But as Government are unforiunately not able to
accept the Resolution as a whole we need not perhaps dispute about that
point, though I am sure I shall be glad to see the Honourabie Pandit
Motilal Nehru in the same lobby with us owing to his objection to this
portion of the Resolution.

Mr. M. A. Jinnah : That hope is not going to be realised.

Thke Honoprable 8ir Basil Blackett : The personnel of this Committee
was selected, as inevitably must be in the cas€ of an All-India Committee
of this sort, in close consultation with Provincial Governments.

Then another subjeet that has been raised is federal finance. As far
as I understood Mr. Rangaswami Iyengar, he objected to our discussing
the subject of federal finance because of King Charles’s head—that is to
say, we must not do anything until self-government has been introduced
in the form in which he desires. I would suggest to him that if he wauts
the right sort of constitution drawn up by a round table conference or
whatever other body is going to draw it up, they would be very well
advised to have the results of an expert inquiry into the taxation system—
central, provincial and municipal—before them when they are drawing
up their constitution ; and indeed if I may venture the observation, the
interesting discussion we have had for two days has impressed upon me-
one lesson and that is, that it is extraordinarily desirable that this House
should have before it an authoritative and expert Committee’s report on
taxation in order that it may discuss the subject of taxation intelligently.

~ Let me now pass to the economic inquiry. It has appeared to me
in the speeches that have been made that it is assumed that the Govern-
ment have an objection to an economic inquiry. Mr. Patel thought that we
had a strong objection to it. Personally, if I may speak for myself, I think
that a really authoritative inquiry into economic conditions in India
is one of the great desiderata. I should hope that it would have great
results. I should hope that it would enable constructive plans to be built
upon the foundations of an authoritative inquiry for improved medieal,
sanitary, and educational facilities for the people. In particular I Fo
stress on education. One of the deepest roots of the poverty of the s
es in this country is that they have not had sufficient education to make
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them ambitious far a better life and willing to work harder and longer in
order to get it. I do not want to be controversal but in the book from
which Mr. Willson quoted this morning, almost immediately after the
passage he quoted and referring to the same village, is this passage :.

¢“ If the land is extraordinarily productive, labour is extraordinarily umpro-
ductive. From a comparison of results in reaping and ploughing it might be
estimated roughly that a week’s work bga raiyat or cooly in the Madras Presidency
is about equal to a day’s work by a British agricultural labourer, if unaided by
machinery.

L4 - - - - - - -

This comparison is not quite fair to the Indian worker, as he would doubt-
lesa be more expeditious over ploughing and reaping if it were necessary, but
the fact remains that the Indian worker earms very low wages, has a very low
standard of expenditure, and attains a very low level of efficiency, and these three
characteriatics of Indian life are so interconnected that it is impoasible to say which
is cause rather than effect. Indian employers do not believe in the economy of high
wages ; and as yet only faint beginnings of trade unionism are to be found among
Indian manual workers. Nor does Indian popular religion, which fosters submis-
sion, nor popular philosophy which inculeates the art of abstinence, encourage a
revolt against the prevailing conditions. ........ In fact various strands of
economie, social and religious conditions and customs are straugely and deftiy
interwoven in the web of South Indian life, and low wages, low cificiency and high
abstinence are the ground plan of the pattern.’’

My belief is that it is education and more eduecation which is the
weapon with which all that is to be combatted. That eould not result
directly from the ecomomic inquiry but the economie inquiry would 1
think reinforce the truth of that observation. The economic inguiry
might also teach us the vaiue of agrienitural and technieal eduecation.

" the need for an extension of ¢o-operative eredit, for improved irrigation,
better use of the underground waters of India, and things of that sort.
Now what has all that got to do with taxation ¥ The fact is that these
two subjects—the taxation inquiry and the economie inquiry—touch
each other on the fringe of the same general subjeet, the cconomie con-
dition of the people of India, but are only very pariially interconnected.
The taxation inquiry is required for our constitutional progress and in
order that the Governments, including the munieipal as well as the
Provineial Governments and the Central Jovernment.—the Governments
of India may raise the money which they require for carryving on the
services which they earry on by better machinery and at less cost to
the tax-payer than I believe in.certain cases they do at present. That
being so the taxatior inq -y must undoubtedly to a limited degrce go
into the general question of the economic condition of the pecple of
India. In the terms of reference and in the Government of India’s
Resolution on, the subjeet, every cffort was made tn indicate the limits
to which that economic inquiry for the purpose of the taxation inquiry
should extend in order that the taxation inquiry might not have a roving
commission which might take years and might spend itself in wasted labour
but a definife :ommission to make an economic inquiry with reference
to-the incidence of taxation, in so far as that economic inquiry was neces-
.sary for the purposes of the taxation inquiry. Quite independent of
‘#hM,. is the general economic inquiry which, ag I have said, the Govern-
ment do not at all desire to oppose. They are doubtful as to whether
it can properly be undertaken by a Central Government Committee.
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Certainly it ought not to be undertaken by a Committee appointed by
this House if it is to inquire into the economic conditions in each of the
Provinces. I am inclined to agree that some kind of co-ordinating
machinery set up by the Central Government might be desirable for the
purpose of the conduct of this inquiry, but if it is to be effective it must
be decentralised to a certain extent. The Government will await the
replies of the remainder of the Local Governments which have not yet
answered. In accordance with the Resolution accepted by the Govern-
ment in the Council of State on the 4th Webruary and in the light of
the discussion which they have heard to-day they will I am sure be en-
couraged to press the Local Governments to agree to co-operate in some
kind of co-ordinated inquiry into the economic condition of India. But
_ there is no reason why for that purpose the proposed Taxation Com-

mittee should be dissolved. On the contrary, if that economic inquiry
is to be fruitful in its results, the inquiry by the Taxation Committee
will be a very relevant and important point in the econduct of the
economic inquiry. It was pointed out, was quite rightly pointed out,
by my Honourable friend Pandit Madan Mohan Malaviya that taxa-
tion is the iunction of the Legislature. Certainly ; but does
not the Legislature require some kind of expert adviee
in considering questions of taxation ? There is no proposal that this
Committee should be appointed and thereupon, in view of his special
capacity to bear taxation decide that the income-tax of Pandit Madan
Mohan Malaviya should be doubled. This Committee is not going to
do any executive work ; it is going to make proposals for improving the
existing system of taxation ; its proposals will be available to the
Central Legislature and to the Provineial Legislatures when they come to
discuss questions of taxation. I for one know that my own examination
of taxation questions in India will be very much better conducted when
I have the report of an expert inquiry of this sort before me than it can
be at present, when, with the exception of the gentiemen who have
recently been appointed to the Central Board of Revenue there is literally
in the Government of India no one who has made an expert study of
the subject of taxation. I therefore confidently appeal to the House
not to accept this revised amendment of the original motion, but tc allow
the Taxation Committee to proceed on its labours in accordance with the
decision arrived at by this Assembly last March, and to co- -operate with
the Government of India and with the Local Governments i seeiag that
a suitable programme is drawn up for conducting this ecoromiec ingquiry
on the desirability of which we are all apparently agreed.

Pandit Motilal Nehru : May T rise to a- point of expl.xratmn ! Tam
told that in my absence the Honourable the Finance Member was pleased
to express a hope that he would find me in the Government lobby. I want
to make my position quite clear. The amendment which was moved by
Mr. Jinnah had my full concurrence and acceptance, except as to one
little part ; and if I had been allowed to put it I should have liked to take
the decision of the House ; but Mr. Jinnah’s amendment is the next best
thing to what I wanted and I am afraid therefore my Honourable friend
will not have the plea.sure of seeing me in the Government lobby.

’l‘he Hononra.ble Bir Basit Blackett :-May I say, Sir, that I am dis-
appointed but not surprised ?-
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Mr. President : The original question was :
¢¢ This Assembly recommends to the.-Governor General in Council that he be
pleased to suspend the Taxation Inquiry Committee and to appoint a Committec
in jts place for a close inquiry into the gemeral conditions of economic life and
labour in reference to the resources of the country and an estimate of the national
ineome.’’
Since which an amendment has been moved to substitute the following:
¢¢ This Assembly recommends to the Governor General in Council that he be
pleased immediately to dissolve the present Taxation Inquiry Committee and appoint
instead a Committee of non-offigials and experts, in consultation with the leaders
of the parties in the Legislative Assembly, to institute a thorough inquiry into and
report on the following matters (with power to them to make an ad interim
report) :
(1) The economic condition of the various classes of the people of India;
(2) Their income per head ;

(3) Their capacity to bear the existing burden of taxation (including land
revenue) ;

(4) The general resources of the country ;

(3) The ‘manner in which the burden of taxation is distributed at present
between the different classes of the population ;

(6) Whether.the whole scheme of taxation—ecentral, provincial and local—is

equitable and in accordance with ecomomic prmclples ; if not, in which
respects it is defective ;

(7) The suitability of alternative sources of taxation without increasing the
present level ;

(8) The machinery required for the imposition, assessment, and collection of
taxes, old and new ;

(9) The general financial and economic effects of the proposals.’’

The question is that the Resolution, as amended be adopted.
The Assembly divided :

AYES—60.
Abdul Karim, Khwaja. Kelkar, Mr. N. C.
Abhyankar, Mr. M. V. Lohokare, Dr. K. G.
Acharya, Mr. M. K. Mahmood Schamnad Sahib Bahadur,
Aiyangar, Mr. C. Duraiswami. Mr.
Aiyangar, Mr. K. Rama. Makan, Mr. M. E.
Alimuzzaman Chowdhry, Mr. Malaviya, Pandit Krishna Kant.
Aney, Mr. M. S. Mehta, Mr. Jamnadas M.
Badi-uz-Zaman, Maulvi. Misra, Pandit Shambhu Dayal.
Belvi, Mr. D. V. Misra, Pandit Harkaran Nath.
Chaman Lall, Mr. Murtuza Sahib Bahadur, Maulvi Bayad.
Chanda, Mr. Kamini Kumar. Mutalik, 8ardar V. N.
Das, Mr. Bhubanananda. Nambiyar, Mr. K. K.
Das, Mr. Nilakantha. Narain Dass, Mr.
Duni Chand, Lala. Nehru, Dr. Kishenlal.
Ghazanfar Ali Khan, Raja. Nelllru, Pandit Motilal.
Goswami, Mr. T. C. Nehru, Pandit Shamlal.
Gour, Dr. H. 8. Neogy, Mr. K. C.
Hans Raj, Lala. v Patel, Mr. V. J.
Ismail Khan, Mr. ' Piyare Lal, Lala.
Iyengar; Mr. A. B“g”wmi_ Purshotamdas Thakurdas, Sir. ‘
Jinnah, Mr. M. A. Bamachandra Rao, Diwan Bahadur M.
Kasturbhai Lalbhai, Mr. Rajan Baksh Shah, Khan Bahadur

. Makhdum Syed. . . .
Kazim:: haikh-e: Mtga, l‘anlv! -
n“mAmn.’ds o Bgngwhann;, Diwan BMM T.
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AYES—60—contd.
ll?:u.:gsii lyer, Mr. C. 8. Singh, Mr. Gaya Prasad.
ay, Mr. Kumar Sankar. Sinha, Mr, Ambika Prasad.
Rcd(?r, Mr. K. Venkataramana, Binha, Kumar Ganganand.
Samiullah Khan, Mr; M. Tok Kyi, Maung.
Sarda, Rai Sahib, M. Harbilas, Venkatapatiraju, Mr. B.
Sarfaraz Hussain Khan, Khan Babadur| Vishindas, Mr. Harehandrai.
Bhafee, Maulvi Mohammad, Yusuf Imam, Mr, M.
ShnmsAuz-tha_, Khan Bahadur M. ’
. NOES—42,
~Abul Kasem, Maulvi. Iyder, Dr. L. K
; yder, Dr. L. K.
Ahmad Ali K%:an, Mr. Innes, The Honourable Sir Charl.s.
~Akram Hussain, Prince A. M. M. | #Jeshi, Mr. N. M.

Bhore, Mr. J. W L
. | Lindsay, Mr. Darey.
Blackett, The Honourable Sir Basil. | Llovd,.Mr- A, H. ’

Burdon, Mr. E, Muddiman, The Hononrable  Sir
Calvert, Mr. H. Alexander.
Chalmers, Mr. T. A. # Muhammad Ismail, KEhan Bahadur
Chatterjee, The Honourable Mr. A. C. Saiyid.
Cocke, Mr. H. G. Nag, Mr. G. C.
Crawford, Colonel J. D. | Naidu, Mr. M. C.

#Dalal, Sardar B. A. Parsons, Mr. A. A. L.

~Datta, Dr. 8. K. oRaj Narain, Rai Bahadur.
Duval, Mr. H. P. | Rushbrook-Williams, Prof. L. F.
Fleming, Mr. E. G. Sams, Mr. H. A.

AGidney, Lieut.-Col. H. A, J. Sastri, Diwan Bahadur C. V. Visvanatha.
Hezlett, Mr. J. Singh, Rai Bahadur S. N.
Hindley, Mr. C. D. M, Sykes, Mr. E. F.

~Hira Singh, Sardar Bahadur Captain. Tonkinson, Mr. H.
Holme, Mr. H. E. Tottenham, Mr. G. R, F.
Hudson, Mr. W. F. | Webb, Mr. M.
Hugsanally, Ehan Bahadur W. M, | Wilson, Mr. R. A,

The motion was adopted.

RESOLUTION RE ABOLITION OF THE COTTON EXCISE DUTY—
contd.

Mr. President : Pandit Madan Mohan Malaviya. The Member is not
here. The third Resolution is the resumption of the adjourned debate
on the Resolution of Mr. Kasturbhai Lalbhai on the cotton excise, which
he originally moved on the 20th of March 1924 in the following terms :

‘¢ That this Assembly recommends to the Governor Gemeral in Council to take
early steps to abolish the cotton excise duty as recommended by a majority of the
Indian members on the Indian Fiscal Commission and to be pleased to direct the
Tariff Board to further examine the question of protection to the Indian eotton mill
industry at an early date.’’

Mr. Kasturbbai Lalbhai (Ahmedabad Millowners' Association:
Indian Commerece) : Sir, it is after a comparatively long time that the
debate on my Resolution is being resumed and I shall, with your permis-
sion, claim the indulgence of the House to touch on the silient features
of my case: _

‘‘ The Indian exeise on eotton ', to quote. the majority report of the
Indian Fiseal ‘Commission, “‘ raises jssues which cannot be decided solely -

L245LA Eg
.
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on cconomic grounds.’”’ The past history and the associations of this
iapost are too well known to need any recapitulation. The cotton excise
has a politieal significance well understood by all concerned and the duty
must therefore go as a first earnest of the changed angle of vision in the
principles of the Government of India.

The matter has been discussed a good deal in the press and it needs
no further proof to show what way the current of public opinion goes or
how strongly the public feels in the matter. We have, however, the fact
that the Government of India have mlready more than once aceepted th=
principle of abolition of this duty, both prior to their acceptance of the
principles of protection as also subsequent to that. Official memory, Sir,
is believed to be short in the redemption of pledges and I may therefore
be excused a repetition of the pledges just with a view to refresh the
memory. A declaration was made by the Government of Lord Hardinge
in 1916. In 1922 the policy underlying the declaration was not only
reaffirmed but further the Government Member in charge of the Finance
portfolio admitted all the theoretical arguments against the continuanee
of the duty. He also admitted that it is not a good tax because it is a tax
on production ard not on profits” He only wanted six months’ time to
have a scientific readjustment. In 1923. also definite hopes of an early
abolition were given. But in 1924—a year of a Dbalanced budget—the
question of abolition was brushed aside as beyond the pale of practical
considerations. If I were, Sir, pleading my case in a court of law, I would
have immediately got judgment in my favour on such admissicns of a de-
fendant and the contention of Government would have been ruled out
under the well-known legal doctrine of res judicata. No court of justice,
T believe, would allow an unsuccessful defendant to put off or evade tle
execution of its decrees.

The duty is also undesirable according to the aceepted canons of sound
taxation. It is a tax on production and hits particularly inequitably in
times of depression. Last year the Bombay mills made losses of 117 lakhs
of rupees ¢ut of which the excise duty alone was responsible for 100 lakhs.
But for this tax to-day we would be able to lewer our prices of the poor
man’s eloth reduce accumulation of stocks and avoid the consequent
closing of mills. Past experience has shown that in times of depression
the excise tax which adds to his losses induces the manufacturer to elose
Lis business to minimige such losses, and that step brings in its train un-
employment to poor labourers. It aiso leaves permanent marks by dis-
organisation of labour and consequent loss of efficieney. It is a tax on the
poor man’s necessity. It is a tax on the only industry which can be
looked upen as an insurance against famine and its incidence falls unduly
heavily on the poor classes of the community.

We may also here pause for a moment and compare the progress made
by Japan and erica during the past 30 years with the progress made
by India. V'hile these countries are supplying the needs of their home
poppiation and ca.’qer largely for foreizn consumers, the Indian iextile
industry, though growing for the last ‘60 years with the help of steam
and the oldest in the world if we take hand-looms into account, does not
meet ‘more tham 60-per cent. 6f India’s normal pequirements. We have
been steadily.losing ‘our foreign markets in China, Hast Afriea and. other
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places. It would not be out of place, Sir, to mention here that just
before the advent of British rule in this country, Indian cottun goods used
to supply the demand of this country in full and commanded a large
expori trade throughout the civilised world. These days are no more
and though the hand-loom industry is now relied upon as z plank to re-
tain the iniquitous cotton exeise impost the exponents of this theory con-
veniently forget that it was the fiscal policy imposed by Britain on this
tnhappy land that proved its ruin.

Sir, I may be permitted to assure this House that cotton millowners
baving spinning departments in their factories are particularly interested
in the uplift and the welfare of the indigenous hand-loom industry. It
provides a valuable outlet for our surplus yarn which has been shut out
from China and Japan. I wish every encouragement to be given to this
deserving cottage industry to which the villager is able to devote his
leisure hours without being cut off from his home surroundings. But, Sir,
has this industry received any consideration from the Government of India
80 far ? I need only refer to the free list in the Import Tariff Schedule of
the Government of India to convince the House of the treatment they give
to this industry. Government have been pleased to forego import duty
on a number of articles ranging from certain agricultural implements and
dairy appliances of the improved type to hops which I imagine are used
for the manufacture of beer. Uniforms fer Government officials, the cloth
of which will bear an excise duty if made in India, comes free of any
duty if imported from abroad but I find no mention of hand-looms or
their parts in the whole of the tarifii Nay, the House will be surprised
to learn that cotton mill machinery parts, which otherwise pay an import
duty of 21 per cent., are charged at the full rate of 15 per cext. if by any
chance the customs officer at the port finds that they can possibly be used
on a hand-loom even though they may be imported by a cottcn millowner.
Sir, this plea of the hand-loom is orly brought in to retain an unjust
impost which eannot be supported on any other ground, moral or economie.

In view of these facts, Sir, I submit very pertinently to ask for the
repeal of the cotton exeise duty and more pertinently so when we remem-
ber that Indian cotton mills have to meet the inroads on our home market
by bountyfed foreign competitors. This impost is more acutely felr in times
of depression when even a small margin eounts in keeping the industry
going. As a matter of faet, the excise duty comes to 5 per cent. on the
paid-up capital of the mills which every cotton mill is calied upon to
pay irrespective of profit or loss. ’

It is a shortsighted policy to stick to the duty only for the present
revenue it may bring in. If the Government do not realise the danger
of outside competition in its proper perspective, the responsibility for
strangling the pioneer industry of the country will rest with the Gov-
ernment. Let the question he therefare not looked at from a narrow view
point of the financial need of the hour. I would with all the earnestness
J can command appeal to the Government to take a sagacious and farsighted
~view of the guestion and apply themselves to the task of adjusting their
Enances to the abolition of the duty.

... Pandit Shamial Nehrn (Meerut Division : Non-Muhammadan Rural) :
Bir, 1 rise to sypport - my Honourable friend Mr, Kasturbhai Lalbhai.
Tt is a well known fact that the Indiah manufactures in the 18th cemtury.
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were superior to the manufactures of other countries produced by the
finest machinery. I do not propose to repeat the well-known reasons,
which have been so often repeated in this House, but I only want to give
you a few quotations from the speeches and writings of well-known persons
and papers. Mr. Romesh Chandra Dutt, whose writings on.the subject
of Indian economic history probably had the greatest influence in India
than that of any other author, remarks :

¢¢ India in the cighteenth century was a great manufacturing as well as a great
agricultural country and the products of the Indian looms supplied the markets of
Asia and of Europe. It is unfortunately true that the East India Company ané
the British Parliament, following the commercial policy of a hundred years ago,
discouraged the import of certain Indian manufactures in the early years of Britisn
rule in order to encourage the rising manufactures of England. Their policy was
to make India subservient to the industries of Great Britain and to make the
Indian people grow raw produce mainly in order to supply material for the looms
and manufactories of Great Britain. This policy was pursued with unwavering
resolution and@ with fatal success.’”’

Now, how that suecess was attained ecan be gauged from the fact of
the number of laws made in England for keeping away the manufactures
of this country from England. I will quote only one or two instances.
For instance, when the warehousing system came into force in England,
the warehousing duties” were :

£ s d

- On Muslins, plain ; Nanquin cloths, Muslins, white calicoes,
flowered or stitched, per £100 value .. .. 710 0

(In addition 3 per cent.)

Plain white Calicoes and plain white Dimity, per £10
value .. .. .. .. .. 210 O
Cotton Manufactures not enumerated, per £100 value 2 00

In addition to this, the duty for home consumption was :

£ s d.
Calicoes, plain white, for every piece .. .. 0 6 8
and besides for every £100 value, the duty was .. 2019 1

Cotton manufactures, not enumerated, in addition to othe
duties, per £100 value .. .. .. 122 0 O
Dimity, plain white the yard .. .. .. 02 0
and besides per £100 value .. .. .. 22 3 6

Muslins, plain; Nanquin cloths, Muslins, white ecalicoes,
flowered or stitched per £100 value .. .. 1913 9

1f you work out the average, I think it will be very much over 100 per
cent. for every £100 value of goods received from India. Even this was
not successful in England. The wearers wore the Indian cloth only and
the sellers always imported the Indian cloth. Later on, there was another
law making it penal for anybody, for any inhabitant of England, to wear
cloth manufactured in the East Indies, and the penalty was £500 for each
offence, for the seller as well as the wearer. This is how the industries of
this country were crushed. Again, when machinery was introduced in
England on a larger scale, it was necessary to find a market for the pro-
ducts of England. , India, as is always the case, was the easiest thing to
manage. Unfortunately, there were some people in India who had started
their mills and wanted to compete with the British manufacturers. To
introduce - English goods into India was not so very easy as they had
imagined. It was easier to stop the sale of Indian goods in England, but
1t was not so very easy to compete in India with its cheaper labour and
its shrewder benias than the English banias, and therefore this counter-
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vailing duty was put on. Now, Sir, I am not giving my own -opinion ; I
am only giving you the opinions of a few well-known people as I have
said before. Even the Times of London on the 5th March 1917 wrote :

‘¢ The Indian cotton excise duty has always been politically, economically,
and, above all, morally indefensible....... It has made a grave breach in the
moral basis of the British control of India. It was deeply resented from the outset
and has rem&ined an open sore. At the bidding of Lancashire, the Hindu peasant
has had to pay more for his clothing for twenty years because, although it is made
in his own country, it is subject to an excise duty. The better classes, who wear
Lancashire products, have gained the benefit because, until now, the cotton duties
have been unduly low...... We have repeatedly sought to warn both Lancashire
and past Governments that India, where public opinion is now awake-and alert,
would not for ever tolerate a tariff dictated by English considerations.’’

It is no Indian that has written this. It was a greater ‘‘ friend ’’ of
India than the Friend of India (the Statesman of Calcutta) which writes
this. Mr. Bonar Law’s views are these :

‘¢ We have imposed in India excise duties on cotton corresponding ic the import

duties. Lord Crewe, as a member of the Government which lives in a world of
make-believe, is able to say to India, ¢ We put on these excise duties for your
pbenefit ; everything is well '—though he knows it is not true, and there is no
Indian who does not know that it is untrue. How is it possible to believe it ¢
Everyone who has studied the Press, or who has studied the debates at the time
these excise duties were introduced knows that they were put on for the protection
of Lancashire, and it proves that our object was to prevent Indian manufacturers
from getting any advantage. Otherwise excise duties would have been put on
everything ;.... These excise duties are detested in India. They are detested
not so much because they give us equality of treatment, but because of the
annoyance and inconvenience which they cause, and every one in India would rejoice
to see them removed.’’ .
These are the opinions of very well-known people, one of them an ez-
Prime Minister of the British Empire. I have given the opinions of so
many people. Only yesterday, a friend of mine was telling me that by
taking off these excise duties you will be enriching the Indian millowners,
at the expense of the poor. I do not know how that is possible. The
poor will remain as they are, but if the excise duty is taken off they will
get, I think, slightly richer. If the Indian millowner reduces the price
of cloth correspondingly, the poor will have to pay less in future than
what they are paying. I am no advocate for the Indian millowner, or
for the matter of that, the British millowner. Both of them are pro-
fitcers and do not treat their e{nploy'ees well enough. I am siding with
the Indian millowner for the simple reason that the cloth here will be
slightly cheaper. Besides, the money which flows out of my country and
which has no chance of ever being recirculated in the country, will stop
in the country and there will be a chance of its recirculation among the
people. As for the benefits to be conferred or which ought to be con-
ferred on their employees by the Indian millowners, that question does
not now arise. I hope however that it will arise in the Delhi session, and
ther we will have to say a lot as to what ought to be done. But at present
this excise duty for many reasons very well-known to Government benches
as well as to others, should be taken off immediately.

Rai Sahib M. Harbilas 8arda (Ajmer-Merwara : General) : I rise
to support the Resolution. Sir, the Resolution consists of two parts. The
first is a recommendation to abolish the cotton excise duty. The second is
a recommendation that the question of protection to the cotton mill industry
in' India be examined.” The first: part has a sort of finality about it in that
it- recommends that the ‘cotton excise duties-should be finally abolished.
The seeond -part only asks that the Question of protection being given to
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the industry be examined, and does not resommend thatl protection be given
to the cotton industry. It has been said, and it has been constantly dinned
into our ears, that ge abolition of the cotton excise duty is nothing mere
than the righting of a wrong done years ago when the excise duty on cotton
was imposed not by the free will of the Government of Indig but at the
dictation of Lancashire. If that is so, I am surprised that Honourable
Members in this House should have made the acceptance of the motion
to abolish this excise duty subject to certain conditions—a condition that
the owners of mills who would profit by the abolition of this excise duty
should either pay a certain amount to Government or give concessions to
their employees. 1f this House is going only to right a wrong that was
done, I do not see that the undoing of the wrong should be subject to any
conditions. I will give a little illustration. Suppose a man is fined by a
judicial court and pays Rs. 5,000 as a fine into the treasury. He appeals
to the higher court and the appellate court remits the fine and sets aside
the lower court’s judgment. Will it be fair or just for the judge or the
public prosecutor or for the spectators in the court to demand that before
that man is reimbursed, before the fine is paid back, he shall pay a certain
amount either to Government or the court officials, or to his servants, or
ty the public present in the court ? In the present case the fine paid is
not even returned. If we are only righting a wrong, if we are only doing
now what should have been done long ago, there is no reason why we should
attach any conditions to the abolition of the excise duty. The excise duty
should, if it is wrong, be abolished. If the labour is extitled to concessions
or entitled to certain rights, let that question be decided on its own merits.
I think the righting of this wrong should not be subject to conditions of
any kind.
Mr. Ahmad Ali Khan (Assam : Muhammadan) : The genesis of this
duty must I think be known to the Honourable Members here but [
venture to think it would bear repetition. In 1895 the Government
of India were compelled by financial stress to re-impose the greater
part of the 5 per cent. tariff on imports but they excluded the coarser
cotton fabries at that time. Later on those cotton fabries had to be
included and eventualiy the Government had to agree to the levy of
a countervailing excise duty of 5 per cent. on cotton fabrics manufactured
in the Indian power mills. In 1896 that duty was lowered to 3} per
cent. at which figure 'it now remains. Rightly or wrongly, most people
believe that the excise duty imposed on India is for the selfish benefit
of the British manufacturers and under pressure of the British politician.
They believe that the Englishmen here have hitherto been able to find
and always find some exéuse to retain that excise duty. I strongly
support the first part of the Resolution that the duty should bé abolish-
ed at the earliest possible moment. My reason for taking up that
position is this, that this duty has done great harm and that no measure
has brought greater discredit to the British Government in this eountry
than this exeise duty on Indian manufaetured cotton. It has formed
the principal plark Sn the agitation in many quarters in this country
and the soomer this dutv ic done away with the better for all parties
“concerned. An argument often urged in its faveur is that the duty
is a small one, omnly 33 per cent. A Parsi gentleman, the late Mr.
Jamsetjee Tata, worked out the figures and arrived at the conelusion
that although the duty is a small ome. its effect on eapital is equivalent
to a T} pet cent. tax, that is to say, it has had the effect of rétarding the
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flow of capital into cotton mills in this country. Amnother argument in
favour of the abolition of the duty is that it raises the price of cheaper
Indian fabries in this country without benefiting the Lancashire workers
beeause it is a commonplace that the Indian mills in this country de
not produce the finer fabries that have to be imported from outside.
The competition to the extent that exists is very slight indeed.

With regard to the second portion, in which Mr. Kasturbhai pro-
poses to direct the Tariff Board to examine the question of protection,
I am not in agreement with that portion of the Resolution. I believe
the cotton mills here are well in a position to look after themselves and
that now or in the immediate future they cannot need the assistance
of a tariff wall. The market is near at home ; the raw material is at
their door. Therefore, Sir, I cannot accept the second part of the
Resolution. These are my reasons for supporting the first part to the
Resolution.

Mr. M. K. Acharya (South Arcot cum Chingleput : Non-Muham-
madan Rural) : I claim to come from a constituency in wlrich not
hundreds or thousands but hundreds of thousands are weavers by
profession subsisting on their hand-loom alone. I refer to this because
during the Delhi session Mr. Bell, who then happened to be in this
House, from Bombay, stood up and claimed to speak as in special
sympathy with the interests of the hand-loom weaver. I hope I shall
not be failing in duty to the hand-loom weaver who, as I said, forms-
by no means an inconsiderable percentage in my own constitueney
and in fact I should think in any rural constituency in India. There-
fore if on this occasion I do give my support to the Resolution moved by
my Honourable friend Mr. Kasturbhai it is not that I am indifferent
to the interests of the hand-loom weaver or that I wish that the mill-
“owner at the cost of the hand-loom weaver should be given any"special
facilities. I support this motion because I feel convinced from the
facts and figures that I have had access to, that the motion on its own
merits does deserve the support of every true Indian interested in
national progress. I do not desire, and indeed I believe it is unneeessary
at this moment, to go into the past history whether in general of the
textile industries of this land, or into the past history even of this
particular cotton excise duty. It is admitted on all hands that this
duty has had a very iniquitous origin, it is admitted on all hands that
its continuance for so many years has been quite indefensible. The
question now before us is, taking the present conditions of the country
into account, taking the fiscal arrangements at present obtaining in
the country, whether it is necessary to keep on this duty which was,
as I said, iniquitous in origin and indefensible in continuance for many
years at least. There are only two or three issues that seem to arise
in this connection. The first is whether any further increase of
prosperity in the present condition of the mills would jeopardise the
progress of the hand-loom industries ; whether thé remeval of this
cotton excise duty will only be simply enriching those who are already
rich, and lastly what exactly is going to be the gain to the country
at large and to the labourers in particular. These queéstions have beem
more than once raised. Facts and figures were advanced as I referred to
in Mr. Bell’s speech ; it was a very interesting speech whieh many Members
are likely to remember. I desire on this oeeasion to point out that
some of the facts and figures laid before us during the debate at Delhi
by Mr. Bell have been very well answered by my friend Mr. Maninohan-
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das Ramji of Bombay. I hope the pamphlet has been circulated to
all Members of this House containing Mr. Bell’s speech and the
crushing reply to that speech. The points seem to be these. It is mnot
denied by the millowners themselves that the mill industry in India
has had a fairly progressive career, that the mills in Irdia have been
advancing in prosperity from year to year. It is not denied at the
present moment, as everybody knows that there are three sources from
which we get all the cloth that we want—the mills, the produce of the
hand-looms and imports from foreign countries, and here are some
figures that I have noted. It is true that in 1896-97 the mills in India
produced only 275 million yards : the hand-looms contributed 800
millions and the imports amounted to 1,925 millions of yards. This
was some 26 or 27 years ago, and the figures for 1921-22 are as follows :
The mills have given us 1,525 millions of yards, the hand-looms 1,000
millions and imports 1,200 millions of yards. The percentage in 1896-97
was as fellows : The mills contribute 9 per cent. the hand-looms 27
per cent, and imports 64 per cent, of the total consumption of cloth in
India. In 1921-22 the mills contributed 41 per cent., the hand-looms
26 per cent. and imports 33 per cent. It is not denied, and I for one
am glad of it, that the imports have fallen off considerably. They
have fallen from 64 per cent. in 1896-97 10 33 per cent, in 1921-22 ; and
it is apprehensively argued that the great prosperity of the mills
has brought down the quantity of foreign imports. But I do
wish to raise this question in the national interests whether or
not it is desirable that India should produce all the cotton cloth that her
children need. Is it a sin, is it a ecrime if the foreign imports
have fallen from 64 to 33 per cent 2 I would ask most solemnly and
seriously why there should be a single yard of cloth imported into my
country which produces enough and more than all the cotton required
for her children. It is a standing disgrace that this country which
perhaps produces more cotton than any other single country in the world,
and if not so much, at least more than her children need,—it is a stand-
ing disgrace that we should import 1,200 millions of yards of foreign
eloth, or 33 per cent. of our requirements. Therefore I am not at,all
staggered by this fall in imports. I welcome it and rejoice over it.
I would welcome the coming of the day when there will be no foreign
imports at all. And if we can do anything to bring down the imports
still further I would strongly urge upon every man.who really loves
this land and every Britisher who claims to really love this country
although this is not his own country, to do his utmost to see that this
country now, as in the ancient past, produces all the cloth that her
children want. I want for a moment to dispel the illusion that some
people have that the growth and prosperity of the mills will bring down
the prosperity of the hand-looms. As I have said, here are the figures.
In 1896-97 the hand-looms produced only 800 millions, and in 1921-22
1,000 millions of yards: There has been therefore, so far as bare
guantity is concerned, a certain increase. Thére has been of course
an all-round inerease in the consumption. The percentage was 27 in
1896-97 and <6 in 1921-22. There has not been therefore any con-
siderable fall such as should excite the fears of those who claim to be
great supporters and sympathisers of the hand-loom industry: Now,
I want to draw the attention of this House to one further point, namely,
that the hand-looms produce fabrics of a kind which I think are not
generally affected by mill produce. If I am not mistaken, my informa-

[}
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tion is that the yarn produced in “he mills is of very much lower count,
not above 24 ; while that inr the hand-looms—at least 1. know in the
most important town in my constituency, the ancient town of Conjeveram,
where 1 believe there are not less than 10,000 hand-loom weavers—
is of very wmuch finer quality. In 3Salem, Coimbatore, Madura, and
many of those noted places, tue hand-lcom weavers do not take up
coarse yarn. They take very fine yarn and mix it up with silk ana
lace and manufacture fine cloths, especially the exquisite saris thau
our ladies wear. The yarn of the hand-loom, as I have said, is very fine
yarn, while the yarn used in the mills generally is of a much lower
count. Therefore hand-looms generally will not be affected considerably
by the growth of the mill industry. In any case, Sir, I desire that as
tar as poussible we should clothe ourselves with our own products.

Lastly, is it desirable that the mill-owners who are supposed to be
already very rich should be made still richer ¥ Is it desirable that one
crore and 86 lakhs should be taken away from the Government coffers
and put 1nto the coffers of these rich mill-ewners of Bombay and Ahmed-
abad ¥ I do not fear the implication. It is asked, what 1s going to be
the advantage to the labourer. 1 do believe that during the war and
during those years when thes¢ mill-owners were making very large profits
they did give some kind of special bonuses to the labourers, which 1 think
were withdrawn in 1922-23. 1f 1 am not mistaken there was a com-
mittee appointed by the Government of Iombay to inquire into this very
question, whether the profits made in 1922-23 were such as to warrant
the continuance of the bonus. It was presided over, I think, by the Chief
Justice of the Bombay High Court, and he came to the conclusion that
the protits made during 1Y22-23 were not such as to warrant the conti-
nuance of the bonus. Now, even if the labourers want more—I am sorry
my friend Mr. Joshi is not here, for he claims to be a great friend of
mill labourers, though 1 can claim to be as great if not a greater friend
to them than he—it is only when the mills make very good profit that
the labourers can get a bonus or any other improvement in their status
and condition and pay, etc. After all, Sir, what are the mill-owners of
Bombay ? Is there any single millionaire in Bombay, any one single
individual, any great rich man in India that can at all conpare with the
rich men of the west? There are no Rothschilds or Rockefellers here, none
of those fabulous rich men in India. I wish that there may be many
more rich men in India, even though they may be mill-owners. It is not
a sin to be a mill-owner. I do believe that the mill-owners of Bombay,
many of them, did with a very good heart contribute very munificently
to the Tilak Swarajya Fund of Mahatma Gandhi three years ago. I .am
confident that as long as they are rich—and I wish they should grow ten
times richer than they are to-day—I am sure they will contribute amply
to the national resources. I have also facts and figures to show that when
they made good profits, they also reduced the price of the cloth they were
selling. 1 do not propose to weary the House, but I think, generally
speaking, the price per yard turned out in the mills has always been
less than the price per yard of imported cloth. I find it has always been
one anna, sometimes two annas, less than the cost of the imported cloth ;
thus in the years 1914, 1915, 1916 and 1917, there have been consider-
able reductions ; and I doubt not that in the coming years, if the mill-
owners are able to make really good profits—their books ought to be
able to show how much they are making—they will be able to, they wjll

be forced to, they will be willing aJso I hope, to reduce the price of cloth
L245LA 1
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per yard so that the poorer people can get cheaper cloth ; and our
endeavour ought to be to increase the output of the mills, o mamase the
output of the hand-loom factoriés also ; to, agk these mill-owmers aleo
10 spin, sufiicient yarn for sale and &upply it to India’s .hand-loom weavers,
s0.that the-hand-loom weavers would, not go and .lopk, for ¢he imported
yarn for keeping their hand-looms going. _'l‘ne_mllls therefore must-spin
more yarn for the use of hand-looms, and they must, produce more oloth
for the use of people in this country ; and 1 trust the,time.will soon come
when we shall be able 10 -have our own ‘cloth, ;. and, it is in:that direction
that 1 wish that this House should give every impetns. And it is-beeause
I believe that the removal of thé cotton excise .duties willigive that kind
of impetus towards this great national ‘industry, this vital industry; the
cloth industry of Indra, that I rise to support this motion. '

Lastly, I shall say just one word, and that is that I sincerely believe
that nobody. will raise this bogey of Rs. 1,68,00,000, .and say,—‘ hew are
the Gewernment going to make it up '’. I say,.!! eut down expenditure '’
That will be a most welcome way so far as we on_this side of the House
are concerned. ‘We must help the national cloth imdustry, and even-
there is a loss of revenue, the Government must either.cut down expenditure
or they must find out other ways and means. (Diwwan Bahadur T. Ranga-
charigr : *° What other means ?”’) 1 am not . concerned. with that, pro-
bably Mr. Rangachariar may be able to find out ways and means in een-
nection with the next Budget. 1 don’t want to usurp the .functions of the
Finance Member. We are here now to protest against this iniquitous
tax.  Its iniquity has been admitted,—I1 will just quote a few lines from
the speech of Sir Malcolm Hailey. Somefime agp.the Honourable ‘Sir
Maleolm Hailey said in this House :

““1 will admit all the grounds against the cotton duty 1 admit that 1‘I: has

an unnhappy histery. I admit that it is not a good tax, because it is a tax on
production and not on profits.”’ !
After that admission -from a responsible Mewmber of the Government, I
do.not beligve it will be open to any Member to say that it js a tax which iy
not. .objectionable. -The only thing that can be urged is that ‘‘.somehow
or other, rightly or wrongly, viciously ‘or rlghteously, the tax has.been
imposed for 20 or 30 years ' why not continue it some timg longer.?”’ .. If
you are convineed that it is an lnlqultoub tax, you arewrong.in. continu-
ing it, the sooner we'do' away with it the better ; and.this House will
not start, upon a new and pure regime'in a better way than by getting rid-
of this iniquitous tax. The mill-owners will then have.the sense of:
justice and-righteousness to do what they ought to do towards .the
labourers on the one hand and towards the country in general on the-
other. I trust and implore that every Member of this House.who agrees
in the general question, who feels strongly on the subject of the national
prosperity of India so far as its most important and essential industry
18 concerned, will give his unhesitating and cordial support %o the'
motion that is befere the House.

Mr. President :'I do not propose to ask the House to sit late tomght
as this debate will be carried over in any case to the next day for non-
official ‘Resolations, that is, Wednesday. This Hause now stsnds
adjourned till 11 A.M. to-morrow.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
23rd September, 1924.
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